
LOX SABRA 

BULLETIN - PART I 
(Brief Record of Proccedinp) 

Wednesday, November 20, 19911Kartika 29, 1913 (Saka) 

No. 50 
11 A.M. 
1. Oath or AftlrmaUon 

Ten Members took the oath or made affirmation u follows, signed 
the Roll of Members and took their seats in the House:-

·6 Hindi 
1 Benlali 
1 Oriya 

"'2 Enllish 

2. Obituary References 
The Speaker made references to the Pusinl away of Shri 

Ramnath Goenka, a member of the Constituent Assembly, 
Provisional Parliament and Fifth Lot Sabha; Shri Kinder Lal, • 
member of Third. Fourth. Fifth aad Eipth Lot Sabba; Shri K. 
Ananda Hambiar. a Member of First, Third and Founh Lot 
Sabha and Shri K. Lakkappa, a member of Fourth 10 Seventh 
Lot Sabha. 

The Speater also made reference to the recent ICvere 
earthquake in Garhwa! repon of Uttar PradcIh relUltinJ in 
larae scale 1011 of life and property. 

Thereafter. Members stood in lilcnce for a shon while in 
memory of tbe deceued. 

·One member took oatb in Hindi at 2.08 P.M. 
··At 12 noon. 

Tenth Lok Sabha
II Session (20/11/1991 to 20/12/1991) 



2 

3. Started QuestiODS 

Starred Question Nos. 1-3 were orally answered. Replies to 
Starred Question Nos. 4 -8 and 10-20 were laid on the Table. 
4. UDstarred QuestioDl 

Replies to Unstarred Question Nos. 1-31, 33-39, 41-84, 
86-110, 112-129, 131-156 and 1~201 were laid on the Table. 
(Lok Sabho adioum~d at 1:05 P.M. and rt-tUs~mbkd at 2.08 P.M.) 
5. Papen laid OD the Table 

The following papcrs were laid on the Table:-
(1) (i) A copy of the Proc::lamation (Hiqdi and English versions) 

dated the 11th October, 1991 issued by the President under 
article 356 of the Constitution in relation to the State of 
Meghalaya published ·in Notification No. G.S.R. 623(E) in 
Gazette of India dated the 11th October. 1991 under article 
356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and Enpish versions) dated the 
11th October, 1991 made by the President in punuanee of 
sub-clause (i) of clause (c) of the above proc::lamation 
published in Notification No. G.S.R. 624(E) in Gazette of 
India dated the 11th October, 1991. 

(2) A copy each of the Reports dated the 8th and 9th October, 1991 
of the Governor of MeghaJaya to the President (Hindi and 
English versions). 

{3) A copy of the Monopolies and Restrictive Trade Practices 
(Amendment) Ordinance, 1991 (No. 8 of 1991) (Hindi and 
English versions) promulgated by' the President on the 27th 
September, 1991, under article 123(2)(a) of the Constitution. 

6. Reslpatloa from Membenhlp of Lok labba 
The Deputy Speaker informed the House that Shri Gangula 

Prathap Reddy. an elected member of tbe House from Nandyal 
constituency of Andhn Pradesh handed over a letter to the speaker 
pcrsonally o!, 23 September, 1991 _pinl his scat in ~k Sabha and 
that his resipation had been accepted by the speaker with effect' 
from 23 September, 1991, 
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7. Govenmeat Bm-Introduced 
Tbe Sick industrial Companies (Special ProYisloa) 

AlDeadmeat Bm, 19f1 
The motion for leave to introduc::c the BiU moved by Shri Man 

Mohan Singh was opposed. The motion was adopted and the Bill was 
introduced. 
8. MaUen Uader Rule 377 

(1) Shri Kartikeswar Patra raised a matter relardinl aced to 
constitute a Committee to look into the dispute between Orissa and 
West Bengal in respect of villaae 'Shakhamedhi'. 

(2) Kumari Selja raised a matter relarding need to equip Haryana 
Police with .sophisticated equipment and deploy more Central 
Reserve Police Force Companies in Haryana specially in the districts 
bordering Punjab to combat terrorism. 

(3) Shri Prithviraj D. Chavan raised a matter regardin. need to 
give clearanc::c to proposed dam on river Venna at Mahabaleswar 
-Panchgani Hill station complex for providinl adequate drinkinl 
water to Mahabaleswar, Maharashtra. 

(4) Smt. Buavarajeshwari raised a matter relardinl need for early 
completion of Manaalore Refinery and Petrochemicals Project. Kar-
nataka. 

(5) Smt. Bhavna Chikhlia raised a matter regarding need to devise 
new, techniques to prevent forests from fire in the couRtry specially in 
Junagarh. Gujarat. 

(6) Sliri Chandresh Patel Kordie raised a matter regarding need to 
re-intreduce a regular air servic::c from Rajkot to Delhi. 

(7) Shri Cbhedi Paswan raised a matter re.ardin. need to dispense 
with Frciaht Equalisation policy to ensure rapid industrial develop-
ment of Bihar. 

(8) Shri Ramashray Prasad Sin,h raised a matter regarding need 
for holding a nation-wide debate on conservation and proper manage-
ment of water resources in the country. 

9. Governmeat BlU-Uader COIIIIderatloa 
The Water (prevention and Control of Pollution) Cess (Amcnd-

ment) Bill, 1991 
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The motion for consideration of the Bill was moved by Shri Kamal 
Nath. 

The following members took pan in the debate:-
(1) Shri Jaswant Singh 
(2) Shri Bijoy Krishna Handique 
(3) Shri E. Ahmed 
(4) Dr. Ram Chandra Dome 
(5) Dr. Kartikeswar Patra 
(6) Dr. Laxmi Narayan Pandey 
(7) Shri Sriballav Panigrahi 
(8) Shri Bhogendra Jha 
(9) Shri Ram Kapse 

(10) Shri K.P. Singh Dca , 
(11) Shri Rajinder Kumar Sharma (Spuch unrmish~d) 

The discussion was not concluded. 
-10. Report of' Business AdYisory Committee 

Shri P.R. Kumaramangalam presented the Seventh Report of the 
Business Advisory Committee. 
6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. 011 Friday, the 22nd Nov~mbtT, 

1991) 

-At S.lS P.M. 

MGIP(PLU)-MAND--2232.....a.11.tt. 

K. C. RASTOGI, 
S«rtlary-GtIItTal. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Friday, November 22, 19911 Agrahayam. 1, 1913 (Saka) 

No. 51 
11 A.M. 
I. Starred Questions 

Starred Question Nos. 21, 23, 26 and 28-30 were orally answered. 
Starred Question No. 22· was postponed to 29-11-91. and Starred 
Question No. 34 transferred to a date to be intimated later on. 
Replies to Starred Question Nos. 24.25.27. 31-33 and 35-40 were 
laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 203-220, 222-249, 251-264., 
266-348 and 350-430 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following statements (Hindi and English 

versions) :-
I. (i) Correcting the reply given on the 9th January, 1991 to 

. Unstarred Question No. 488 by Shri Bansi Lal, M.P. 
regarding Branch Recruiting Offices of Armed Forces in 
Charkhi Dadri and Gurgaon and (ii) giving reasons for 
delay in correcting the reply. 

II. (i) Correcting the reply given on the 9th August. 1991 to 
UDstarred Question No. 2504 by Shri Santosh Kumar 
Gangwar, M.P. regarding allotment of land to civilians in 
cantonment areas and (ii) giving reasons for delay in 
correcting the reply. 

1 
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(2) A copy each of the following statements (Hindi and English 
versions) showing the action taken by the Government on 
various assurances, promises and undertakings given by the 
Ministers during the various Sessions of Lok Sabha:-

(i) Statement No. XXIX - Eighth Session. 198 
(ii) Statement No. XXVI - II Part of Eighth 

Session, 1987 
(iii) Statement No. XXVI - Ninth Session, 1987 
(iv) Statement No. XXIV - Tenth Session. 19 
(v) Statement No. XX - Eleventh Session. 

1988 
(vi) Statement No. XVII - Twelfth Session. 

1988 
(vii) Statement No. XVI - Thirteenth Session, 

1989 
(viii) Statement No. XIII - Fourteenth Session. 

1989 

(ix) Statement No. X - Second Session. 1 
(x) Statement No. VI - Third Session, 1990 

(xi) Statement No. IV - Sixth Session, 1991 
(xii) Statement No. III - Seventh Session, 

1991 
(xiii) Statement No. II - First Session. 1991 

Eighth 
Lok 
Sabha 

Ninth Lok 
Sabha 

Tenth Lok 
Sabha 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 5 of the Remittances 
of Foreign Exchange and Investment in Foreign Exchange 
Bonds (Immunities and Exemptions) Act, 1991:-

(i) The India Development Bonds Scheme, 1991 published in 
Notification No. G.S.R. 597(E) in Gazette of .India dated 
the 21st September, 1991. 

(ii) The India Developmen't Bonds (Amendment) Scheme, 1991 
published in Notification No. G.S.R. 636(E) in Gazette of 
India dated the 22nd October, 1991. 
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(4) A copy of the Remittances In Foreign Exchange (Immunities) 
Scheme, 1991 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 594(E) in Gazette of India dated the 20th 
September. 1991 under sub-section (3) of section 3 of the 
Remittances of Foreign Exchange and Investment in Foreign 
Exchange Bonds (Immunities and Exemptions) Act, 1991. 

(5) A copy of the Foreign Exchange Regulation (Amendment) 
Rules. 1991 (Hindi and English versions) published in Notifica-
tion No. S.O. 633(E) in Gazette of India dated the 24th 
September. 1991 under sub-section (3) of section 79 of the 
Foreign Exchange Regulation Act, 1973. 

(6) A copy of the Consolidated Report (Hindi and English 
versions) on the working of the Regional Rural Banks for the 
year ended the 31st March. 1990. 

(7) A copy each 'Of the following Annual Reports (Hindi and 
English versions) :-
(i) Report of the Nadia Gramin Bank. Nadia. for the year 

1989-90 together with the Accounts and Auditor's Report 
thereon. 

(ii) Report of the La~gpi Dehangi Rural Bank. Diphu, for the 
year 1989-90 together with Accounts and Auditor's Report 
thereon. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under section 41 of the Finance Act •• 1979:-
(i) G.S.R. 334(E) published in Gazette of India dated the 9th 

July. 1991 together with an explanatory memorandum 
regarding exemption to His Excellency Dr. Nathan M. 
Shamuyarira. Minister of Foreign Affairs of Zimbabwe and 
two members of the delegation who visited India from the 
5th to 11th July. 1991, from the payment of foreiln travel 
tax. 

(ii) G.S.R. 340(E) published in Gazette of India dated the 
11th July. 1991 together with an explanatory memorandum 
regarding exemption to His ExceUcncy Mwalinw Julius K. 
Nycrere, Former President of Tanzania and seven members 
of the delegation who visited India from the 14th to 16th 
July, 1991, from the payment of foreip travel tax. 
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(iii) G.S.R. 529(E) published in Gazette of India dated the 
13th August. 1991 together with an explanatory memoran-
dum regarding exemption to Mr. Ma~oon Abdul Gayoom. 
President of the Republic of Maldives and fifteen members 
of the delegation who visited India from the 18th to 20th 
August. 1991. from the payment of foreign travel tax., 

(iv) G.S.R. 530(E) published in Gazette of India dated the 
13th August. 1991 together with an explanatory memoran-
dum regarding exemption to His Excellency Dr. Boutros 
Soutros Ghali. Deputy Prime Minister for Foreign Relations 
of the Arab Republic of Egypt and two members of the 
delegations who visited India from the 11th to 17th August. 
1991, from the payment of foreign travel tax. 

(v) G.S.R. 534(E). published in Gazette of India dated the 
14th August. 1991 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. Islam A. 
Karimov. President of the Uzbek Soviet Socialist Republic 
and thirty-five members of the delegation who visited India 
from the 17th to 19th August. 1991. from payment of 
foreign travel tax. 

(vi) G.S.R. 537(E) published in Gazette of India dated the 
19th ~ugust. 1991 together with an explanatory memoran-
dum regarding exemption to His Excdlency Mr. Shahyar M. 
Khan. Foreign Secretary of Islamic Republic of Pakistan 
and two members of the delegation who visited India from 
the 18th to 21st August. 1991. from the payment of foreign 
travel tax. 

(vii). G.S.R. 548(E) published in Gazette of India dated the 
28th August. 1991 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. A.S.M. 
MostaflZOr Rahman,' Minister of Foreign Affairs of the 
People·s. Republic of Bangladesh and five members of the 
delegation who visited India from the 26th to 29th August. 
1991. from the payment of foreign travel tax .. 

(viii) G.S.R. SS9(E) published in Gazette of India dated the 
6th September, 1991 together ~th' an explanatory 
memorandum reprding exemption to Foreip Ministers. 
Commonwealth Secretary-General. Representative ftom 
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African National Conlfes5. members and other officials of 
delegations who attended the Meeting of Commonweitlth 
Committee of Foreign Ministers on Southern Africa held in 
New Delhi from the 13th to 14th September. 1991. from die 
payment of fo~ign travel tax. 

(ix) G.S.R. 560(E) published in Gazette of 'India dated the 
6th. September. 1991 together with an explanatory 
memorandum regarding exemption to His Majesty Jigme 
Singye Wangchuk. King of Bhutan and Sixteen members of 
the delegation who visited India from the 9th to 12th 
September. 1991. from the payment of foreign travel tax. 

4. A .... t to Bills 

(i) Secretary-General laid on the table the following eight Bills 
passed by the Houses of Parliament during the last session and 
assented to by the President:-

(1) The Central Excises and Customs ~ws (Amendment) Bill. 
1991. 

(2) The Remittances of Foreign Exchange and Investment in 
Foreign Exchange Bonds (Immunities and Exemptions) Bill. 
1991. 

(3) The Code of Criminal Procedure (Amendment) Bill. 1991. 
(4) The Wild Life (Protection) Amendment Bill. 1991. 
(5) The Punjab Appropriation (Vote on ACQ>unt) No.2 Bill. 1991. 
(6) The Jammu and Kashmir Appropriation (No.3) Bill. 1991. 
(7) The Voluntary Deposits (Immunities and Exemptions) Bill. 

1991. 
(8) The Finance (No.2) Bill. 1991. 

(ii) Secretary-General also. laid on the Table copies. duly authenti-
cated by the Secretary-General of Rajya Sabha. of the followins three 
Bills passed by the Houses of.. Parliament durin, the last session and 
a~nted to by the President:~ 

(1) The Places of Worsbip(Special Provisions) Bill. 1991. 
(2) The Special Protection Group (Amendment) Bill. 1991. 
(3) The Electricity Laws (Amendment) Bill. 1991. 
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5. Statements by Ministers 

(1) The Minister of State in the Ministry of Parliamentary Affairs 
made a statemc;nt regarding Government business for the week 
commencing. the 25th November. 1991. 

(2) The Minister of State in the Ministry of Home Affairs made 
statements on the following subjects:-

·(i) Recent deaths in Delhi due to the consumption of spurious 
drugs; and 

@(ii) Situation arising out of recent communal violence at 
Varanasi . 

.... (iii) The Minister of Finance made a statement regarding gold 
transactions. 

6. Motion regarding Seventh Report of Business Advisory Committee 

Shri P.R. Kumaramangalam moved the following motion:-
"That this House do agree with Seventh Report of the Business 
Advisory Committee presented to the House on the 20th 
November, 1991." 

The motion was adopted. 
7. Government BUI~lntroduced 

(1) The Tea Companies (Acquisition and Transfer of Sick Tea 
Units) Amendment Bill. 1991. 

(2) The Banking Regulation (Amendment) Bill. 1991. 
(Lok 5abha adjourned at 1.15 P.M. and re-assembkd at 2.22 P.M.) 
8. Tbe Punjab Budlet-1991-92: Demands for Grants 

Time allotted: 3 Hrs. 
Time Taken : - Hrs. 49 Mts. 
Balance : 2 Hrs. 11 Mts. 

Discussion on the Demands for Grants No. 1 to 30 in· respect of 
the Budget for the State of Punjab for 1991-92. commenced. 

• At 2.50 P.M. 
@ At 2.58 P.M . 
•• At 3.05 P.M. 
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Thirteen cut mOlions (Nos. 1 to 13) were moved . . 
The following members took part in the debate:-
(1) Shri Madam Lal Khurana 
(2) Shri Kodikkunnil Suresh 
(3) Shri Hari Kishore Singh (Speech unfinished) 
The discussion was not concluded. 

9. Private Memben' BUls-lntroduced 
(1) The Constitution (Amendment) Bill, 1991 (Substitution of new 

article for article 37). by Shri Bhogendra Jha. 
(2) The Constitution (Amendment) Bill. 1991 (Amendment of 

articles 343 and 348). by Shri Bhogendra Jhs. 
(3) The Indian Medicine Central Council (Amendment) Bill. 1991 

(Amendment of section 2. etc.), by Shri Ram Naik. 
(4) The Marginal Farmers and Agricultural Workers Family Secur-

ity Bill. 1991. by Kum. Uma Bharati. 
(5) The Agricultural Produce Prices Fixation Authority Bill. 1991. 

b)' Shri Bhagwan Shankar Rawat. 
(6) The Constitution (Amendment) Bill. 1991 (Insertion of new 

article 31). by Shri Sharad Dighe. 
(7) The Constitution (Scheduled Tribes) Order (Amendment) Bill. 

1991 (Amendment of the Schedule). by Shri Sharad Dighe. 
(8) The Constitution (Scheduled Castes) Order (Amendment) Bill. 

1991 (Amendment of the Schedule). by Prof. K.V. Thomas. 
(9) The High Court at Guwahati (Establishment of a permanent 

Bench at Imphal) Bill. 1991. by Shri Y. Yaima Singh. 
(10) The Extradition (Amendment) Bill, 1991 (Amendment of 

section 2). by Adv. P.e. Thomas. 
(11) The Constitution (Scheduled Castes) Orders (Amendment) 

Bill. 1991 (Insertion of new article IBA). by Shri Bhagwan Shankar 
Rawat. 

(13) The Destitute Women Welfare Bill. 1991, by Shri Bhapan 
Shankar Rawat. 

(14) The High Court at Allahabad (Establishment of a permanent 
Bench at Agea) Bill, 1991, by Sbri Bhapan Shankar Rawat. 
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(15) The High Court ,of Orissa ·(Establi,shment of a permanent 
Bench at Bolangir) Bill, 1991, by Shri Sarat Chandra Pattanayak. 

(16) The Constitution (Amendment) Bill, 1991 (SubstitutiQfJ of new 
article for article 371), by Shri Sarat Chandra Pattanayak; 

(17) The Constitution (Amendment) Bill, 1991 (Amendment of 
Eighth Schedule), by Dr. K.O. Jeswani. 

(18) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 
1991 (Amendment of the Schedule), by Adv. P.C. Thomas. 

(19) The Code of Criminal Procedure (Amendment) Bill, 1991 
(Amendment of section 125), by Shri Syed Shahabuddin. 

(20) The Indigent Persons Welfare Bill, 1991, by Shri Syed 
Shahabuddin. 

(21) The Constitution (Amendment) Bill, 1991 (Amendment of 
article 81), by Shri Syed Shahabuddin. 

(22) The Agricultural Workers (Minimum Wages and Welfare) 
Bill. 1991. by Shri Satyagopal Misra. 

to. Private Member's 8U1-Under Consklention 

The Employment Guarantee Bill, 1991, by Shri Bhogendra Jha. 

Shri Bhogendra Jha concluded his speech on the motion for 
consideration of the Bill moved by him on the 13th September, 1991. 

The following members took part in the debate:-
(1) Shri A. Charles 
(2) Shri Chitta Basu 
(3) Shri Oau Dayal Joshi 
(4) Shri Sudhir Sawant 
(5) Shri Jatindra Nath Oas 
(6) Shri Tej Narayan Singh 
(7) Adv. P.~. Thomas 
(8) Shri Balraj Pasi 
(9) Shri Mukul Balkrishoa Wasnik 

(10) Shri V. Ohananjaya Kumar 
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The discussion was not concluded. 
6.02 P.M. 

(Lok Sabha adjourned riD 11 A.M. on Monday, the 
25th November, 1991) 

MGIp(PLU)MAND-22S4LS-22-11-91. 

K. C. RASTOGI, 
Secretary-General. 



LOX SABRA 

BULLETIN-PART I 
[Brief Record of ProceedinasJ 

Monday, November 25, 19911Agrahayana 4, 1913 (Saka) 

No. 52 
11 A.M. 
1. Oath by Member 

Shri Y.S. Rajasekhar Reddy took oath in English, signed the Roll 
of Members and took his seat in the House. 

2. Obituary Reference 
The Speaker made reference to the passing away of Shri 

Parmai Lal, a Member of Sixth and Ninth Lok Sabha. 
Thereafter, Members stood in silence for a short while as a 

mark of respect to the deceased. 

3. Starred Questions 
Starred Question Nos. 41--45 were orally al1swered. Replies to 

Starred Question Nos. 46-60 were laid on the Table. 
4. Unstarred Questions 

Replies to Unstarred Question Nos. 432-502, 504-596, 598-660 
were laid on the Table. 
5. Papen laid on the Table 

The following papers were laid on the Table:-
A Statement (Hindi and EnaJish versions) (i) correcting the reply 

given on the 21st August, 1991 to Unstarrcd Question No. 3686 by 
Shri Kodikkunnil Surcsh, reprding Publication of Weeklies, Periodi· 
cals and Daily Newspapers in Kerala, and eii) the reasons for delay in 
comelin, the reply. 

1 
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6. CaUlnl Attention 
·Sbri Rajnath Sonker Shastri called the attention of the Minister of 

Health and Family Welfare to the situtation arising out of the strike 
by the ICrvice doctors all over the country and the steps taken by the 
Government in that regard. 

The Minister of Health and Family Welfare made a statement in 
regard' thereto. 
(Lok Sabha adjourned at 1.24 P.M. and rt-assembled at 2.24 P.M.) 
7. Statement by Minister 

The Minister of Water Resources made a statement regarding 
Cauvery Water Dispute. 
8. Matten Under Rule 377 

(1) Shri Gopinath Gajapathi raised a matter regarding nced to 
diagnose causes of falling oil production in the country and take 
remedial measures to stcp up its production. 

(2) Shri A. Charles raised a matter regarding need to rcvicw the 
decision of Governmcnt to deduct income-tax at source on intcrest of 
Rs. 25001- and abo1'e. 

(3) Shri Balraj Pasi raiscd a matter regarding need to ensure 
adequate and timcly supply of LPG in hilly areas of Uttar Pradesh. 

(4) Dr. K.D. Jeswani raiscd a matter regarding need for drcgging 
of Vatrak and Shed hi rivers of Kaira district of Gujarat to avoid nood 
situation created by these rivers. 

(S) Smt. Saroj Dube raised a matter regarding need for early 
,construction of proposed bridge on river Yamuna in Allahabad. 

(6) Shri Jitendra Nath Das raised a matter regarding need to 
provide LPG dealership to co-operative Consumcrs' Society Ltd., 
Jalpaiguri. 

(7) Shri Sharad Dighe raised a matter regarding need to reconsider 
the proposal to deliver letters in mail boxes located in ground noors 
alone in high rise buildings in Bombay. 

(8) Shri K.P. Rcddaiah Yadav raised a matter regarding need to 
provide relief to people affected by floods in Tamil Nadu and Andhra 
Pradesh. 
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9. The Punjab Budlet - 1991·92: Demands for CranlS 

Time allotted: 3 Hrs. 
Time taken : 3 Hrs. 57 Mts. 

Discussion on the Demands for Grants Nos. 1 to 30 in respect of 
the Budget for the State of Punjab and cut motions thereto moved OD 
22 November. 1991, continued. 

The following members took part in the Debate:-
(1) Shri Hari Kishore Singh 
(2) Shri Sharad Dighe 
(3) Shri Indrajit Gupta 
(4) Shri Ajoy Mukhopadhyay 
(5) Prof. Prem Kumar Dhumal 
(6) Shri Dharampal Singh Malik 
(7) Shri Chitta Basu 
(8) Shri Ram Naik 
(9) Shri Sriballav Panigrahi 

(10) Shri Surya Narain Yadav 
(11) Shri Basudeb Acharia 
(12) Shri Mukul Balkrishna Wasnik (Speech unfinished) 

The discussion was not concluded. 
6.01 P.M. 
(Lok Sabha adjourned till 1/ A. M. on Tuesday, tire 2611r November, 
1991) 

CORRICENDA 

K.C. RASTOGI. 
Secretary-General. 

In Bulletin Part - I dated 22 November, 1991 _. 

Page 7. item No. 9-
(i) Delete 9 (11) 

(ii) lalter 9 (10) inscrt:-
"(11) The Constitution (Scheduled Cutes) Orders (Amendment) Bill. 
1991. by Adv. P.C. Thomu. 
(12) The Constitution (Amendment) Bill. 1991 (Insertion of new 
article 18A). by Shri Bhapan Shankar Rawat." 
M"'P (P,",,'f'C\l\ftt) -~'2.'b' LS - :n·.h.91. 



LOK SABRA 

BULLETIN - PART l 
(Brief Record of ProcccdinpJ 

Tuesday, November 26, 199VAgnhayana S, 1913 (Saka) 

No. S3 
11 A.M. 
1. Oath or AmrmalioD 

The following members made and subscribed the oath or affirma-
tion, signed the Roll of Members and took their seats in the 
House:-

(1) Shri B.M. Mujahid (oath in English) 
(2) Shri Nitish Kumar (affirmation in Hindi) 

• (3) Shri Rajcsh Kumar (affirmation in Hindi) 

2. Obituary Rererence 
The Speaker made reference to the passin. away of Shri T.V. 

Chandrashckharappa, a Member of Fifth, Seventh. Eighth and 
Ninth Lok Sabha. 

Thereafter. Members look in silence for a short while as a 
mark of respect to the deceascd. 

3. Starred Questions 
Starred Question Nos. 61. 62. 64 and 6S were orally answered. 

Replies to Starred Question Nos. 6) and 66-80 were laid on the 
Table . 

• AI 2.19 P.M. 

1 
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4. Uastarred Questloas 
Rcplies to Unstaned Ouestion Nos. 662, 663, 665--688, 690-769, 

771-828, 83G-8S7, 859-869 and 871-892 were laid OD the Tabl~. 
S. Messa. From RaJy. Sabba 

Secretary-General reported a messale from Rajya Sabha that at its 
siuinl held on the 20th November, 1991, R.jy.' Sabha passed the 
Indian Succession (Amendment) Bill, 1991. 
6. Bill passed by RaJy. Sabha-L.ld on the Table 

The Indian Succession (Amendment) Bill, 1991. 
7. Mallen Under Rule 377 

(1) Shri M. Gnanendra Reddy raised a matter reludinl need to 
convert Tirupati-Pakala metre laule line into broad laule. 

(2) Shri Mankuram Sodi raised a matter relardinl need for survey . 
of Bastar Forests by satellite and to take preventive measures to 
check deforestation. 

(3) Shri K.D. Sultanpuri raised a matter relardinl need to declare 
Ponta Sahib Rampur Busher and Punjcr Sawarahat roads in Hima-
chal Pradesh' as N'ational Hilhways. 

(4) Dr. Parshuram Ganpar raised a matter reprdin, qeed for 
early payment of salaries to Medical Officers appointed by the 
Central Government in Primary Health Centres in Uttar Pradesh. 

(S) Shri Gunwant Sarode raised a I!'atter reluding need to 
replarise unauthorised LPG connections in Jalpon, Maharashtra. 

(6) Shri Keshri Lal raised a matter relirdins need to take Iteps for 
over~1I development of ravine areas in Kanpur 'dehat' and set up 
some industries based on agriculture products there. 

(7) Shri P.G. Narayanan raised a matter reltardinl need to expedite 
the clearance of Growth Centre Project report regarding Sipcot 
Project complex in Perundurai, Tamil Nadu. 
8. Statement by Minister 

The Minister of State in the Ministry of Home Affairs made a 
statement regarding safe return of Mr. Liviu Radu, the Romanian 
Diplomat. who was kidnapped on 9 Oc'tober, 1991. 
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9. TIle Pa~.b Badpt - 1991·92: Demaa'" for Grull 
Time allotted : 3 HII. 
Time taken : 6 HII. 56 Mta. 

Discussion on tile Demands for Granta Nos. 1 to 30 ia respect of 
the Budget for the State of Punjab and cut motions thereto moved on 
22 November. 1991. continued. 

The following members took part in the dcbate:-
(1) Shri Pawan Kumar Bansal 

(Lok Sabha adjourned al 1.15 P.M. and Fe-IUsembled III 2.19 P.M.) 
(2) Shri Rajendra Agnihotri 
(3), Shri Ramashray Prasad Singh 
(4) Shri Sudhir Sawant 
(5) Shri Chandrajeet Yadav 
(6) Shri Yaima Singh Yumnun 
(7) Shri Vilay N. Pati! 
(8) Shri E. Ahmed 
(9) Shri Mukul Balkrishna Wasnik 

(10) Kum. Farida Topno 
(11) Shri Ayub Khan 
(12) Shri Rasa Singh Rawat 

Shri Shantaram Potdukhe replied to the debate. 
All the cut motions were negatived. 
All the Demands for Grants Nos. 1 to 30 (both Revenue Account 

and Capital Account) in respect of the Budget for the State of Punjab 
for 1991-92 for the amounts shown in the Fourth column of tbe 
printed List of Demands for Grants were voted in fuU. 
10. Governmen. BID - Introduced 

I 

The Punjab AppropriDl;on (No.2) BIU. 1991. 
11. Governmen. BID - Paaed 

The Punjab AppropriDtion (No.2) BiU, 1991. 
The motion for consideration moved by Shri Shantaram Potdukhe 

was adopted and clause-by-clause consideration of tbe Bill wu taken 
up. 

aauses 2. 3 and the Schedule were adopted. 
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Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Shantaram 
Potdukhe. 

The motion was adopted and the Bill was passed. 
12. Government DIU - Uader Coaslderatloa 

The Water (Prevention and Control 0/ PoilU/ion) Cess (Amendment) 
Bill, 1991 

Time allotted: 2. Hrs. 
Time taken : 2 Hrs. 58 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Shri Kamal Nath on the 20th November, 1991, continued. 

The following members took part in the debate:-
(1) Shri Rajinder Kumar Sharma 
(2) Shri Chandulal Chandrakar 
(3) Shri Hari Kishore Singh 
(4) Shri Sarat Chandra Pattanayak 
(5) Shri V. Dhananjaya Kumar 
(6) Shri Gopi Nath Gajapathi (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok SaMa adjourned till II A.M. on Wedllesday, the 27th 
November, 1991) 

MGIP(PLU)MRND-2325lS-26-11-91. 

K.C. RASTOGI, 
Seeretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, November 27, 19911 Agrahayana 6, 1913 (Saka) 

No. 54 
11 A.M. 
1. AfIIrmation by Member 

Shri Sharad Yadav made affirmation in Hindi, signed the RoD of 
Members and took his seat in the House. 
2. Starred Questions 

Starred Question Nos. 81--83 and 86 were orally answered. 
Replies to Starred Question Nos. 84, 85 and 87-100 were laid on the 
Table. 
3. UJlltarred QueitIoas 

Replies to Unstarred Question Nos. 893-1007, 1009, 1011-1022, 
I02~1074, 107~1078 and 1080-1114 were laid on the Table. 
4. Papen laid on the Table 

The following papers were laid on the Table:- _ 
(1) A copy of the Pulses, Edible Oilseeds and Edible Oils (Storage 

Control) Second Amendment Order, 1991 (Hindi and English 
versions) published in Notification No. S.D. 485(E) in Gazette 
of India dated the 26th July, 1991 under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. 

(2) A copy of the Bureau of Indian Standards (Recognition of 
Consumers' Associations) Rules, 1991 (Hindi and English 
versions) published in Notification No. G.S.R. 619(E) in 
Gazette of India dated the 9th October, ] 991 under section 39 
of the Bureau of Indian Standards Act, 1986. 

1 
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(3) A copy each of the following Notifications (Hindi and Englisl. 
versions) under sub-section (2) of section 3 of the AU India 
Services Act, 1951:-

(i) The Indian Forest Service (Fixation of Cadre Strength) 
Third Amendment Regulation" 1991 published in Notifi-
cation No. G.S.R. 473 in Gazette of India dated' the 
24th August, 1991. 

(ii) The Indian Forest Service (Pay) Second Amendment 
Rules. 1991 published in Notification No. G.S.R; 474 in 
Gazette of India dated the 24th August. 1991. 

(iii) The Indian Forest Service (Pay) Third Amendment 
Rules, 1991 published in Notification No. G.S.R. 526 in 
Gazette of India dated the 14th September. 1991. 

(iv) The Indian Forest Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1991 published in 
Notification No. G.S.R. 527 in Gazette of India dated 
the 14th September, 1991. 

(v) The Indian "Forest' Service (Pay) Fourth Amendment 
Rules. 1991 published in Notification No. G.S.R. 564 in 
Gazette of India dated the 5th October. 1991. 

(vi) The Indian Forest Service (Fixation of Cadre Strength) 
Fifth Amendment Regulations, 1991 published in Notifi-
cation No. G.S.R. 565 in Gazette of India dated the 
5th October, 1991. 

(vii) The Indian Forest Service (Pay) Fifth Amendment Rules, 
1991 published.in Notification No. G.S.R. 583 in Gazette 
of India dated the 19th October, 1991. 

(viii) The In-tan Forest Service (Fixation of Cadre Strength) 
Sixth Amendment Regulations. 1991 published in Notifi-
cation No. G.S.R. 584 in Gazette of India dated the 
19th October, 1991. 

(ix) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations. 1991 published in 

, Notification No. G.S.R. 403 in Gazette of India dated 
the 13th July, 1991. 

(x) The Indian Police Service (Pay) Fourth Amendment 
Rules. 1991 published in Notification No. G.S.R. 404 in 
Gazette of India dated the 13th July. 1991. 



(xi) The lndian Administrative Service (Fixation of Cadre. 
Strength) First Amendment Regulations, 1991 published 
in Notification No. G.S.R. 492 in Gazette of India dated 
tIie 7th September, 1991. 

(xii) The Indian Administrative Service (Pay) First. Amend-
ment Rules, 1991 published in Notification No. G.S.R. 
493 in Gazette of India dated the 7th September, 1991. 

(xiii) The Indian Police Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1991 published in Notifi-
cation No. G.S.R. 537 in Gazette of India dated the 21st 
September, 1991. 

(xiv) The Indian Police Service (Pay) Sixth Amendment Rules, 
1991 published in Notification No. G.S.R. 585 in Gazette 
of India dated the 19th October, 1991. 

(xv) The Indian Police Service (Fixation of Cadre Strength) 
Fifth Amendment Regulations, 1991 published in Notifi-
cation No. G.S.R. 586 in Gazette of India dated the 19th 
October, 1991. 

(xvi) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1991 published in 
Notification No. G.S.R. 587 in Gazette of India dated 
the 19th October, 1991. 

(xvii) The Indian Police Service (Pay) Fifth Amendment Rules, 
1991 published in Notification No. G.S.R. 588 in Gazette 
of India dated the 19th October, 1991. 

(4) (i) A copy of ~e Annual Report (Hindi and English 
versions) of the Indian Institute of Public Administration, 
New Delhi, for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Govenunent on the working of the Indian Institu&e of 
Public Administration, New Delhi, for the year 1990-91. 

(5) (i) A copy of the Annual Report (Hindi and EDgIisb 
versions) of the Regional.Computer Centre, Calcutta, for 
the year 1990-91 along with Audited Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the . 
Regional Computer Centre, Calcutta, for the year 1990- . 
91. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre, Chandigarh, 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre, Chandigarh, for the year 
1990-91. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association of 
India, Pune, for the year 1989-90 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Automotive Research Association of India, Pune, for the 
year 1989·90. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre Pulp and Paper Research Insti-
tute, Saharanpur, for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 6y 
the Government on the working of the Central Pulp 
and Paper Research Institute, Saharanpur, for the 
year 1990-91. • 

(9) A copy each of the following papers (Hinsii and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) A statement regarding Review by the Government on the 
working of the National Industrial Development Corpora-
tion Limited, New Delhi, for the year 1990-91. 

(ii) Annual Report of the National Industrial Development 
Corporation Limited, New Delhi, for the year 1990-91 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 
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S. M-. hal ~Y. Sabba 
J Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 26th November, 1991. Rajya Sabha passed the 
Family Courts (Amendment) BiD, 1991. 
6. _ ....... by ~y. Saba - Laid on the Table 

The Family Courts (Amendment) Bill, 1991 
7. statemeats by MhUlten 
~) The Minister of State in the Ministry of Urban Development 
. made a statement correcting the reply given on the 20th November, 

1991 to Starred Question No. 6 by Shri Arvind Netam regardill8 
allotment of plots in Rohini . 
./ -(2) The Minister of State in the Ministry of Finance made a 

\...,./" statement regarding decision of the Government to extend the date 
for the operation of Foreign Exchange Remittances. India Develop-
ment Bonds and Voluntary Deposits Schemes. 

The Minister also laid on the Table a copy each of three 
Notifications (Hindi and English versions) published in Gazette of 
India dated the 27th November. 1991 on the subject. 
(Lok Sabha adjourned at 1.27 P.M. and re-assembled at 2.34 P.M.) 
8. Matten under Rule 377 
4l Shri Mohan Lal Jhikram raised a matter regarding need to 
provide more Central assistance to State Government of Madhya 
Pradesh for drought relief operations in the eastern districts of the 
State. 
~ Shri Manoranjan Bhakta raised a matter regarding need to 

finalise appropriate scheme for raising Palm Oil Plantation on large 
scale in Andaman and other Islands of Andaman and Nicobar 
Islands. 

"'---(3) Prof. K.V. Thomas raised a matter regarding need to check the 
fish epidemic in Kerala. 

~Shri Girdhari Lal Bhargava raised a matter regarding need for 
early clearance to Rajasthan Government's proposal seeking financi~ 
assistance from IDA for improving water supply and severage ID 

various cities of the State. 

OAt ~1 P.M. 



, ... .r (5) Shri Nawal Kishor Rai raised a matter regarding need to set up 
~gar factory at Pupari in Sitamarhi district, Bihar. 

V (6) Shri Uddhab Barman raised a matter regarding need to ~rovide 
special duty allowance to postal employees of North Eastern region 
as is being provided to Central Government employees in that region. 

A'Shri Sanat Kumar Mandai raised a matter regardiilg need to 
revitalise India's Power Sector and ensure continued funding of 
Farakka Project in West Bengal by World Bank and Asian Develop-
ment Bank. 

t/'CS) Shri Chandubhai Deshmukh raised a matter regarding need to 
confer ownership rights of forest lands to Scheduled Tribes in 
~at. 

~. Goverument BOI - UDder COIIIIIdentIon 
The Water (Prevention and Control of Pollution) Cess (Amend-

ment) Bill, 1991. 
Time allotted : 2 Hrs. 
Time taken: 5 Hrs. 53 M~s. 

Discussion on the motion for consideration of the Bill moved by 
Shri Kamal Nath on the 20th November, 1991 continued. 

The following members took part in the debate:-
(1) Shri 'Gopi Nath Gajapathi 
(2) Shri B.B. Ramaiah 
(3) Shri Prahhu Zantye Harish Narayan 
(4) Shri A. Asokraj 
(5) Prof. Prem Kumar Dhumal 
(6) Dr. Vasant Pawar 
(7) Shri Ramnihore Rai 
(S) Shri Ram Naik 
(9) Dr. Viswanadham Kanithi 

(10) Smt. Geeta Mukherjee 
(11) Sbri A. Cbarles 
(12) Sbri Mohan Singh 
(13) Sbri Qirdhari LaI Bhargav8 
(14) Kum. Frida Topno 
(15) Smt. Basavarajcsbwari 
(16) Shri Mumtaz Ansari 
(17) Adv. P.C. Thomas 



(18) Shri P.C. Chacko 
(19) Shri Tej Narayan Singh 
(20) Shri Chandrajeet Yadav 
(21) Shri B. Akbar Pasha 
(22) Shri Rasa Singh Rawat 
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(23) Shri Manikrao Hodalya Gavit 
(24) Shri Tejsingh Rao Bhosle 
(25) Shri Ayub Khan 

The discussion was not concluded. 

-10. Report or Basi_ Advltlory Committee 
Shri Jaswant Singh presented the Eighth Report of Business 

Advisory Committee. 
6 P.M. 
(Lok 5abha adjourned tilill A.M. on Thursday, tht 28th November, 
1991) 

OAt 5.30 P.M. 

MGIp(PLU,MAND-2355lS-27-11-11. 

K.C. RASTOGI. 
5tCrtlllry-Gtneral. 



LOIC SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, November 28, 19911Agrahayana 7, 1913 (Sab) 

No. 55 
11 A.M. 

I. Starred Questions 
Starred Question Nos. 102-105 were orally answered. Replies to 

Starred Question Nos. 101 and 1~120 were laid on the Table. 
2. Vutarred Questlolll 
Replies to Unstarred Question Nos. 1115-1136, 113S-1164, 

1166-1168, 117G-1224, 1226-1250, 1252-1294, 12~1319 and 
1321-1346 were laid on the Table. 

3. Aaaouncemeat by Speaker re: Teln'lsilll tbe proceedlnp of tbe 
ROUR 

The Speaker made the following announcement:-
"The question of televising the proceedings of the House was 

discussed with the Leaders of the Parties and Groups, the Ministers 
of Parliamentary Affairs and Information and Broadcasting, the 
concerned officers of the Ministry of Information and Broadcasting, 
the CPWD' and the Lok Sabha Secretariat. The mailer was briefly 
and informally discussed at the meeting of the' Leaders of Parties and 
Groups also. It has been considered by the General Purposes 
Committee of Lok Sabha. It hIS also been considered at a joint 
meeting of the General Purposes Committees of Lok Sabha and 
Rajya Sabha on 26 November, 1991. The consensas arrived in these 
meetings was as follows: 

(i) that the proccoedinp in the House may be televised. 
(ii) that, at the initial st., the Question Hour may be televised. 

1 
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(iii) that, at latcr stagcs, proceedings relating to legislation, the 
financial and other important matters may be televised. 

(iv) that, the detailed modalities in this regard may be worked 
out by the agencies concerned and approved by the Presiding 
Officer. 

(v) that the matte 
unparliamenta 
House may n 

which are held by the Presiding Officer as 
and not in keeping with the decorum of the 
be televised. 

(vi) that a trial for te vising the proceedings may be held on any 
day as may be de . ed by the Speaker. 

(vii) that the actual televising of the Ouestion Hour may be 
started on a day 'as may be decided by the Presiding Officer. 

(viii) that, as and when necessary, the matters pertaining to it may 
be considered in the Business Advisory Committee. 

(ix) that since the time available at the initial stages is limited. the 
televising has to be done to fit in the availahle slot. 

(x) that the telecasting may be done on an experimental basis. 
(xi) that further necessary steps in this regard may be taken on 

thc basis of the experience in this respect. 
I hope these arrangements will receiYe the approval of the House". 
The House agreed. 

4. Motion lor Election to Committee 
Shri Chiranji Lal Sharma moved the following motion:-
"That the members of this' House do proceed to elect in the 

manner required by sub-rule (3) of Rule 254 of the Rules of 
Procedure and Conduct of Business in Lok Sabha. one member 
from among themselves, to serve as a member of the Joint 
Committee on Offices of Profit for the unexpired portion of the 
term of the Committee v;c~ Shri C.K. Kuppuswamy resigned 
from the Committee." 

The motion was adopted. 

(Lok Sabha adjourntd lit 1.22 P.M. lind rt-llSstmblrd at 2. P.M.) 
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S. Mallen Vader RIIIr 377 
(1~ Shri C.P. Mudalagiriyappa raised a matter regarding need,Q 

provuie a double track on Bangalore-Tumkur Railway line. 
(2) Shri Sriballav Panigrahi raised a matter regarding need to set 

up a full nedged TV centre at Sambalpur and low power transmitters 
at Daogarh and Pallahara in Orissa. 

(3) Shri Santosh Kumar Oangwar raised a matter regarding need to 
set up sugar mills at Nawabganj and ~cerganj Bareilly, Ullar 
Prades~. . 

(4) ,Shri Devendra Prasad Vadav raillCd'a matter regarding need to 
provide STD facility between Delhi-and Jhanjharpur, Madhubani 
district. Bihar. 

(5) Shri Suraj Mandai raised a mailer regarding need for early 
solution to Jharkhand problein. 

(6) Shri Moreshwar Save raised a matter regarding need 10 eXIend 
local trains run by the Western Railway in Bombay UpiO Dahanu 
road in Maharashtra. 

(7) Shri E. Ahmed raised a matter regarding need 10 recognise 
Malabar Rebellion of 1921 as Freedom struggle and to provide 
freedom fighters' pension to those who participated in that move-
ment. 

(8) Shri K.P. Singh Deo raised a matter regarding need 10 take 
sleps for overall developmenl of Oris.4;a Siale. 

(9) Shri Jagat Vir Singh Orona raillCd a matter regardin, need to 
review the decision of allowing private sec lor in Defence produclion. 
6, Government Bill-Passed 
The Water (Prevention and Control of Pollution) Ctu (Amtndmt'nt) 
Bill, 1991 

Time allotted: 2 Hrs. 
Time laken: 7 Hrs. 02 Mil; 

Shri Kamal Nath replied to the debale on the mOlion for 
consideration of the Bill moved by him on the 20th November, 1991. 

The motion for consideration was adopted and c1ausc·by-claullC 
consideration of the Bill was taken up. 

Oauses 2 to 7 were adopted. 
Clause 8 was adopted. as amended. 
Clause I, the. Enactins Formula and the Long Tille were allO 

adopted. 
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The motion that the Bill, as amended, be puscd was moved by 
Shri Kamal Nath. 

The following members took part in the debate:-
(1) Shri Mohan Singh 
(2) Shri Ram Naik 
(3) Shri Kamal Nath 

The motion was adopted and the Bill, as amended, was passed. 
,. Goyerameat BHI-Uader Coalhlentloa 

T-ime recommended by BAC: 2 Hrs. 
Time taken: 2 Hrs. 01 Mt. 

The Tea Companies (A.cquisition and. Transfer of Sick Tea Units) 
A.meNdment Bill, 1991. 

The motion for consideration of the Bill was moved by Shri Salman 
Khursheed. 

Two amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were moved by Shri Girdhari Lal Bhargava 
and Prof. Rasa Singh Rawat. 

The following members took part in the debate:-
(1) Shri Kabindra Purkayastha 
(2) Shri Bijoy Krishna Handique 
(3) Shri Jitendra Nath Oas 
(4) Shri Mumtaz Ansari 
(5) Shri Sudhir Sawant 
(6) Shri Basudeb Acharia 
(7) Shri R. Ramasamy 
(8) Shri Amar Roypradhan 
(9) Shri Sriballav Panigrahi 

(10) Shri Owarka Nath Oas 
(11) Shri Pius Tirkey (Speech un{Ulished) 

The discussion was not concluded. 
6.01 P.M. 
(Lok Sab"" adjourned tiU 11 A.M. on Friday. the 29th November,. 

1991) 

MGlP(PW) MAND23ItI S 28-11-11. 

K.C. RASTOGI, 
S«~llIry.GDIDrII. 



LOK SABRA 

BULLETIN-PART I 

(Bricf Record of Proceedings) 

Friday. November 29. 19911Agrahayana 8. 1913 (Saka) 

No. S6 

11 A.M. 

1. Obituary Rererence 
The Speaker .made a reference to the passing away of Shri 

T.S. Avinashilingam Chcttiar. who was a member of the 
Central Legislative Assembly and First Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Question No. 122 was orally answered. Replies to Starred 

Quelltion Nos. 121. 123-141 and 22 were laid on the Table. 
3. Unstarred Question. 

Replies to Unstarred Question Nos. 1347-1372. 1374-1501 and 
1503-1581 were laid on the Table. 
4. Adjournment MotloD 

The Speaker gave his consent to the moving of Adjournment 
Motion given notices of by Sarvashri Birsingh Mahato, Indrajit 
Gupta. Loknath Choudhury, Somnath Chatterjee, Chitta Basu, Ram 
Vilas Paswan. Hannan MolJah, Smt. Malini Bhattacharya. Sm!. 
Geeta Mukherjee, Sarvashri Saifuddin Choudhury. Sudhir Ray: 
Basudeb Acharis and Amar Roypradhan regarding failure of the 

1 
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Government to solve the economic problems of the country which 
had compelled the working class to go on strike againllt the anti-
people and anti-working class economic and industrial policy of the 
Government. 

The Speaker then called Shri Birsingh Mahato and other members 
one by one in the order of priority secured by them in the ballot to 
ask for leave of the House. 

As none of the members who had tabled notices on the lIubject was 
present in the House, the Adjournment Motion was not takcn up. 

S. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versionll) of 
the Aeronautical Development Agency. Bangalore. for the 
year 1990-91 alongwith Audited Accounts. 

(2) A statement (Hindi and English versions) regarding Review by 
the Government on the working of the Aeronautical Dcvelop-
ment Agency. Bangalore, for the year 1990-91. 

(3) A copy of the Tea (Amendment) Rules. 1991 (Hindi and 
English versions) published in Notification No. S.D. 382(E) in 
Gazette of India dated the 4th June. 1991 under 5cction 49 of 
the Tea Act, 1953. 

(4) A copy of the Imports (Control) (Amendment) Order. 1991 
(Hindi and English versionll) published in Notification No. S.D. 
S81(E) in Gazette of India dated the 9th Septcmbcr. 1991 
issued under section 3 of the Imports and Exports (Control) 
Act. 1947. 

(5) (i) A copy of the Annual Report (Hindi and Engli5h 
versions) of the Gem and Jewellery Export Promotion 
Council, Bombay. for the year 1990·91 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English verfiion5) by 
the Government on the working of the Gem and Jewel-
lery Export Promotion Council, Bombay, for the year 
1990-91. 



(6) A copy each of the followin, Notifications (Rindi and English 
versions) under lub-scc:tion (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(I) G.S.R. 308(E) published in Gazette of India dated the 
12th June, 1991 approvin, the New Man,alore Port Trust 
Emplo)'CCi (Conduct) Fourth Amendment Reiulations. 
1991. 

(ii) G.S.R. 314(E) published in Gazette of India dated the 
21st June. 1991 approvinl the Paradip Port Employees 
(Recruitment. Seniority and Promotion) (Amendment) 
Reiulations, 1991. 

(iii) G.S.R. 322(E) published in Gazette of India dated the 
28th June, 1991 approvini the Madras Port Trust (Pen-
sion Fund) (Third Amendment) Relulations, 1991. 

(iv) O.S.R. 326(E) published in Gazette of India dated the 
2nd July, 1991 approvinl the Kandla Port Employees 
(Allotment of Residence) Amendment Relulation5. 1991. 

(v) G.S.R. S06(E) published in Gazette of India dated the 
26th July, 1991 approvinl the Tuticorin Port Trust 
(Recruitment of. Heads of Department) Regulations. 
1991. 

(vi) G .S.R. SlO(E) published in Gazette of India dated the 
26th July, 1991 approvinl the Vikashapatnam Port 
Employees' (Temporary Service) Regulations, 1991. 

(vii) G.S.R. S61(E) published in Gazette of India dated the 
11th September. 1991 approving the Calcutta Port Trust 
Employees (Other than Raldia Dock Complex) (Recruit-
ment, Seniority and Promotion) Fifth Amendment Regu-
I,tions, 1991 and Calcutta Pilot Service (Other than 
Haldia Dock Complex) (Traininl. Grading and Seniority) 
First Amendment Replations, 1991. 

(7) A copy of the National Welfare Board for Seafarers (Amend-
ment) Rules, 1991 (Hindi and Enllish versions) published in 
Notification No. G.S.R. 652(E) in Gazette of India dated the 
28th October, 1991, under .ub-section (3) of section 4S8 of the 
Merchant Shippinl Act, 19S8. 
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(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Inland Waterways Authority of India for 
the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Inland Waterways 
Authority of India for the year 1990-91. 

(9) A copy of the Monopolies and Restrictive Trade Practices 
Commission Regulations, 1991 (Hindi and English versions) 
published in Notification No. G.S.R. 283(E) in Gazette of 
India dated the 30th May, 1991 under sub-section (3) of section 
66 of the Monopolies and Restrictive Trade Practices Act. 
1969. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (S) of section IS of the Govern-
ment Savings Banks Act, 1873:-

(i) The Post Office Recurring Deposit (Third Amendment) 
Rules, 1991 published in Notification No. G.S.R. S79(E) 
in Gazette of India dated the 12th September. 1991. 

(ii) The Post Office Time Deposit (Second- Amendment) 
Rules, 1991 published in Notification No. G.S.R. S80(E) 
in Gazette of India dated the 12th September. 1991. 

(iii) The Post Office (Monthly Income Account) (Amend-
ment) Rules, 1991 publishcd in Notification No. G.S.R. 
S81(E) in Gazette of India dated the 12th September, 
1991. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Finance Corporation of India 
for the year 1990-91 alongwith a statement of Assets and 
Uabilities and Profit and. Loss Accounts of the Corpora-
tion, under .sub-section (3) of seetion 3S of the Industrial 
Finance Corporation Act, 1948. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Industrial Finance 
Corporation of India for the year 1990-91. 

(12) A copy of the Annual Report (Hindi and English versions) of 
the Kamraz Rural Bank, Sopore, for the year 1988-89 
together with Accounts and Auditor's Report thereon. 



s 
(13) A copy each of the folJowin, Annual Reports (Hindi and 

English versions) under sub-section (8) of section 10 of the 
Banking Companies (Acquisition and Transfer of Undertak· 
ings) Acts, 1970 and 1980. 
(i) Report on the work in, and activities of the Punjab 

National Bank for the year 1990-91 a10npith Accounts 
and Auditor's Report thereon. 

(ii) Report on the workin, and activities of the Dena Bank 
for the year 1990-91 a10ngwith Acc::ounts and Auditor's 
Report thereon. 

(iii) Report on the workin, and activities of the Indian 
Overseas Bank for the year 1990-91 alongwith Accounts 
and Audito~' Report thereon. 

(iv) Report on the workina and activities of the New Bank of 
India for the year 1990-91 alongwith Accounts and 
Auditors' Report thereon. 

(v) Report on the working and activities of the Punjab and 
Sind Bank for the year 1990-91 alongwith Accounts and 
Auditors' Report thereon. 

(14) A copy of the Union Government Appropriation Accounts 
(Telecommunication Services) for the year 1989·90 (Hindi and 
English versions). 

(15) A copy each of the following Notifications (Hindi and Enalish 
versions) under section 41 of the Finance Act, 1979:-

(i) G .S.R. 606tE) published in Gazette of India dated the 
27th September, 1991 together with an explanatory 
memorandum re,ardin. exemption to His Excellency Mr. 
Hun Sen, Prime Minister of Cambodia and Eleven 
members of the delegation who visited India from the 3rd 
to Sth October, 1991, from the payment of foreign travel 
tax. 

(ii) O.S.R. 617(E) published in Oazette of India dated the 
8th October, 1991 together with an explanatory 
memorandum rc,ardin, exemption to His Excellency Mr. 
Rene Felber, Vice·President and Minister of Foreip 
Affairs of Switzerland and six members of dele,ation who 
visited India from the 4th to 13th October, 1991 from the 
payment of foreian travel tax. 
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(iii) G.S.R. 650(E) published in Gazette of India dated the 
28th October, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency Mr. 
Adrian Nastase, Minister for Foreign Affain of Romania 
and six members of the delegation who visited India from 
the 29th October to the lst November, 1991, from the 
payment of foreign travel tax. 

(iv) G.S.R. 670(E) published in Gazette of India dated the 
Sth November, 1991 together· with an explanatory 
memorandum regarding exemption to His Excellency Mr. 
Robert G. Mugabe, President of the Republic of Zim-
babwe and ten members of the delegation who visited 
India from the 14th to 16th November, 1991 from the 
payment of foreign travel tax. 

(16) A copy of the Cen'tral Excise (Eighth Amendment) Rules. 
1991 (Hindi and English versions) published in Notification 
No. G.S.R. 653(E) in Gazette of India dated the 30th 
October, 1991 under sub-section (2) of section 38 of the 
Central Excises and Salt Act. 1944. 

(17) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G .S.R. 550(E) published in Gazette of India dated the 
29th August, 1991 together with an explanatory 
memorandum declaring Acetic Anhydride to be a 
specified commodity for the purpose of enforcing the 
special provisions of the Customs Act, 1962 within thc 
specified area along the Indo-Pak Border and Indo-
Burma Border. 

(ii) G.S.R. 638(E) published in Gazette of India dated the 
22nd October, 1991 together with an cxplanatory 
memorandum making certain amendments to Notification 
No. 13-Customs/SI dated the 9th February. 1981. 

(iii) G.S.R. 639(E) and G.S.R. 640(E) published in Gazette 
of India dated the 22nd October. 1991 toget~er with an 
explanatory memorandum regarding exemption to goods 
specified in the Table appended to the Notification from 
the whole of the basic, additional and auxiliary duties of 
Customs leviable thereon. 
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(iv) G.S.R. 641(E) and G.S.R. 642(E) published in Gazette 
of India dated the 22nd October. 1991 together with an 
explanatory memorandum regarding exemption to goods 
specified in the Table appended to the Notification from 
the whole of the basic. additional and auxiliary duties of 
customs leviable thereon. 

(v) The Shipping Bill and Bill of Export (Form) Regulations. 
1991 published in Notification No. G.S.R. 552(E) in 
Gazette of India dated the 29th August, 1991 together 
with an explantory memorandum. 

6. Statements or Estimates Committee 

SHRI MANORANJAN BHAKTA 
SHRI A. CHARLES to laid on the Table statements (Hindi and 

English versions) showing action taken by Government on the 
recommendations contained in Chapter I and final replies in respect 
of Chapter V of: 

(i) Second Report of Estimates Committee (Ninth Lok 
Sabha) on Action Taken by Government on the recom-
mendations contained in the Eightieth Rerort of the 
Committee (Eighth Lok Sabha) on Ministry of Surface 
Transport - Dredging Operations in Major Ports. 

(ii) Third Report of Estimates Committee (Ninth Lok Sahha) 
on Action Taken by Government on the recommenda-
tions contained in the Seventy-ninth Report (Eighth Lok 
Sabha) on Ministry of Health and Family Welfare 
(Department of Health) - All India Institute of Medical 
Sciences. 

7. Statement by Ministers 
(1) The Minister of Agriculture made a statement regarding flood 

situation caused by the recent cyclonic storm in the Bay of Bengal. 
(2) The Minister of State in the Ministry of Parliamentary Affairs 

made a statement regarding Government Business for the week 
commencing the 2nd December. 1991. 

.(3) The Minister of State for Commerce made a statement on the 
Minimum Release Price for Coffee. 

OAt 2.13 P.M. 
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8. Motion Reaardlna Elahth Report 01 BuslDeil Advllory Committee 

Shri P.R. Kumaramangalam moved the following motion:-

"That this House do agree with the Eighth Report of the Business 
Advisory Committee present~d to the Houle on the 27th 
November. 1991." 

The motion was adopted. 

9. Government Bill - Passed 

The Tea Companies (Acquisition and Transfer of Sick Tea 
Units) Amendment Bill; 1991 

Time alloted: 2 Hrs. 
Time taken: 3 Hrs. 24 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Shri Salman Khursheed and amendments thereto moved on the 28th 
November. 1991. continued. 

The following members took part in the debate:-

(1) Shri Pala K.M. Mathew 
(2) Shri Girdhari Lal Bhargawa 
(3) Shri K. Thulasiah Vandyar 
(4) Shri P.C. Chacko 
(5) Adv. P.C. Thomas 

(Lok Sab"" adjourned lit 1.02 P.M. lind rt-lISsembled al 2.10 P.M.) 
(6) Prof. Rasa Singh Rawat 
(7) Shri Balin Kuli 

Shri Salman Khursheed replied to the debate. 

Both the amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon moved by Sarvashri Girdhari Lal Bhargawa 
and Rasa Sin,h Rawat were negatived. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 
Clause· 1. the Enacting Formula and the Long Title were also 

,,,f,,pled. 
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The motion that the Bill be passed was moved by Shri Salman 
Khursheed. 

The motion was adopted and the Bill was passed. 
10. PrIvate Member', ReIOIatioa - Neptlyed 

Further discussion on the follGWin, Resolution moved by Shri Tcj 
Narayan Sin,h on the 23rd Au,ust. 1991. continued:-

"This House do consider the situation arisin, out of ,rowing 
unemployment in the country and recommend to the Govern-
ment to take ur,ent measures to tackle the same." 

The following members took part in the debate:-
(1) Shri A. Charles 
(2) Shri Chitta Basu 
(3) Shri P.A. Sangma 
The Resolution was negatived. 

11. Private Member'. Resolution - Under consldenllon 
Dr. K.V.R. Chowdary moved the following Resolution:-
"This House expresses its concern over the caste struggle going on 

in different parts of the country and urges upon the Govern-
ment to take urgent steps for rooting it out." 

The following members to~k part in the debate :-
(1) Shri Mukul Balkrishna Wasnik 
(2) Prof. Rasa Sinah Rawat 
(3) Prof. Malini Bhattacharya 
(4) Shri P.C. Chacko 
(5) Shri Pius Tirkey 
(6) Shri Pala K.M. Mathew (Speech unfinished) 

The discussion was not concluded. 
12. Halt-an-Hour Dlscualoa 

Shri Sharad Di,he raised a discussion on the points arising out of 
the answer Jiven by the Minister of State in the Ministry of Finance 
on November 22. 1991 to Starred Ouestion No. 24 regarding changes 
in credit policy of RBI to contain inDation. 

Shri Rameshwar Thakur replied to the discussion. 
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6.17 P.M. 
(LoA: 5ab"" tuljolll'Md lUI 11 A.M. 011 MoNltly. the 

2nd December. 1991) 

CORRIGENDA 

K.C. RASTOGI, 
Secntary-General. 

In Bulletin part I dated 29 Not/ember, 1991 
Palt 2, last lint -

for "at 2 P.M." nad "2.35 P.M." 
Pale 3, item 6 -

for "Clauses 2 to 7 were adopted." 
read "Clauses 2 to 4 were adopted. 

Clause 5 was adopted, as amended. 
Clauses 6 and 7 were adopted." 

MGlP(PLU)MAN1)-..2411 L.&-2I-11-1'. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, December 2, 19911Agrahayana 11, 1913 (Saka) 

No. 57 
11 A.M. 
I. Sr.rred Questions 

Starred Question Nos. 142-146 were orally answered. Replies to 
Starred Question Nos. 147-161 were laid on the Table. 

1. Uastarred Queslioas 
Replies to Un starred Question Nos. 1582-1648, 1650-1669, 

1671-1740, 1742-1799 and 1801-1817 were laid on the Table. 

3. Papen laid on the Table 
The following papers were laid on the Table:-
(1) (i) A copy of the Ninth Annual Report (Hindi and English 

versions) of the Minorities Commission for the period from 
the 15t April, 1986 to the 31st March, 1987. 

(ii) A copy of an Explanatory Note (Hindi and English 
versions) in regard to the above Report. 

(iii) A copy of the Memorandum (Hindi and English versions) 
of the action taken on the above Report. 

(2) A statement (Hindi and English versions) showing reaSOM for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Indian Electricity (Amendment-I) Rules, 1991 
(Hindi and English versions) published in Notification No. 
G.S.R. 466 in Gazette of India dated the 17th August, 1991 
under sub-section (3) of section 38 of the Indian Electricity 
Act, 1910. 

1 
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(4) A copy of the Indo-Tibetan Border Police Telecommunication 
(Gazetted) Cadre Recruitment Rules, 1991 (Hindi and English 
versions) published in Notification No. G.S.R. 563 in Gazette 
of India dated the 5th October, 1991 under sub-section (3) of 
section 18 of the Central Reserve Po.lice Force Act, 1949. 

(Lok SGb"" Gdjoumed Gt 1 P.M. and rt.-tUsemblt.d til 2.06 P.M.) 
4. Matten UDder Rule 377 

(1) Shri Kashi Ram Rana raised a matter regarding need to 
allocate additional commercial industrial piped gas to Surat, Gujarat. 

(2) Shri Mahendra Baitha raised a matter regarding need to set up 
a sugar mill at Dhanha, Bihar. 

(3) Shri T.J. Anjalose raised a matter regarding need to give 
clearance to second phase of anti-sea erosion project regarding Kerala 
coastline. 

(4) Shri K.V. Thangke Balu raised a matter regarding need to fix a 
statutory minimum price of Rs. 120-150 per bag of Tapioc:o grown 
in Tamil Nadu. 

(5) Shri Bhuvan Chandra Khanduri raised a matter regarding need 
to relax eligibility condition for retirement benefits in case of armed 
forces personnel disabled during service. 
S. Goverament BIU-Paued 

TIw Banking Regulation (Amendment) Bill, 1991 
Time allotted: 1 Hn. 30 Mts. 
Time· taken : 2 Hrs. 54 Mts. 

The motion for consideration of ,b~ Bill was moved by 
Shri Rameshwar Thakur. 

Two amendments for circulation of the Bill for the purpose of 
elicitinl opinion thereon were moved by Shri Girdhari Lal Bhargava 
and Prof. Rasa Sin'" ~wat. 

The foUowiq memben took part in the dcbate:-
(1) Prof. IC. VeakitaJiri Gowda ' 
(2) $bri 8riballav Paaiphi 
(3) Shri Mumtaz AIII&Ii 
(4) 8hri Guman Mal Lodha 
(5) Sbri R. Jeenrathiaam 
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(6) Prof. Susanta Chakraborty 
(7) Shri B.B. Ramaiah 
(8) Shri Prithviraj D. Chavan 
(9) Shri Chitta Basu 

(10) Shri Ram Naik 
(11) Shri Lokanath Choudhury 
(12) Shri A. Charles 
(13) Shri Mohan Singh 
(14) Shri Sarat Chandra Pattanayak 
(IS) Shri Hari Kishore Singh 
(16) Prof. Rasa Singh Rawat 
(17) Shri Prabhu Zantye Harish Narayan 
(18) Shri Anna Joshi 
(19) Shri Tej Narain Singh 

Shri Rameshwar Thakur replied to the debate. 

Both the amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon moved by Shri Girdhari Lal Bharaava and 
Prof. Rasa Singh Rawat were negatived. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Oause 2 was adopted. 

Clause 1. the Enactina Formula and the Long Title were also 
adopted. ' 

The motion that the Bill be passed wu moved by Shri Rameshwar 
Thakur. , 

The motion wu adopted and the Bill was passed. 

~. Stalellleat by Miallter 

The Minister of Civil Aviation and Touriim made a statement 
reprdina ExpiOlive Device fouad on Air India oi.ht IlIon 
1 December. 1991 at Delhi Airport. 

eAt 5 P .... 

" 
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7. Government BUI - Uader Consldentloa 
The Sick Industrial Companies Time allotted : 2 Hrs. 
(Special Provisions) Amendment Time taken: - Hrs. 40 Mts. 
Bill, 1991 Balance: 1 Hr. 20 Mts. 
The motion for consideration of the Bill was moved by 

Shri Manmohan Singh. 
Shri Jaswant Singh took part in the debate. 
The discussion was not concluded. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd Decembtr, 

1991) 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Procccdinp) 

Tuesday, December 3, 199VAgrahayana 12, 1913 (Saka) 

No. 51 
11 A.M. 
1. Starnd Questions 

Starred Question Nos. 164-167 and 169 were onlly uswered. 
Repliel to Starred Question Nos. 162, 163. 168 and 170-181 were laid 
on the Table. 

2. UMtarred QuesdoaI 
Repliel to Unstarred Queltion Nos. 1818-1929. 1~1-19S0. 1953-

2044 and 2046-2048 were laid on the Table. 

3. Papen laid 011 the Table 

The followin, papers were laid on the Table:-

(1) A Itatement (Hindi and En,lish versions) correctin, the reply 
Jiven on the 3rd September, 1991 to Unstarred Question No. 5352 by 
Shri Vijay Kumar Yadav reprdin, halt of "pre. trains at Bakhti-
yarpur Junction. 

(2) (i) A copy of the Annual Report (Hindi and En.lish versions) 
of the Lala Ram SIrup Tuberculosis Hospital. New Delhi. 
for the year 1988 aloRl with Audited Accounts. 

(2) (ii) A copy of the Review (Hindi and Enalish vcrsions) by thc 
Government on the wprkin. of the Lala Ram Sarup 
Tuberculosis Hospital. New Delhi. for the year 1988. 

(3) A statement (Hindi and En,liah versions) showin, reuons for 
delay in Iayilll the papers mentioned at (2) above. 

1 



4. Motions for Elections to Committees 
(1) Kum. Mamata Banerjee moved the followin, motion:-

"That in pursuance of sub-clause (xxiv) of clause (1) of Statute 
14 of the Statutes of the Ali,arh Muslim University, the 
members of this Houle do proceed to elect. in such manner 
u the Speaker may direct, six members from amon, 
themselves to serve as members of the Court of the Ali,arh 
Muslim University, subject to other provisions of Statutes of 
the Alilarh Muslim Univ~rsity. The mem~rs so elected 
shall not be the employe~ of the Alilarh Muslim Univer-
sity." 

The motion wu -adopted. 
(2) lCum. Mam.a Banerjee moved, the followinl motion:-

"'lbat fn pUl'luance of the provisions contained in rule 4 (ii) to 
(iv) read with rule 15 (3) of the Rules and Regulations of 
the Indian School of Mines. Dhanbad, the members of this 
House do proceed to elect. in such manner as the Speaker 
may direct, two members from amona themselves, to lerve 
u members of the General Council of the Indian School of 
Mines, Dhanbad, subject to other provisions of the said 
Rules and Relulations." 

The motion wu adopted. 
(3) Kum. Mamata Banerjee moved the following motion:-

''That in pursuance of para 5 of the Ministry of Human Resource 
Development (Department of Education) Resolution No. 
F.1-2I9O.PN(D.II), dated 19 October, 1990 read with item 
No. SCi) of the Annexure tbereto, the members of this 
House do proceed to elect, in such manner as the Speaker 
may direct, four members from amongst themselves to serve 
u members of the Central Advisory Board of Education. 
IUbject to other provisions of the said Resolution." 

The motion wu adopted. 

(4) Sbri P.R. Kumaramanplam moved the followina motion:-
''TJIat in pursuance of Section S(l lei) of the Prevention of 

Cnielty to Animals Act, 1960. the members of this House 
do proceed to elect. ill such manner u the Speaker may 
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direct. four memben from amon, themselves to serve a 
members of the Animal Welfare Board for the remainin, 
terms of the Board i.e. upto 2 March. 1992. subject to other 
provisions of the said Act." 

The motion wa adopted. 
(Lok Stlblul adjoumea til 1.11 P.M. ""d N-tU8mtbkd til 2.15 P.M.) 

S. Matten UDder .uIe m. 
(1) Sbri Mohanlal Jhikram raised a matter re,udin, need to drop 

the proposal of brinlinl the bidi and tobac:co manufacturen within 
the purview of Tobacco Board. 

(2) Shri Pawan Kumar Bansal raised a matter reprdin, need to 
constitute a Special Committee to nelotiate with technolOJiats of Poat 
Graduate Instit,ute of Medical Education and Research at Chandi,arh 
who are currently on strike. 

(3) Shri Shiv Charan Mathur raised a matter relardin. need for 
early sanction of the proposed railway link from Todaraisin. to 
Nathdwara in Rajuthan. 

(4) Prof. Prem Kumar Dhumal raised a matter re.ardin. need to 
replarise the services of extra departmental employees of Depart-
ment of POit. 

(S) Shri Ram Naaina Mishra raised a matter regarding need for 
Central assistance to State Government of Bihar and for checkinl 
erosion by Gandak at Pipralhat on Uttar Pradesh and Bihar border. 

(6) Shri Mumtaz Ansari raised a matter rclardinl need to set up an 
ordnance factory in Kodarma. Bihar. 

(7) Shri Bir SiO.h Mahato raised a matter re.ardinl need to 
convert narrow ,auJC railway line from Kotshila to Purulia in Welt 
Ben.al into a broad .au.e one. 

(7) Prof. K.V. Thoma raised a matter re,ardin. need to supply 
adequate quantity of boiled fine rice and palm oil to Kerala. 
6. eo. ......... t BI~ U ...... C ...... ntt. 
The Sick Industria' Comptlniu (Special Time allotted: 2 Hn. 
Provuions) AmendlMlII Bill, 1991 Time taken: 4 Hn. 14 Mis. 

DilcUllion on the motion for consideration of the BiU moved by 
Sbri Manmoban Sin'" on the 2nd December. 1991. continued. 
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The followina memben took part in the dcbate:-
(l)·Dr. Debi Proud Pal 
(2) Shri Mohan Singh 
(3) Prof. SUlanta Chakraborty 
(4) Shri Indrajit Gupta 

... ~ Shri Ram Naaina Milhra 
"16) Shri Sharad Diahe 
(7) Shri K.P. Reddaiah Yadav 
(8) Shri R. Ramasamy 
(9) Shri Murli Deora 

(10) Smt. Sumitra Mahajan 
(11) Shri Chitta Basu 
(12) Shri K.P. Singh Deo 
(13) Smt. Girija Devi 
(14) Shri Prithviraj D. Chavan 

The discussion wa. not concluded. 
6 P.M. 
(1M s.tU .,.." 1111 11 A.M. 011 WH" ••• ,. III. 4111 o.e. ... ,. 1"1, 

K.C. RASTOGI. 
S~c~ttlry-GrnrrQI. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proc:eedinp1 

Wednesday, December 4, 199VAsrahayana 13, 1913 (Saka) 

No. 59 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 182-186 were orally answered. Replies to 
Starred Question Nos. 187-198,200 and 201 were laid on the Table. 
2. Uaatarred Questloal 

Replies to Unstarred Question Nos. 2049-2110, 2112-2178 and 
2180-2287 were laid on the Table. 
3. Papers LaId on the Table 

The followin. papers were laid on the Table:-
(1) A copy each of the following papcrs (Hindi and English 

versions) under sub-section (1) of section 619A of the Companies 
Act. 1956:-

(i) A statement re.ardin. Review by the Govcrnment on the 
working of the Uranium Corporation of India Limited, 
Sin.hbhum, for the year 1990-91. 

(ii) Annual Report of the Uranium Corporation of India 
Limited, Sin.hbhum. for the year 1990-91 alon. with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English versions) CC1Tecting the reply 
Jiven on tbe 27tb November, 1991 to Starred Question No. 100 by 
Prof. Malini Bbattacharya reprdin, production and distribution of 
CRGO Silicon Steel. 

1 
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(3) A copy each of tbe following papcrs (Hindi and Englisb 
versions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) A statement regarding Review by the Government on the 
working of the Andrew Yule and Company Limited, .Cal-
cutta, for the year 1990-91. 

(n) Annual Repon of the Andrew Yule and Company Limited, 
Calcutta, for the year 1990-91 along with Audited Accounts 
aDd comments of the Comptroller and Auditor General 
tbereon. 

4. Presentation of PetitioDi 

Shri Bandaru Dattatraya presented four petitions siped by Suvabri 
S. Kishore Raj, Troop Bazv, Hyderabad, N. Babu Rao, Bbarat 
Nagar, Hyderabad, G. Sathaiah, O.U. Campus, Hyderabad and 
Y. Birappa, Vikas Nagar, Hyderabad regarding inclusion of (.i) 
Pudhi-Pardhan; (ii) Budgajangam; (iii) Vaddera; and (iv) Kurmal 
Kunna Golla tribal communities of Andhra Pradesh in the Schedule 
to the Constitution (Scheduled Tribes) Order, 1950, pertaining to the 
State of Andbra Pradesh. 

(!.ok Sabha adjourned 011.07 P.M. tuld re-tl$sembled 01 2.15 P.M.) 
5. CaDI... Atcentloa 

Sbri Gcorge Fernandes called tbe attention of the Minister of 
Human Resource Development to the reponed scandal involving 
crores of rupees in supply of food, unfit for human consumption, to 
infants through Anganwadis in the capital and the steps taken by the 
Government in that regard. 

The Minister of State in the Ministry of Human Resource Deveh)p-
ment made a statement in regard thereto. 
6. Matten UDder Rule 377 

(1) Shri Visbveshwar Bhagat raised a matter re~arding need to set 
up a copper smelting plant in Balaghat district, Madhya _ Pradesh. 

(2) Shri K. Muraleedharan raised a matter re,gatding need to 
sanction the acquisition of land and distribution of compensation 
under second phase of construction of N.H. 17 BycplSl road, Calicut, 
Kerala. 



(3) Sbri AnkUlbrao R. Tope raised a matter regardin, need to 
provide adequate assistance for relief operations in drougbt affected 
areas of Mabarubtra particularly in Maratbwada and Vidarbha 
regions.' 

(4) Shri R.am Naik raised a matter regarding need to constitute a 
High Power Committee to look into the problems caused due to 
overcrowding in Mumbat suburban railway trains. 

(S) Sbri Chhedi Paswan raised a matter regarding need for 
augmentation of electricity production in Bihar and also to provide 
more electricity to the State. 

(6) Shri Ajoy Mukhopadhyay raised a matter relardinl need to 
review the proposed fISCal meuurcs of Government viz. freezing! 
impounding of Dearness Allowance etc. 

(7) Shri Jangbir Singh raised a matter regarding need to generate 
employment opportunities in Haryana . • 

(8) Shri Anna Joshi raised a matter regarding need to review the 
decision regarding transfer of Teen Bigha to Bangladesh. 

7. Government Bm - Paued 

The Sick Industrial Companies Time allotted : 2 Hrs. 
(Specilll Provisions) Amendment TIme taken : S Hrs. 3S Mts. 
BiU, 1991 

Sbri Manmohan Singh replied to the debate on the motion for 
consideration of the Bill moved by him on the 2nd December, 1991. 

The motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long TItle were also 
adopted. 

The motion that the BiU be passed was moved by Shri Manmohan 
Singh. 

The following members took part in the debate:-
(1) Sbri NirmBl Kanti Chatterjee 
(2) Smt. Geeta Mukherjee 
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(3) Shri E. Ahmed 

~4) 'ri Bhogendra Jha 
Shri K.P. Raddaiah Yadav 

(6) Shri Gcorge Fernandes 
(7) Shri Manmohan Singh 

The motion was adopted and the BiU was passed. 

8. Government BUI - UDder CoDslderatioo 

The Indian Succession (Amend. Time allotted: 1 Hn. 
ment) Bill, 1991, as passed by Time taken: Hn. 41 Mta. 
Rajya Sabha. Balance: Hrs. 19 Mts. 

The motion for consideration of the Bill was moved by Sbri P.R. 
Kumaramangalam. 

The following members took part in the debate:-

(1) Shri Ghuman Mal Lodha 
(2) Shri Sharad Dighe 
(3) Smt. Girija Devi 
(4) Shri Syed Masudal Hossain 
(5) Shri Vijay N. Patil (Speech unfinished) 

The discussion was not concluded. 

9. Report of Business Advisory Committee 

Shri P.R. Kumaramangalam presented the Ninth Report' of Busi· 
ness Advisory Committee. 

10. DlKussion Under Rule 193 

Shri K. V. Thangka Batu raised a discussion on the statement made 
by the Minister of Agriculture in the House on 29 November, 1991 
regarding flood situation caused by the recent cyclonic stonn in the 
Bay of Bengal and relief measures undertaken by the Government. 

The following memberS took part in the debate:-

(1) Prof. Rasa Singh Rawat 
(2) Shri Mani Shankar Aiyar 
(3) Shri \. Mallikarjunaiah' 
(4) Shri P.G. Nar.nan 



s 
(5) 8bri VenkatelWariu Ummaroddy 
(6) 8bri H.D. Deve.owda 
(7) Prof. Ie. Venkatap; Gowda 
(8) 8bri 8urya Nuain Yadav 
(9) 8bri Gopinath Gaja.,athi 

(10) 8bri .Ramasbray. Prasad 8inp 
(11) 8bri Banda'ru' Dattatraya (Sptech UII/illished) 

The discusaion WIS not coacluded. 
7.02 P.M. 
(Lok Sab,", adjourned tiJlll A.M. on Thursda" the 5th December, 

1991) 

~P(PLU)MRN~ 8 4 12-1111. 

Ie.C. RASTOGI, 
Secrttary-Gtntrtll. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proc:eedinp) 

Thursday, December 5, 1991/Agrahayana 14, 1913 (Saka) 

No. A 
11 A.M 
1. S ........ QaeItIoaI 

Starred Question Nos. 202-205 were orally BI1IWered. Repliel to 
Starred Question Nos. 206-221 were laid on the Table. 
2. U .......... Quell"'" 

Replies to Unstarred Question NOI. 2288-2304, ~2331, 
2333-2336 and 2338-2498 were laid on the Table. 
3. Papen laid on the Table 

The followin, papon were laid on the Table:-
(1) A copy each of the foUowiq papen (Hindi and EnJlilb 

versionl) under lub-section (1) of section 619A of the Com-
paniel Act, 1956:-
(i) A Itatement reprdina Review by the Government on the 

workin, of tbe Water and Power Consultancy Scrvicca 
(India) Limited, New Delhi, for the year 1990-91. 

(ii) Annual Report of tbe Water and Power Consultancy 
Services (ladia) Umited, New Delhi, for the year 1990-91 
alon, with Audited Accounts and comments of tbe Com-
ptroller and Auditor General thereon. 

(2) (i) A copy of the Annual Report (Hindi and En&lilh versionl) 
of tbe Oil and Natural Gu Commiaion for tbe year 
1989-90 aIoDJ witb Audited Accouatl and of itllubsidiary 
viz. ONGC Vidc:Ib Umitcd for the year 1989-90 under 
IUIHectioa (3) of lOdion 23 read with IUlHection (4) of 
IeCtiOIl 22 of the Oil and Natural Gu Commillion Act, 
1959. 

1 
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(ii) A copy of the Review (Hindi and EnaJish versions) by the 
Government on the workina of the Oil and Natural Gu 
Commission for the year 1989-90 and of its lublidiary viz. 
ONGC Videsh Limited for the year 1989-90. 

(3) A statement (Hindi and EnaJisb versions) showina reasons for 
delay in layina the papers mentioned at (2) above. 

(4) A copy each of the following Notifications (Hindi and EnJlish 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Fertiliser (Control) (Fourth Amendment) Order. 1991 
published in Notification No. S.O. 79S(E) in Gazette of 
India dated the 22nd November. 1991. 

(ii) S.O. 796(E) published in Gazette of India dated the 22nd 
November, 1991 faxing fees for obtaining certificates for 
sale of fertilisers tor industrial purposes. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under section 7 A of the Coal Mines Provident Fund 
and Miscellaneous Provisions Act, 1948:-

(i) The Andhra Pradesh Coal Mines Provident Fund (Amend-
ment) Scheme. 1991 published in Notification No. G.S.R. 
505 in Gazette of India dated the 7th September. 1991. 

(ii) The Coal Mines Provident Fund (Amendment) Scheme. 
1991 published in Notification No. G.S.R. S06 in Gazette 
of India dated the 7th September. 1991. 

(iii) The Rajuthan C.oal Mines Provident Fund (Amendment) 
Scheme. 1991 published in Notification No. G.S.R. 507 in 
Gazette of India dated the 7th September, 1991. 

.;. ~lfS'II~ts from RaJya $abba 
. :'ccn."lJ:y-General reported the followina meaiapa from Rajya 
···~i.J!~a:-

; 'r!l:\~ Jt its sitlina held on the 3rd December. 1991. Rajya 
S,1.bha passed the Indian (ports Amendment) Bill. 1991. 
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(2) That at its sitting held on the 3rd December. 1991. Rajya 
Sabha paued the Delbi Higb Court (Amendment) Bill. 1991. 

S. BUll paued by Rajya Sabba - LaId on the Table 
(1) The Indian Ports (Amendment) Bill. 1991. 
(2) The Delbi High Court (Amendment) Bill. 1991. 

6. State.eBll by MlDllten 
(1) The Minister of Agriculture made a statement regarding the 

situation arising out of earthquake in hills of Western Uttar Pradesh. 
·(2) The Minister of Home Affairs made a statement on the 

restructuring of the governmental set-up in Delhi. 
7. Motloa reprdIq NlDth Report of B ..... Advllory Co ....... ttee 

Dr. Luminarayan Pandey moved the followina motion:-
"That this House do agree with the Ninth Report of the Business 
Advisory Committee presented to the House on the 4th 
December. 1991." 

The motion was adopted. 
(Lok Sabha adjourned lilll.16 P.M. tIIId re-assembkd at 2.20 P.M.) 
8. Matten IIDder Rule 377 

(1) Shri Mankuram Sodi raised a matter regarding need to provide 
more central assistance to the State Government of Madhya Pradesh 
for overall development of Baster. a tribal district of Madhya 
Pradesh. 

(2) Dr. Lal Bahadur Rawal raised a matter regarding need to 
extend AGN p~nler train upto Hatbru. 

(3) Sbri Madan Lal Kburana raised a matter regarding need for 
more Central assistance and early rehabilitation of displaced persons 
of Kashmir and Punjab. 

(4) Shri Sukhdev Puwan raised a matter reprdina need to exclude 
Jute from the purview of the Essential Commodities Act. 

(S) Dr. (Smt.) K.S. Soundanm railed a matter reprdinl need for 
simplified laws and rules/replations for small scale industrial units. 

(6) Adv. P.C. Thomu raiteJ a matter relardina need to construct 
a new railway overbridae at Mulamtburutby-Ernakulam Road. 
Kerala. 

• At 4.30 p.lII. 



.. 
(7) Dr. Vishwanatbam Kanithi raised a matter regardin, need for 

completion of project for conatruction of diversion Bal11lle at Neredi. 
near Srikakulam durin, Eighth Plan itself. 

(8) Smt. Dil Kumari Bhandari raised a matter re,arding need to 
supply adequate quantities of kerosene oil and LPG to Sikkim basing 
the aUocation of these commodities on 1991 census. 
9. DIIcauIoD under Rule 193 

Discussion on the statem~nt made by the Minister of Aariculture in 
the House on 29 November. 1991 regarding flood situation caused by 
the recent cyclonic storm in the Bay of Bengal and relief measures 
undertaken by the Government. raised by Shri K.V. Thanaka Balu 
on the 4th December. 1991. continued. 

The following members took part in the debate:-
(1) Shri Bandaru Dattatray 
(2) Shri K. Ramamurthee Tindivanam 
(3) Shri K. Thulasiah Vandayar 
(4) Shri Mohammad Ali Ashraf Fatmi 
(5) Dr. Sudhir Ray 
(6) Shri V. Dhananjaya Kumar 
(7) Shri Bommalani Dharmabhiksham 
(8) Shri B.B. Ramaiah 
(9) Shri D. Pandian 

(10) Dr. Sripal- Singh Yaday 
(11) Shri K.P. Singh Deo 
(12) Shri Lokanath Choudhury 
(13) Shri Akbar Pasha 
(14) Shri K.P. Raddaiah Yaday 
(15) Shri S. Gangadhara 
(16) Dr. Viswanadham Kanithi 
(17) Shri K.H. Muniyappa 
(18) Shri P.P. Kaliaperumal 

Shri Bal Ram lakhar replied to the discussion. 
1bc discussion was concluded. 
10.~tBlB-"" 

'I'IIIIe allotted: 1 Hr. 
TIme 1M.: 1 Hr. 09 Mas. 
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TM Indilm Succ.uion (AlMndlMn,) BiU. 1991. tIS ptUud by Rajytl 
StlbhG. 

Dilcuuion on tbe motion for consideration of the Bill moved by 
Shri P.R. Kumaramanplam on the 4th December, 1991, continued. 

The following members took part in the debate:-
(1) Shri Vijay N. Patil 
(2) Shri Girdbari Lal Bhargava 
(3) Smt. Geeta Mukherjee 
(4) Smt. Dil Kumari Bbandbari 
(5) Shri Surya Narain Yadav 
(6) Shri Ramuhray Prued Singh 
(7) Shri M.V.V.S. Murthy 
(8) Shri Pala K.M. Mathew 

Shri P.R. Kumaraman,a1am replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of tbe Bill wu taken up. 
aauses 2 to 7 were adopted. 
Clause 1, the Enactin, FGrmula and the Long Title were also 

adopted. 
The motion that the Bill be pused wu moved by Shri P.R. 

Kumaramangalam. 
The motion wu adopted and the Bill was pused. 

6 P.M. 
(Lo/c Sabha adjo",ned till 11 A.M. on Friday, the 6th December, 
1991) 

MGIp(PLU)MAND--25I7L8-1Z-,.,. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I. 
(Brief Record of Proccedinp) 

Friday, December 6, 19911AJrahayana 15, 1913 (Saka) 

No. 61 
11 A.M. 
1. Starred Questloas 

Starred Question Nos. 222-226 were orally answered. Replica to 
Starred Question Nos. 227-229 and 231-241 were laid on the 
Table. 
2. Uastarred Quesdoal 

Replies to Unstarred Question Nos. 2499-2550, 2552-2587, 
2589-2600, 2602-2645, 2647, 2649-2725 and 2727-2731 were laid 
on the Table. 
3. Leader vi Ibe Houe 

The Speaker informed the House that he had received a letter from 
the Minister of Parliamentary Affain stating that the Prime Minister, 
Shri P.V. Narasimha Rao would be functioning as the Leader of the 
House. 
4. Papen laid oa tile Table 

The following papers were laid on the Table:-
(1) A copy of the Naval Ceremonial, Conditions of Service and 

Milc:ellaneous (Amendment) Regulations, 1991 (Hindi and EnJlish 
versions) published in Notification No. S.R.O. 194 in Gazette of 
India dated the 28th November, 1991 under section 185 of the Navy 
Act, 1957. 



2 

(2) A copy of the Capital Issues (Application for Consent) 
Amendment Rules. 1991 (Hindi and English versions) published in 
Notification No. S.O. 540(E) in Gazette of India dated .the 21st 
August, 1991 under sub-section (2) of section 12 of the Capital 
Issues (Control) Act, 1947. 

(3) A statement (Hindi and English versions) correcting the reply 
given on November 22, 1991 to Unstarred Question No. 304' by 
Sarvashri Chittubhai Gamit and Digvijaya Singh regarding joint 
ventures abroad. 

(4) A copy of the Annual Report (Hindi and English versions) 
of the Indian Silk Export Promotion Council. Bombay. for the 
year 1990-91 along with Audited Accounts. 

(5) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Silk Export Promotion 
Council. Bombay. for the year 1990-91. 

(6) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 124 of the Major 
Port Trusts Act. 1963:-

(i) G.S.R. 608(E) published in Gazette of India dated 
the lst October, 1991 approving the amendment to 
the Bombay Port Trusts Dock Bye-laws. 

(ii) G.S.R. 610(E) published in Gazette of India dated 
the 1st Oetobcr. 1991 approving the amendment to 
the Regulation 83 of the Visakhapatnam Port Trust 
Dock Regulations. 1967. 

(7) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 458 of the 
Merchant Shipping Act. 1958:- ' 

(i) The Merchant Shipping (Registration of Sailing 
Vessels) Amendment Rules. 1991 pu!;)lished in 
Notification No. G.S.R. 469 in Gazette of India dated 
the 17th August. 1991. 

(ii) The Merchant Shipping (Life Saving Appliances) 
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Rules, 1991 published in Notification No. G.S.R. 491 in 
Gazette of India dated the 31st AugJlSt, 1991. 

(iii) G.S.R. 542 published in Gazette of India dated the 211t 
September, 1991 making certain amendmeDu to 
Notification No. G.S.R. 86S dated the 7th October. 
1988. 

(8) A copy of the Major Port Trusts (payment of Fees and 
Allowances to Trustees) (Amendment) Rules, 1991 (Hindi and 
English versions) published in Notification No. G.S.R 63S(E) in 
Gazette of India dated the ISth October, 1991 under sub-scction (3) 
of section 122 of the Major Port Trust Act, 1963. 

(9) A copy of the Reserve Bank of India Pension Replationl, 
1990 (Hindi and English versions) published in Notification No. 
DELlEast/66121Pension/90-91 in Gazette of India dated the 6th 
April. 1991 and the 22nd June. 1991 under sub-section (4) of section 
58 of the Reserve Bank of India Act, 1934. 

(10) A copy each of the following Annual Reports (Hindi and 
Bnllish vcrsiona):-

(i) Report of the Pinakini Grameena Bank, Nellore for the 
year ended the 311t March, 1991, tOJCther with the 
Accounts and Auditor's Report thereon. 

(ii) Rcport of the Bolanlir Anchalik Gramaya Bank, 
Bolangir, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Rcport 
thereon. 

(iii) Rcport of the Na,arjuna Grameena Bank, Raiprh. for 
the year ended the 31st March, 1991, togcther with the 
Accounts and Auditor's Report thereon. 

(iv) Report of the Railarh Kshetriya Gramin Bank. 
Rai,arh, for the year ended the 31st March. 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(v) Report of the Krishna Gnmeenl Blnk, Gulbarp. for 
the year ended the 31st March, 1991, together with the 
Accounts IDd Auditor'l Report thereon. 



(vi) Report of tbe Chhindwara Seoni KshetriYI Gramin 
Bank, Chhindwara, for the year ended the 31st Mlrch, 
1991, together with the Accounts and Auditor'. Report 
thereon. 

(vii) Report of the Sri Ganganlgar Kshetriya Grlmin Blnk, 
Sriganganagar, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(viii) Report of the Himachal Gramin Bank, Mandi, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor'S Report the~eon. 

(ix) Report of the Surguja Kshetriya Gramin Bank, 
Ambikapur, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(x) Report of the Gopalganj Kshetriya Gramin Bank, 
Gopalganj, for the year ended the 31st March, 1991. 
together with the Accounts and Auditor', Report 
thereon. 

(xi) Report of the Barabanki Grlmin Bank, Barabanki, for 
the year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(xii) Report of the Visveshvaraya Grameena Bank, Mandya, 
for the year ended the 31st March, 1991, together with 
the Accounts and Auditor's Report thereon. 

(xiii) Report of the Palamau Kshetriya Gramin Bank, 
Daltonganj, for the year ended the 31st MlP'ch, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(xiv) Report of the Banaskantha Mehsana Gramin Bank, 
Patan, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(xv) Report of the Gurgaon Gramin Bank, Gurgaon, for the 



s 
year ended the 31st March, 1991, toaether with the 
Accounts and Auditor'. Report thereon. 

(xvi) Report of the Koraput Panchabati Gramya Bank, Jey-
pora, for the year ended the 31.t March, 1991, tOJether 
with the Accounts and Auditor'. Report thereon. 

(xvii) Report of the lCsbetriya Gramin Bank, Hashan,abad, 
for the year ended the 31st March, 1991, toFther with 
the Accounts and Auditor'. Report thereon. 

(xviii) Report of the Marudhar Kahetriya Gremin Bank, 
Churu, for the year ended the 31st March, 1991, 
to,ether with the Accounts and Auditor's Report 
thereon. 

(xix) Report of the Tulsi Gramin B., Banda, for the year 
ended the 31st March, 1991, toaetlrer with the Accounts 
and Auditor's Report thereon. 

(xx) Report of the Rewa Sidhi Oramin Bank, Rewa, for the 
year ended the 31st March, 1991, to,ether with the 
Accounts and Auditor's Report thereon. 

(xxi) Report of the Shahdol Kshetriya Oramin Bank, 
Shudal, for the year ended the 31st March, 1991, 
to,ether with the Accounts and Auditor's Report 
thereon. 

(xxii) Report of the Vindhyavuini Oramin Bank, Minapur. 
for the year ended the 31st March, 1991, to,ether with 
tbe Accounts and Auditor's Report thereon. 

(xxiii) Report of the Nainital Almora lCsbetriya Oramin Bank, 
Nainital, for the year ended the 31st March, 1991, 
tOJCther with the Accounts and Auditor'S Report 
thereon. 

(xxiv) Report of the Champaran Kshetriya Gramin Bank, 
Motibari, for tbe year ended the 31st March, 1991, 
tOJether with the Accounts and Auditor's Report 
thereon. 

(xxv) Report of the Damoh-Panna-SlJar Ksbetriya Oramin 
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Bank, Damoh, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(xxvi) Report of the Saran Kshetriya Gramin Bank, Chapra, 
for the year ended the 31st March, 1991, together with 
the Accounts and Auditor's Report thereon. 

(xxvii) 

(xxviii) 

(xxix) 

(xxx) 

Report of the North Malabar Gramin Bank, Kannur, 
for the year ended the 31st March, 1991, together with 
the Accounts and Auditor's Report thereon. 
Report of the Hindon Gramin Bank, Ghaziabad, for the 
year ended the 31st March, 199i. together with the 
Accounts and Auditor's Report thereon. 
Report of the Kosi Kshetriya Gramin Bank, Pumia, for 
the year ended .the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 
Report of the Kolar Gramin Bank, Kolar, for the year 
ended the 31st March, 1991, together with the Accounts 
and Auditor's Report thereon. 

(xxxi) Report of the Manipur Rural Bank, Imphal, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(xxxii) Report of the Malaprabba Grameena Bank, Dharwad, 
for the year ended the 31st March, 1991, together with 
the Accounts and Auditor's Report thereon. 

(xxxiii) Report of the Haryana Kshetriya Gramin Bank, 
Bhiwani, for the year ended the 31st March, 1991, 
together with the Accounts and . Auditor's Report 
thereon. 

(xxxiv) Report of the Jhabua-Dhar Kshetriya Gramin Bank, 
Jhabua, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(xxxv) Report of the Kapurthala-Firozpur Kshetriya Gramin 
Bank, Kapurthala, for the. year ended the 31st March, 
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1991. toJCther with the Accounts and Auditor's Report 
thereon. 

(xxxvi) Report of the -Kakathiya Grameena Bank, Warangal, 
for the year ended the 31st March, 1991, together with 
the Accounts and Auditor's Report thereon. , 

(xxxvii) Report of the Ratnagiri Bindhudurg Gramin Bank, 
Ratnagirl. for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(xxxviii) Report of Bhandara Gramin Bank, Bhandara, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(xxxix) Report of the Sharda Gramin Bank, Satna, for the year 
ended the 31st March. 1991, together with the Accounts 
and Auditor's Report thereon. 

(xl) Report of the South Malabar Gramin Bank. 
Malappuram. for the year ended 'th~ 31st March. 1991. 
together with the Accounts and Auditor's Report 
thereon. 

(xli) Report of the Jamnagar Rajkot Gramin Bank. 
Jamnagar, for the year ended the 31st March. 1991. 
together with the Accounts and Auditor's Report 
thereon. 

(xlii) Report of the Pratapgarh Kshetriya Gramin Bank. 
Pratapgarh, for the year ended the 31st March. 1991. 
together with the Accounts and Auditor's Report 
thereon. 

(xliii) Report of the Allahabad Kshetriya Gramin Bank. 
Allahablld, for the year ended the 31st March. 1991. 
together with the Accounts and Auditor's Report 
thereon. 

(xliv) Report of tbe Mayurakshi Gramin Bank, Suri. for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 



(xlv) Report of the Avadh Gramin Bank, Lueknow, for the 
year ended the 31st March, 1991, toacther with the 
Accounts and Auditor's Report thereon. 

(xlvi) Report of the Kisan Oramin Bank, Budaun, for the 
year ended the 31st March, 199.1, tOFther with the 
Accounts and Auditor's Report thereon. 

(xlvii) Report of the Patliputra Oramin Bank, Patna, for the 
year ended the 31st March, 1991, to,ether with the 
Accounts and Auditor's Report thereon. 

(xlviii) Report of the Nalanda Oramin Bank, Biharsharif, for 
the year ended the 31st March, 1991, to,ether with the 
Accounts and Auditor's Report thereon. 

(xlix) Report of the Kutch Gramin Bank, Bhuj, for the year 
ended tbe 31st March, 1991, to,ether with the AccountJ 
and Auditor's Report thereon. 

(I) Report of the Dewas Shajapur Kshetriya Oramin Bank, 
Dewas, for the year ended the 31st March, 1991, 
to,ether with the Accounts and Auditor's Report 
thereon. 

(Ii) Report of the Howrah Oramin Bank, Howrah, for the 
year ended the 31st March, 1991, to,ether with the 
Accounts and Auditor's Report thereon. 

(Iii) Report of the Oomti Oramin Bank, Jaunpur, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(Iiii) Report of the Shivpuri-Ouna Kshetriya Gramin Bank, 
Shivpuri, for the year' ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(Iiv) Report of tbe Dbenkanal GrlUOiya Bank, Dhenkanal, 
for the year ended the Report of the 31st March, 1991, 
together witb the Accounts and Auditor's Report 
thereon. 

(Iv) Report of the Mallabhum. Oramin Bank, Bankura, for 



9 

tbe year eaded the 311t Mardi, 1991, toaether with the 
Accounts and Auditor'. Repon thereon. 

(Ivi) Report of the Alaknanda Gramin Bank, Pauri, for the 
year ended the 31st March, 1991, toJCther with the 
AccounJI and Auditor'. Report thereon. 

(Ivii) Report of the Rae Bareli Kshetriya Gremin Bank, Rae 
Bareli, for the year ended the 311t March, 1991, 
tOJether with the Accounts and Auditor'. Report 
thereon. 

(Iviii) Report of the Tunlabhadre Gremin Bank, Bellary, for 
the year ended the 31st Mardi, 1991, to,ether with the 
Accounts and Auditor', Report thereon. 

(Iix) Report of the Ka Bank Nonpyndon, Ri Khui Jaintia 
Shillon" for the year ended the 31st March, 1991. 
to,ether with the Accounts and Auditor's Report 
thereon. 

(Ix) Report of the Bilupur Raipur Kshetriya Oramin Bank. 
Bilupur. for the year ended the 31st March. 1991. 
to,ether with the Accounts and Auditor's Report 
thereon. 

(lxi) Report of the Basti Gramin Bank. Buti. for the year 
ended the 31st March. 1991. tOlether with the Accounts 
and Auditor's Report thereon. 

(lxii) Report of the Mithila Kshetriya Gramin Bank. 
Laheriuari, for the year ended the 31st March. 1991. 
tOiether with the Accounts and Auditor's Report 
thereon. 

(lxiii) Report of the Bc,usarai Kshetriya Gramin Bank, 
Bepasarei, for the year ended the 31st March, 1991, 
tOJether with the Accounts and Auditor's Report 
thereon. 

(lxiv) Report of the Monlhyr Kshetriya Gremin Bank, 
Monpyr, for the year ended the 31st March, 1991, 
topther with the Accounts and Auditor', Report 
thereon. 
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(lxv) Report of the Akola Gramin Bank, Akola, for the year 
ended the 31st March, 1991, together with the Accounts 
and Auditor's Report thereon. 

(Ixvi) Report of the Lakhimi Gaonlia Bank. Golaghat, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(lxvii) Report of the Ganga Yamuna Gramin Bank. Dehra 
Dun, for the year ended the 31st March. 1991, together 
with the Accounts and Auditor's Report thereon. 

(lxviii) Report of the Kshetriya Kisan Gramin Bank. Mainpuri. 
for the year ended the 31st March, 1991. together with 
the Accounts and Auditor's Report thereon. 

(lxix) Report of the Samyut Kshetriya Gramin Bank. 
Azamgarh. for the year ended the 31st March. 1991. 
together with the Accounts and Auditor's Report 
thereon. 

(lxx) Report of the Gaur Gramin Bank, Maida. for the year 
ended the 31st March. 1991. together with the Accounts 
and Auditor's Report thereon. 

(lxxi) Report of the Bastar Kshetriya Gralnin Bank, 
Jagdalpur, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(lxxii) Report of the Madhubani Kshetriya Gramin Bank, 
Madhubani, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(lxxiii) Report of the Prathma Bank. M.radabad, for the year 
cnded the 31st March, 1991, together with the Accounts 
and Auditor's Report thereon. 

(Ixxiv) Report of the Nimar Kshetriya Oramin Bank, 
Kbarpon, for tbe year ended the 31st March, 1991, 
toaether with the Accounts and Auditor's Report 
thereon. 
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(Ixxv) Report of the Vaishali Kshctriya Gramin Bank, 
Muzaffarpur, for the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(11) A copy of the Results (Hindi and English versions) of the 
Twenty First Valuation of the Life Insurance Corporation of 
India as on tbe 31st March, 1991. 

(12) A copy of the Report (Hintli and English versions) of the 
Comptroller and Auditor General of India for the year ended 
the 31st March, 1990 (No. 14 of 1991) - Union Government 
(Other Autonomous Bodies) - Coffee Board under article 
151(1) of the Constitution. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 539(E) published in Gazette of India dated the 
21st August, 1991 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 100190-Cus .• dated the 20th March. 
1990. 

(ii) G.S.R. 540(E) published in Gazette of India dated the 
21st August, 1991 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 109191-Cus., dated the 25th July. 1991. 

(iii) G.S.R. 5S4(E) published in Gazette of India dated the 
30th August, 1991 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 203I9O-Cus .• dated the 21st June. 1990 
so as to exempt four more products of Nepalese origin 
which qualify for preferential entry into India from the 
basic and auxiUiary dutlca of customs. 

(iv) The Customs Application (Form) Regulation. 1991 
published in Notification No. G.S.R. 599(E) in Gazelte 
of India dated the 20th September. 1991 together with 
an explanatory memorandum. 
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(14) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S.R. 536(E) published in Gazette of India dated the 
19th August, 1991 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 5l191-CE, dated the 25th July, 1991. 

(ii) The Central Excise (Seventh Amendment) Rules, 1991 
published in Notification No. G.S.R. S98(E) in Gazette 
of India dated the lOth September, 1991 together with 
an explanatory memorandum. 

(iii) S.O. 610(E) published in Gazette of India dated the 
19th September, 1991 together with an explanatory 
memorandum bringing into force the Central Excise and 
Customs Laws (Amendment) Act, 1991 with effect from 
the 20th September, 1991. 

(IS) A copy of the Income-tax (Eleventh Amendment) Rules. 1991 
(Hindi and English versions) published in Notification No. 
S.O. 6S2(E) in Gazette of India dated the 27th September. 
1991 under section 296 of the Income-tax Act. 1961. 

(16) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act. 1963:-

(i) The Export of Black Pepper (Quality Control and Inspection) 
Rules. 1991 published in Notification No. S.O. 1311 in Gazette 
of India dated the 11th May, 1991 together with a corrigendum 
thereto published in Notification No. S.O. 2489 dated the 
5th October. 1991. 

(ii) The Export Inspection Council (Direc~or) Recruitment Rules, 
1991 published in Notification No. G.S.R. 2324 in Gazette of 
India dated the 14th September. 1991. 

(iii) The Export of Turmeric (Quality Control and Inspection) 
Rules, 1991 published in NotiflCltion No. 5.0. 2394 in 
Gazette of India dated the 28th September, 1991. 

(iv) The Export of Ginacr (Quality Control and Inspection) Rules, 
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1991 published in Notification No. S.O. 2395 in Gazette of 
India dated the 28th September, 1991. 

(v) The Export of Frozen Fish and Fishery Products (Ouality 
Control and Inspection) Amendment Rules, 1991 published in 
Notification No. S.O. 2396 in Gazette of India dated the 28th 
September. 1991. 

(vi) The Export of Canned Fish and Fishery Products (Ouality 
Control and Inspection) Amondment Rules, 1991 published in 
Notification No. S.O. 2397 in Gazette of India dated the 
28th September, 1991. 

S. Statement by MIDistel' 

The Minister of Parliamentary Affairs made a statement re,ardin, 
Government business for the week commencin, the 9th December, 
1991. 

(Loll Sabha adJouraed at 1.16 P.M. and re-Aaembled at 2.25 P.M.) 

6. Government Bm -Under Consideration 
Time allotted: 2 Hrs. 30 Mts. 
Time taken: 1 Hr. OS Mts. 
Balance: 1 Hr. 25 Mts. 

The FamDy Courts (Amendment) BDI, 1991, as passed by Rajya 
Sabha. 

The motion for consideration of the BiU was moved by Shri K. 
Vijaya Bhaskara Reddy. 

The following members took part in the debate:-
(1) Smt. Sheela Gautam 
(2) Shri Sriballav Paniarahi 
(3) Smt. Geeta Mukherjee 
(4) Shri Girdhari LaI Bhar,ava 
(S) Shri S.B. Sidnal 
(6) Shri Ramchandra Dome 
(7) Sbri B.B. Ramaiah 

The discussion was not concluded. 
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7. Prink Members' BUll - Introduced 
(1) The Public Interest Litigation Bill, 1991, by Dr. P. Vallal 

Peruman. 
(2) The Scheduled Castes and Scheduled Tribes (Recognition of 

Welfare Associations) Bill, 1991. by Dr. P. Vallal Peruman. 
(3) The Constitution (Amendment) Bill, 1991, (Insertion of new 

articlt 16A). by Shri Sudhir Giri. 
(4) The Employment Bill. 1991. ~y Shri Anadi Charan Das. 
(5) The Ceiling on Wages Bill. 1991. by Shri S.B. Sidnal. 
(6) The Constitution (Amendment) Bill. 1991. (Amendment of 

articlt 244, ttc.). by Shri Piyus Tiraky. 
(7) The Constitution (Amendment) Bill. 1991. (Omission of article 

44. ttc.). by Shri Moreshwar Save. 
(8) The Places of Worship (Special Provisions) Repeal Bill. 1991. 

by Shri Moreshwar Save. 

(9) The Citizens (Jllue of Multi·Purpose Card) Bill. 1991. by 
Shri Moreahwar Save. 

(10) The Constitution (Amendment) Bill, 1991, (Insertion of new 
article 29A, ttc.). by Shri Mohan Singh. 

(11) The Constitution (Amendment) Bill, 1991. (Insertion of new 
articlt 51 B). by Shri Mohan Singh. 

(12) The Constitution (Amendment) Bill, 1991, (Amendment of 
Tenth Schedule). by Shri Mohan 'Singh. 

(13) The Constitution (Amendment) Bill. 1991. (Amendmtnt of 
articles 200 and 201). by Shri Chitta Basu. 

(14) The Agricultural Workers Bill. 1991. by Shri Chitta Basu. 
(IS) The Constitution (Amendment) Bill, 1991. (Insertion of new 

articles 281A and 281 B), by Shri Chitta Buu. 
8. Private Memben' BUI - Wllbdnwa 

The Constitution (Amendment) Bill, 1991. (Amendment 0/ artick 
26), 1991 by Shri Gcorae Fernandes. 
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9. PrIvate Member'. BUI - Under Coallderatloa 
The ElDpIoymeat Guraatee Bm, 1991, by Shri Bhogendra Jha. 
Further discussion on the motion for consideration of the Bill 

moved by Shri Bhogendra Jha on the 13th September, 1991, 
continued. 

The following memben look part in the debate:-
(1) Shri Asht Bhuja Prasad 
(2) Shri Ramesh Chennilhala 
(3) Shri Chhedi Paswan 
(4) Shri Piyus Tirakys 
(5) Shri Madan Lal Khurana 
(6) Shri Govinda Chandra Munda 
(7) Prof. Rasa Singh Rawal 
(8) Shri K.H. Muniyappa 
(9) Shri Pralap Singh 
(10) Shri Sriballav Panigrahi 
(11) Shri Ram Nagina Mishra 
(12) Shri K. Thuluiah Vandayar 
(13) Shri Yellaiah Nandi 
(14) Shri SurYI Narlin Yadlv (Spttch unfinishtd) 

The dilCussion WI. not concluded. 
6 P.M. 

(Loll Sabba adjollJ'Ded till II A.M. oa MOIiday. the 9th Detember. 
1991) 

MGIp(PW)MAND 180l.8-0I.12.'' 

K.C. RASTOGI. 
S~('rr'Qry-G~"~rQI. 



LOK SABRA 

BULLETIN-PART I 
(Brief Rec:ord of Proceedin.) 

Monday, December 9, 19911 Ap-ahayana 18, 1913 (Saka) 

No.6Z 
11 A.M. 
1. Stured QueId_ 

Starred Question NOI. 242-245 were orally answered. Replies to 
Starred Question NOI. 246-252 and 254-261 were laid on the 
Table. 
2.U .......... Qa ..... 

RepIieI to Unatarred Question NOI. 2732-2749, 2751-2810, 
2812-2824, mc.-286S, 2867-1953 and 1955-2966 were laid on the 
Table. 
3 ......... 1Aid _ tile Tallie 

The foUowiq papem were laid on the Table:-
(1) (i) A copy of the Annal Report (Hindi and En". vemions) 

of the DIIDOCIar Valley Corporation, Calcutta, for the ,ear 
1989-90 aIoq with Audited AccouDtI UDder IUIHection (5) 
of section 45 of the Damodar vaney Corporation Act, 
1948. 

(ii) A copy of the Review (HiDdi and En". vemionI) by the 
GoverDJDellt OD tile wortiq of the Damodar vaney 
Corpontioa, Calcutta, for tile year 1989-90. 

(2) A ItaIeIDeDt (Hmdi and E ..... WIIIionI) IIIDwiDI reaIODI for 
delay in layina the papers meatioaed at (1) above. 

(3) A copy of the AllDual BudFt (Hindi and EnalMh wenioaI) 01 
the Damodar Valley Corpontioa for the ,... 1991-92 ader 
..., leclioa (3) of sec:tioa 44 of the Damodar V~ Corpon-
Cioa Ad, 1948. 

1 
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(4) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1991 (Hindi and Enpish versions) published in Notifica-
tion No. G.S.R. 284 in Gazette of India dated _ 4th May, 
1991 under sub-section (3) of section 22 of the Central 
Industrial Security Force Act, 1968. 

(5) A copy each of the following papers (Hindi and Enpish 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Tele-
communications Consultants India Umited, New Delhi, for 
the year 1990-91. 

(ii) Annual Report of the Telecommunications Consultants 
India Umited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor. General tflereon. 

(6) A copy of the Newsprint Allocation Policy (Hindi and English 
versions) for the licensing year 1991-92 published in Notifica-
tion No. 601/4/91-NP-I in Gazette of India dated the 4th 
October, 1991. 

4. Matters Under Rule 377 
(1) Shri Peter G. ~aniang raised a matter regarding need to 

extend Indian Airlines services upto Shillong. 
(2) Dr. Parshuram .Gangwar raised a matter regarding need to allot 

vacant forest land to the refugees living in Puranpur Tebsil, Pilibbit, 
Uttar Pradesh. 

(3) Shri Jagatvir Singh Orona raised a matter regarding need to 
change the management of DIC and NTC mills in Kanpur. 

(4) Shri T.J. Anjalose raised a matter regarding need to permit 
Gov~mment of Kerala to introduce its interest subsidy scheme for 
loans taken by farmers from primary cooperative banks and societies. 

(5) Shri V. Sobbanadreeswara Rao raised a matter regarding need 
to take ldion apinst persons involved iD alleged irroplarities 
commiUed by Tapovan Housing FID8DCe Co;npany. . 
... (6) Sbri Kesbri Lal niIIed a matter reprdina need for comprehen-
sive Central survey of barren areas of Kanpur Debat, Fatehpar and 
of adjoinina river Yamuna and also to provide adequate facilities for 
inDovative farming tbere. 
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·S. StldatGry RIIObdIa. U .... Ca.llo ...... 
Sbri M.M. Jacob moved the foIIowiaa ReaoIutiOD:-
"That this House approves the ProcIaauftion issued by the Presi-

dent on the 11th October, 1991, under article 356 of the 
Constitution in relation to the State of Mepalaya" 

·6. Motioa - UDder 0.-1 ......... 
Shri LaI Krishna Advani moved the following motion:-
"That this House recommends to the President that the Proclama-

tion issued by him on the 11th October, 1991, under article 
3S6 of the Constitution in relation to the State of Mepalaya, 
be revoked." 

(Lok Sablul adjourned. at 12.53 P.M. and re-tusembled at 2.04 P.M.) 
The follow:'ng members took part in the combined debate on the 

Resolution (vUh para 5 above) and the motion:-
(1) Shri Peter G. Marbaniang 
(2) Shri Uddab Barman 
(3) Shri Guman Mal Lodha 
(4) Shri Sharad Dighe 
(S) Sbri Ram Vilas Paswan 
(6) Dr. Jayanta Rongpi 
(7) Shri Bhogendra Jha 
(8) Shri Shiv CharlO Mathur 
(9) Shri Y. Yaima Singh 

(10) Smt. Malini Bhattadwya 
(11) Shri Cbandr~it Yadav 
(12) Shri· p.e. Chacko 
(13) Shri Kabindra Purkayastba (Speech unfinished) 

The disculsion was nQt concluded. 
"·7. Slat..... by MIIdIIer 

The Minister of State in the Ministry of Railways made a ltatement 
regarding the accident involvina train No. 3 Patbankot-Baijnatb 
Pasaeqer between JawaDwaia Shabr-Hanar Oehri on Patbanknt-
Joginder Napr II8ITOW pup aection of Northern Railway on 7 
Depmlber, 1991. 

-~ taptbcr. 
--At 3.41 P .... 
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Shri Ram Nait raQJed a discussion on the points arising out of the 
IIISWer given by the Minister of Human Resource Development on 
December 3, 1991 to Starred Question No. 170 regardina singing of 
National Anthem and National Song. 

Sbri Arion Singh replied to the discussion. 
5.58 P.M. 

(Lok SGb"'" tuljollTlWd till 11 A.M, on Tuad/ly, the 10th ~r, 
1991) 

~12-1111. 

K.C. RASTOGI, 
SecntllTy-GeM1'tIl. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 10, 1991/Agrahayana 1!1, 1913 (Salta) 

No. 63 
11 A.M. 
I. Starred Questions 

Starred Ouestion No. 264 was orally answered. Replies to Starred 
Ouestion Nos. 263 and 265--283 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2967-2992, 2~!K)33, 
3035--3188 and 3190-3199 were laid on the Table. 
(Lok Sabhll adjourned til 11.39 A.M. and ~-autmbkd at 12 noon) 

3. AIlIIOUDftIIIeDt by Speaker 

The Speaker made the following announcement:-

"Hon'ble Members, during the discussion OD the Demands for 
Grants of the Ministry of Agriculture, a number of members had 
expressed their anxiety with regard to the increase in fertilizers 
prices. While replying to the discussion, the Minister of Agriculture 
had inltr _ assured the House that a Parliamentary Committee 
would be set up to look into the functioning of the fertilizer industry. 

The Minister of Agriculture accordingly wrote to me on October 8. 
1991, requesting me to constitute such a Committee. 

I am now happy to announce that a Committee COnsiStiDg of 11 
members-7 from this House nominated by me and 4 from the Rajya 
Sabha nominated by Hoa'ble Chairman-bas beeD constituted under 

1 
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Rule 254 of the Rules of Procedure and Conduct of Business in Lok 
Sabba. Their names are: 
Lok Sabhll 

1. Sbri Prataprao B. Bbosale--Cbairman 
2. Sbri Digvijaya Singh 
3. Sbri Ayub Khan 
4. Shri P.C. Chacko 
S. Sbri H.D. Devegowda 
6. Sbri Sbanker Sinh Vaghela 
7. Shri Sa}fuddin Choudhury 

Rajya Sabhll 
8. Shri Bindeshwari Dubey 
9. Shri Vithalrao Madhavrao Jadhav 

10. Shri Sam Pal 
11. Shri Viren J. Shah 
The terms of reference of the Committee shall be-

(i) to review the existing method of computation of the 
Retention Price for different manufacturers of fertilizers; 
and 

(ii) to suggest whether tbere is any scope for reducing fertilizer 
price within the existing stheme of things, or whether a new 
methodology for fertilizer pricing should be evolved without 
causing undue strain10 the exchequer, and at the same time 
assuring fair prices to the farmers and a fair return to the 
manufacturers. 

In order to constitute a meeting of tbe Committee, the quorum 
sball be one-third of the total number of members of the Committee. 

In other respects, the Rules of Procedure of tbe Lot Sabha relating 
to Select Committees on Bills, shall apply mUllllis 1'I'IIIIIUUIis. 

The Committee shall have power to regulate its procedure. 
The Committee shall make a report to the SPeaker, Lot Sabha, 

within six months." . 
............... T ... 

Tbe foUowiDa papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English venioDs) 

of tile Natioaal Museum IlIItitate of History Of An ConIerva-



tion and Museology, New Delhi, for th~ year 1989-90 aJonS 
with Audited Accounts. 
(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Natioftal Museum Institute 
of History of Art Conservation and Museolosy, New Delhi, 
for the year 1989-90. 

(2) A statement (Hindi and EnsJish versions) shOWS reasons for 
delay in layins the papers mentioned at (1) above. 

(3) A copy each of the· foUowing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Govetnment on the working of the Indian 
Railway Finance Corporation Limited, New Delhi, for the 
year 1990-91. 
(ii) Annual Report of the Indian Railway Finance Corpon-
tion Limited, New Delhi, for the year 1990-91 alons with 
Audited Accounts and comments of the ComptroUer and 
Auditor General thereon. 

(4) A copy of the Report (Hindi and EnsJish versions) on the 
progress made in the intake of Scheduled Castes and 
Scheduled Tribes against vacancies reserved for them in 
recruitment and promotion categories on the Railways for the 
year ending the 31st March, 1990. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the LaIa Ram Sarup Tuberculosis Hospital, New Delhi, for 
the year 1989 along with Audited Accounts. 
(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Lala Ram Sarup Tuber-
culosis Hoppital, New Delhi, for the year 1989. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the Ce..ual Research Institute for Yoga, New Delhi, for 
the year 1988-89 along with Audited Accounts. 
(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Research Institute 
for Yop, New Delhi, for the year 1988-89. 



(8) A statement (Hindi and English versions) 'showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Council for Research in Yoga and 
Naturopathy, New Delhi, for the year 1989-90 along with 
Audited Accounts. 
(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Council for 
Research in Yoga and Naturopathy, New Delhi, for the year 
1989-90. 

(10) A statement (Hindi and English. versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

5. Report and Minutes of the Estimates Committee 
Shri Manoranjan Bhakta presented the Second Report (Hindi and 

English versions) of the Estimates Committee on the Ministry of 
Railways-Railway Safety and Security and Minutes of the sittings of 
the Committee relating thereto. 

6. Reports and Minutes of Committee on PubUc Unclertakinp 
Shri A. R. Antulay presented the following Reports and Minutes 

(Hindi and English versions) of the Committee on Public Under-
takings:-

(i) First Report on Steel Authority of India Limited-Import of 
defective billets and Minutes of the sittings of the Commit-
tee relating thereto. 

(ii) Second Report on Engineering Projects (India) Limited-
loss in execution of foreign projects and Minutes of the 
sittings of the Committee relating thereto. 

7. Matten UDder Rule 377 
(1) Shri B. Akbar Pasha raised a matter regarding need to connect 

Ami town ncar Vellore in North Arcot Ambedkar district to 
Katpadi junction by railway line. 

(2) Kum. Farida Topno raised a matter regarding need for a policy 
for regularisation of forest land in Orisaa in favour of Adiv_ 
who have been cultivating it. 



(3) Shri Khelan Ram Jhangde raised a matter regarding need'to 
open a railway zone with headquarter at Bilaspur, Madhya 
Pradesh. 

(4) Shri Bhapan Shankar Rawat raised a matter reprding need 
to save Taj Mahal from poUution caused by vebicles. 

(5) Shri Bandaru Dattatraya raised a matter regarding need to take 
measures to prevent railway accidents in the country. 

(6) Prof. Mumtaz Ansari raised a matter regarding need to develop 
mica industry in Kodarma, Bihar and merae MITCO with 
MMTC. 

(7) Dr. Jayanta Rongpi raised a matter regarding need to bring the 
per capita plan investment in Assam hill area sub plan at par 
with that of other hill States of North Eastern region. 

(8) Shri Pala K.M. Mathew raised a matter regarding need to fix 
floor price for pepper produced in Kerala at Rs. 6000 per 
quintal and take other measures for the benefit of pepper 
cultivators. 

(Lok Sabha adjourned at 1.22 P.M. and re-assembled tll 2.27 P.M.) 
·8. Statutory Resolutio--.Adopted 

Discussion on the following Resolution moved by Shri M.M. J~b 
on the 9th December. 1991. continued:-

"That this House approves the Proclamation issued by the Presi-
dent on the 11 th October. 1991, under article 356 of the 
Constitution in relation to the State of Meghalaya." 

.,. Motio--.Wlthdnwn 

Discussion on the following motion moved by Shri Lal Krishna 
Advani moved on the 9th December, 1991, continued:-

"That this House recommends to the President that the Proclama-
tion issued by him on the 11th October, 1991, under article 356 
of the Constitution in relation to the State of Meghalaya, be 
revoked." 

The following members took part in the combined debate on the 

°DiIaIIIed toaetber. 
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Resolution (vide para 8 above) and motion:-
(1) Shri Kabindra Purkayastha 
(2) Shri Frank Anthony 
(3) Shri LaI Krishna Advani (by way of reply to the Motion) 
Shri M.M. Jacob replied to the debate. 
The Resolution was adopted. 
The motion moved by Shri LaI Krishna Advani was withdrawn by 

leave of the House . 
• 0. DIIcuIIioa UDder Rale .93 

Shri Indrajit Gupta raised a discussion regarding general deteriora-
tion in law and order situation in various parts of tbe country with 
reference to recent spurt in incidents of terrorism, secessionism and 
kidnappinp. 

The foUowing members took part in the debate:-
(1) Shri Shreesh Chandra Dikshit 
(2) Shri Digvijaya Singh 
(3) Shri Ram Sunder Dass 
(4) Sbri Chiranji Lal Sharma 
(5) Shri Madan LaI Khurana 
(6) Shri Nitish Kumar 
(7) Shri Bandaru Dattatray 
The discussion was not concluded. 

6.08 P.M. 
(Lok Sablul adjourned till 11 A. M. on Wednesday, the 11 th 

December, 1991) 

MGIP(PLU)MRNO-2e8eL&-1()"12-1.1. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp) 

Wednesday, December 11, 1991/ AJrahayana 20, 1913 (Saka) 

No. 64 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 284-287, 290 and 291 were orally ans-
wered. Replies to Starred Question Nos. 288,289 and 292-303 were 
laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 32~32SS. 32S7-3~08, 
331~3316 and 3318-3435 were laid on the Table. 

A statement by the Minister of State of Urban Development 
correcting the reply given on 29 July, 1991, to Unstarred Question 
No. 794 regarding Unauthorised occupation of land in Durga Park, 
Delhi was also laid on the Table. 
3. Statement by Minister 

The Minister of Water Resources made a statement regarding 
Cauvery Water Dispute. 
4. Papers LaId on the Table 

The following papers were laid on the Table:-
(1) A copy e~eh of the followins papers (Hindi and EnSlish versions) 

under section 26 of the National Capital Region Planning Board 
Act, 1985:-

(i) Annual Repon of the National Capital Region Planning 
Board for the year 1990-91. 

(ii) Annual Accounts of the National Capital Region Plan· 
ning Board for the year 1990-91 together with Audit 
Report thereon. 

1 
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(2) A copy of the Annual Report (Hindi and English versions) of the 
National Cooperative Consumers' Federation of India Limited. 
New Delhi. for the year 1990-91 along with Audited Accounts. 

(3) A copy of the Review (Hindi and English versions) by the 
Government on the workins of the National Cooperative Con-
sumers' Federation of India Limited. New Delhi. for the year 
1990-91. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Academy of Sciences. Bangalore. 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Indian 
Academy of Sciences. Bangalore. for the year 1990-91. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jawaharlal Nehru Centre for Advanced 
Scientific Research. Bangalore. for the year 1990-91 
along with Audited Accounts. 

(ii) A statement (Hindi and English. versions) regarding 
Review by the Government on the working of the 
lawaharlal Nehru Centre for Advanced Scientific 
Research". Bangalore. for the year 1990-91. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Wadia Institute of Himalayan Gcology. 
Dehradun. for the year 1990-91 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Wadia 
Institute of Himalayan Geology. Dehradun. for the year 
1990-91. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Tropical Meteorology. 
Pune. for the year 1990-91. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Indian 
Institute of Tropical Meteorology. Pune. for thc year 
1990-91. 
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(iii) A copy of the Annual Accounts (Hindi and Enalish 
versions) of the Indian Institute of Tropical Meteoroloay, 
Pune, for the year 1990-91 to,ether with Audit Report 
thereon. 

(8) (i) A copy of the Annual Report (Hindi and En.lish 
versions) of the Indian National Science Academy, New 
Delhi, for the year 1990-91, alon, with Audited Ac-
counts. 

(jj) A statement (Hindi and EnaJish versions) reprdin. 
Review by the Government OD the workin, of the Indian 
National Science Academy, New Delhi, for the year 
1990-91. 

(9) (i) A copy of the Annual Report (Hindi and En.lish 
versions) of the Raman Research Institute, Ban,alore, 
for the' year 1990-91 alon, with Audited Accounts. 

(ii) A statement (Hindi and Enalisb versions) reprdin, 
Review by the Government on the workin, of the Raman 
Research Institute, Ban,alore. for the year 1990-91. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Maharashtra Association for the Cultiva-
tion of Science, Pune. for the year 1990-91 alon& with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Maharashtra Association for the Cultivation of Science, 
Pune. for the year 1990-91. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technolo.y Information. Forecastin. and 
Assessment Council, New Delhi, for the year 1990-91 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Technology Information. Forecuting and As.~ssment 

Council. New Delhi. for the year 1990-91. 
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(12) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the Indian AlIOCialion for the Cultivatioq of 
ScieoQe, Calcutta, for the year 1990-91 alon, with Ac-
counts. 

(ii) A statement (Hindi and English versions) rclardin& 
Review by the Government od the work ina of the Indian 
As..~oc:iation for the Cultivation of Science. Calcutta. for 
the year 1990-91. 

(13) A copy each of the follow ina papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the workin, of the 
National Research Development Corporation.· New 
Delhi. for th~ year 1990-91. 

(ii) Annual Report of the National Research Development 
Corporation. New Delhi. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Physical Rescareh Laboratory. 
Ahmedabad. for the- year 1990-91 along with Audited 
Accounts. 

(ii) A statement (Hindi and Enalish versions) regarding 
Review by the Government on the working of the 
Physical Research Laboratory. Ahmedabad. for the year 
1990-91. 

(15) A copy cach of the following Notifications (Hindi and English 
versions) under sub-section (1) of section 37 of the Administra-
tive Tribunals Act, 1985:-

(i) The Central Administrative Tribunal (Procedure) Second 
. Amendment Rules, 1991 published iR Notification No. 
G.S.R. 5S7(E) in Gazette of India dated the 4th Sep-
tember. 1991. 

(ii) The Central Administrative Tribunal (Group 'A' Posts) 
Recruitment (Amendment) Rules. 1991 published in 
Notification No. G.S.R. 494 in Gazette of India dated 
the 7th September, 1991. 
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(16) A copy of the Indian Forest Service (Appointment by Promo-
tion) First-Amendment Regulations, 1991 (Hindi and En,lish 
versions) published in Notification No. G.S.R. 704(E) in 
Gazettc of India dated the 28th Novcmber. 1991 under sub· 
section (2) of section 3 of the All India Services Act. 1951. 

(17) (i) A copy of. the Annual Rcport (Hindi and English 
versions) of the National Institute of Design. 
Ahmedabad. for the year 1989·90 along with Audited 
Accounts. 

(ii) A statemcnt (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Design. Ahmcdabad. for the year 
1989·90. 

(18) A statcment (Hindi and English versio.ns) showin, reasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the period from 
lst April. 1987 to 29th May. 1987 - Government of the Uilion 
Territory of Goa. Daman and Diu under article 151 (1) of thc 
Constitution. 

(20) A copy of the Appropriation Accounts of the Government of 
the Union Territory of Goa. Daman and Diu for the period 
from lst April. 1987 to 29th May. 1987 (Hindi and En,lish 
versions). 

(21) A copy of the Finance Accounts of the Government of the 
Union Territory of Goa, Daman and Diu for the period from lst 
April. 1987 to 29th May. 1987 (Hindi and English versions). 

(22) A copy each of the follow in, papers (Hindi and English 
versions) under sub·seetion (1) of section 619A of the Com· 
panics Act. 1956:-

(I) (i) A statement regarding Review by the Government on the 
workin, of the Dharat Ophthalmic Glass Limited. Our· 
gapur. for the year 1990·91. 

(ii) Annual Report of the Dharat Ophthalmic Glass Limited. 
Duraapur. for the yaar 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 
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(i) A statement regarding Review by the Government on the 
working of the Hindustan Salts Umited, Jaipur, for the 
year 1990-91. 

(ii) Annual Report of the Hindustan Salts Limited, Jaipur, 
for the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor, General 
thereon. 

(III) (i) A statement regarding Review by the Government on the 
working of the Sambhar Salts Limited, Jaipur, for the 
year 1990-91. 

(li) Annual Report of the Sambhar Salts Limited, Jaipur, for 
the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor Genereal 
thereon. 

(23) A statement (Hindi and English versions) of the Action taken or 
proposed to be taken on ILO Convention No. 167 and Recom-
mendation No. 175 adopted by the 75th Session of the Interna-
tional labour Conference-lune 1988. 

5. Messaae from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that Rajya 

iabha had no recommendations to make to Lok Sabha in regard to 
:he Punjab Appropriation (No.2) Bill, 1991, passed by Lok Sabha on 
the 26th November. 1991. 

6. Report and Minutes of the Estimates Committee 
Shri Manoranjan Bhakta presented the Fourth Report (Hindi and 

English versions) of the Estimates Committee on the Ministry of 
Communications (Department of Telecommunications) - Telecom-
munications and Minutes of the sittings of the Committee relating 
thereto. 

7. Report or Public Accounts Committee 
Shri Alai Bihari Vajpayee presented the First Report (Hindi and 

English versions) of the Public Accounts Committee on Collection 
and Recovery of Tax and Arrears of Demands. 
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8. Mauen UDder Rule 371 
(1) Sbri Vijay N. Patil raised a matter regarding need to ensure 

that goods trains carrying bananas sent from Jalgaon to Delhi reach 
in time. 

(2) Shri K.V. Thangkabalu raised a matter regardini need to 
review the proposal of Government to levy electricity fees on small 
and marginal farmers. 

(3) Shri Ram Naik raised a matter regarding need to ensure that 
Government of Maharashtra does not take possession of land for 
setting up proposed Atomic Energy Units at Tarapur before finalising 
resettlement plan. 

(4) Shri K.D. Jeswani raised a matter regarding need to make 
imported life saving medical and surgical equipments free from excise 
duty. 

(5) Shri Surya Narain Yadav raised a matter regarding need to put 
Saharsa. Bihar. on air map. 

(6) Shri Vishwanath Shastri raised a matter regarding need to lay 
railway line from Mau to Ghazipur Ghat. Uttar Pradesh. 

(7) Shri Bhim Singh Patel raised a matter regarding need to declare 
Madhya Pradesh as drought affected State. 

(8) Dr. Vasant Niwrutti Pawar raised a matter regarding need to 
link Nasik in Maharashtra with air services and make HAL air strip 
available to Indian Airlines from the purpose. 
(Lok Sabha adjourned al 1.25 P.M. and re-assembled al 2.30 P.M.) 
9. DileulSion Under Rule 193 

Discussion regarding general deterioration in law and order situa-
tion in various parts of the country with reference to recent spurt in 
incidents of terrorism. secessionism and kidnappings. raised by 
Shri Indrajit Gupta on the 10th December. 1991. continued. 

The following members took part in the debatc:-
(1) Shri Pawan Kumar Bansal 
(2) Shri Amal Datta 
(3) Shri Venkateswarlu Ummareddy 
(4) Dr. Jayanta Rongpi 
(5) Shri Kabindra Purkayastha 
(6) Shri Sharad Digbe 



(7) Shri Amar Roypradhan 
(8) Shri E. Ahmed 
(9) Dr. Sripal Singh Yadav 

(10) Kumari Selja 
(11) Shri B.N. Reddy 
(12) Shri Ram Nagina Mishra 
(13) Shri Piyus Tiraky 
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(14) Shri Ramashray Prasad Singh 
(15) Shri Laeta Umbrey 
(16) Shri Shibu Soren 
(17) Shri Chhedi Paswan 
(18) Shri Kirip Chaliha 
(19) Shri Rajesh Kumar 
The discussion was not concluded. 

7.03 P.M. 
(Lok Sabha udjourn.d till II A.M. on Thursday, the 12th December, 
1991) 

MGlP(PW)MRND-2703L~' 1-12-9'. 

K.C. RASTOGI. 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 12, 19911Agrahayana 21, 1913 (Saka) 

No. 65 
11 A.M. 

. 1. Starred Questions 
Starred Question Nos. 304, 305 and 307 were orally answered. 

Starred Question No. 306 was postponed to 19.12.1991. Replies te 
Starred Question Nos. 308-324 were laid on the Table. 
2. V.tarred Questioa 

Replies to Unstarred Question Nos. 343~3511, 3513-3560 an( 
3562-3597 were laid on the Table. 
3. Papers laid OD the Table 

The foUowing papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versiODl) under section 619A of the Companies Act, 1956:-
(i) A statement regarding Review by the Government on the 

working of the Rajasthan State Dairy Development Cor-
poration Limited, Jaipur. for the year 1990-91. 

(ii) Annual Report of the Rajasthan State Dairy Development 
Corporation Limited, Jaipur. for the year 1990-91 along-
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(2) A copy of the Multi-State Co-opcrative Societies (Registration, 
Membership, Direction and Management, Settlement of 
Disputes, Appeal and Revision) Amendment Rules, 1991 
(HiDdi and English versions) published in Notification 
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No. G.S.R. 666(E) in Gazette of India .dated tbe 
7th November, 1991 under sub-section (3) of section 109 of the 
Multi-State Co-operative Societies Act, 1984. 

(3) A copy each of the following papers (Hindi and English 
versions) under section 619A of tbe Companies Act, 19S6:-

(i) Review by the Government on the working of the Uttar 
Pradesh State Agro Industrial Corporation Limited, Luck-
now, for the year 1984-85. 

(ii) Annual Report of the Uttar Pradesh State Agro Industrial 
Corporation Limited, Lucknow, for the year 1984-85 along 
with Audited Accounts and comments of the comptroller 
and Auditor General thereon. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

4. M .... from Rajya Sabba 

Secretary-General reported a message from Rajya Sabha that at its 
sinin, held on the 10th December. 1991, Rajya Sabha agreed without 
any amendment to the Tea Companies (Acquisition and Transfer of 
Sick Tea Units) Amendment Bill. 1991. passed by Lok Sabha on the 
29th November, 1991. 

S. RepGI1 of PubUc AccouDts Committee 

Sbri Atal Bihari Vajpayec presented the Second Report (Hindi and 
En,litb versions) of tbe Public Accounts Committee on uneconomic 
purchase of enline! for Shaktiman vehicles. 

(Lok SGbhtl adjourned "t 1.30 P.M. "nd rt-llSsembled "t 2.35 P.M.) 

6. Mallen UDder Rule 317 

(1) Shri Vilas Muttemwar raised a matter re~ardinl need to take 
concrete steps for all-round development of Cbimur area, 
Chandrapur district, Maharashtra. 

(2) Sbri K.D. Sultanpuri raised a matter reprding need for more 
Central assistance to State Government of Himachal Pradesh 
for opening more educational institutions in that State. 
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(3) Shri Gopi Nath Gajapathi ..raised a matter regarding need to 
restore train services in' Naupada-Gunupur narrow gauge sec-
tion in Ganjam and Srikakulam districts on Andhra 
Pradesh-Orissa border. 

(4) Shri Ram Tahal Choudhary raised a matter regarding need to 
review the working of HEC Ranchi, Bihar. 

(5) Prof. Rasa Singh Rawat raised a matter regarding need for 
Central assistance for early completion of 'Bisalpur Drinking 
Water and Irrigation Project', Rajasthan. 

(6) Shri Ram Badan raised a matter regarding need for taking 
early steps to curb the rise in prices of Polyester Yam. 

(7) Shri Uddhab Barman raised a matter regarding need to make 
available raw materials to brass metal and bell metal industries 
located in Sarthebari, Baniakuchi and Hujo villages in Barpeta, 
Assam. 

(8) Shri N. Dennis raised a matter regarding need to erect 
preventive vertical walls inside sea in West coast, Kanyakumari 
district, Tamil Nadu. 

7. Dlleu". UDder Rule 193 
Discussion re.ardin. general deterioration in law and order litua-

tion in various parts of the country with reference to recent spurt in 
incidents of terrorism. secellionism and kidnappinp, railed by Shri 
Indrajit Gupta on the 10th December, 1991, continued. 

The following members took part in the debate:-
(1) Shri Santosh Kumar Gangwar 
(2) Kum. Frida Topno 
(3) Shri Mohan Rawle 
(4) Shri Sultan Salah uddin Owaisi 
(5) Shri Bhagwan Shankar Rawat 
(6) Shri Vijay Kumar Yadav 
(7) Shri Dharampal Sin.b Malik 
(8) Dr. K.D. Jeswani 
(9) Shri Bheem Singh Patel 

(10) Shri Inder Jit 
(11) Shri Ramlal Rahi 
(12) Sbri Chinnuamy Srinivasan 
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(13) Shri Y. Yaima Singh 
(14) Shri La) Jan S.M. Basha 
(lS) Shri Chandrajit Yadav 
(16) Smt. Oil Kumari Bhandari 
(17) Shri Girdhari Lal Bhargava 
(18) Shri Surya Narain Yadav 
(19) Shri Manjay Lal 
(20) Shri Tej Narayan Singh 
(21) Shri Ramdew Ram 
(22) Shri Nawal Kishor Rai 
(23) Shri Ratilal Kalida Varma 
(24) Shri Rajendra Agnihotri 
(25) Prof. Rasa Singh Rawat 
(26) Adv. P .C. Thomas 
(27) Shri Satyanarayan Jatiya 

The discussion was not concluded. 

6.4S p.m. 
(Lok Sabha adioum~d till 11 A.M. on Friday, th~ 13th D~c~mb~r, 1991) 

MGIP(PLU)MRNO-2731LS--12-12-1881. 

K. C. RASTOGI, 
Secntary-GeMrtJl. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Procccdinp) 

Friday, December 13, 1991/Agrahayana 22, 1913 (Saka) 

No. 66 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 325-330 were orally answered. Replies to 
Starred Question Nos. 331-344 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 3598-3789, 3791-3799 and 
3801-3828 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Notification No. S.R.O. 230 (Hindi and English 

versions) published in' Gazette of India dated the 26th October, 
1991 specifying that women shall also be eligible for appoint-
ment as officers in the Indian Navy in certain branches/cadres 
issued under section 9 of the Navy Act, 19~7. 

(2) A copy each of the following papers (Hindi and English 
ve~ions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Mazagaon Dock Limited, Bombay, for the year 1990-91. 

(ii) Annual Report of the Mazagaon Dock Limited, Bombay, 
for the year 1990-91 alona with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 
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(b) (i) Review by the Government on the working of the Goa 
Shipyard Limited, Goa, for the year 1~91. 

(ii) Annual Report of the Goa Shipyard Limited, Goa, for 
the year 1990·91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of the 
Garden Reach Shipbuilders and Engineers Limited, Cal· 
cutta, for the year 1990·91. 

(ii) Annual Report of the Garden Reach Shipbuilders and 
Engineers Limited, Calcutta, for the year 1990-Ql along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(d) (i) Review by the Government on the working of the Bharat 
Earth Movers Limited, Bangalore, for the year 1990-91. 

(ii) Annual Report of the Bharat Earth Movers Limited, 
BangaJore, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of the Mishra 
Dhatu Nigam Limited. Hyderabad, for the year 1990·91. 

(ii) Annual Report of the Mishra Dhatu Nigam Limited, 
Hyderabad, for the year 1990·91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(f) (i) Review by the Government on the working of the Bharat 
Dynamics Limited, Hyderabad, for the year 1990-91. 

(ii) Annual Report of the Bharat Dynamics Limited, 
Hyderabad, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(g) (i) Review by the Government on the working of the 
Hin4ustan Aeronautics Limited for the year 1990-91. 

(ii) Annual Report of the HindustanAeronautics Limited for 
the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 
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(3) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Himalayan Mountaineering Institute, 
Darjeeling, for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Himalayan Mount· 
aineering Institute, Darjeeling, for the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Himalayan Mountaineering Institute, 
Darjeeling, for the year 1990-91 together with Audit 
Report thereon. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Indian Diamond Institute, Surat, for the year 1990-91 along 
with Audited Accounts. 

(5) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Diamond In$titute, 
Surat. for the year 1990·91. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Manmade Textiles Research Association, 
Surat. for the year 1990·91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Manmade Textiles 
Research Association, Surat, for the year 1990-91. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Silk and Art Silk Mill's Research 
Association, Bombay, for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Silk and Art Silk 
Mill's Research Association, Bombay, for the year 
1990-91. 

(8) A copy each of the following NotiflCltions (Hindi and English 
versions) under sub-section (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(i) G.S.R. 609(E) published in Gazette of India dated the 
lst October, 1991 approving the amendment to the 
Mormugao Port Regulations. 
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(ii) G.S.R. 682(E) published in Gazette of India dated the 
13th November, 1991 approving the amendment to Dry 
Docks Bye-Laws. 

(9) A' copy of the National Shipping BOlrd (Amendment) Rules, 
1991 (Hindi and English versions) published in Notification 
No. G.S.R. 644(E) in Gazette of India dated the 24th 
October, 1991 under lub-section (3) of section 458 of the 
Merchant Shipping Act, 1958. 

(10) A copy of the Major Port Trust (Procedure at Board 
Meetings) Amendment Rules, 1991 (Hindi and English ver-
sions) published in Notification No. G.S.R. 627(E) in Gazette 
of India dated the 14th Oetober, 1991 under sub-section (3) of 
section 122 of the Major Port Trusts Act, 1963. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 584(E) published in Gazette of India dated the 
13th September, 1991 together with an explanatory 
memorandum seeking to exempt wood in the rough and 
wood roughly squared and half squared but not further 
manufactured from auxiliary duty of customs in excess 
of 5 percent ad valorem. 

(ii) G.S.R. 585(E) published in Gazette of India dated the 
13th September, 1991 together with an explanatory 
memorandum seeking to amend notification No. 25/91-
Cus., dated the 14th March, 1991. 

(iii) G.S.R. 661(E) published in Gazette of India dated the 
lst November, 1991 together with an explanatory 
memorandum regarding exemption to all goods falling 
under Chapter 26 of the First Sehedule to the Customs 
Tariff Act, 1975 from the whole of the additional duty 
of customs leviable thereon. . 

(iv) G.S.R. 662(E) published in Gazette of India dated the 
lst NOV4:mbcr, 1991 tOlether with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 39/90-Cus., dated the 20th March. 1990. 

(v) G.S.R. 669(E) published in Gazette of India dated the 
. 7th November, 1991 together with an explanatory 
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memorandum making certain amendments to Notifica-
tion No. 4Sn9-Cus., dated the lit March, 1979. 

(vi) G.S.R. 686(E) published in Gazette of India dated tbe 
15th November, 1991 toactber witb an explanatory 
memorandum making certain amendments to Notifaca-
tion No. 317/87-Cus., dated tbe 17tb September, 1987. 

(vii) G.S.R. S73(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-

'tion No. 4Sn9-Cus., dated· the lst March, 1979. 
(viii) G.S.R. 574(E) published in Gazette of India dated tbe 

11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 11/M-Cus., dated the 17th January, 1986. 

(ix) G.S.R. 575(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 266186-Cus., dated the 28th April, 1986. 

(x) G.S.R. 576(E) published in Gazette of India dated tbe 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to certain 
Notifications mentioned in the Table annexed with the 
Notification. 

(xi) G.S.R. S77(E) published in Gazette of India dated tbe 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifaca-
tion No. 65/SS-Cus., dated the 1st March, 1918. 

(xii) G.S.R. S87(E) published in Gazette of India dated the 
16th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 49/90-CU5., dated the 20th March, 1990. 

(xiii) G.S.R. S90(E) published in Gazelte of India dated the 
17th September, 1991 together with an explanatory 
memorandum seekin, to extend the existing conca-
sional customs duty to the licences i.uucd under the 
Import Export Policy of 1~1. 
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(xiv) G.S.R. 6OO(E) and G.S.R. 601(E) published in Gazette 
of India dated the 24th September, 1991 together with 
an explanatory memorandum regarding exemption to 
raw materials and components imported for manufac-
ture of capital goods to be supplied to fertilizer plants 
from the whole of the basic, additional and auxiliary 
duties of the customs leviable thereon. 

(xv) G.S.R. 603(E) published in Gazette of India dated the 
26th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 2S6/84-Cus., dated the 9th October, 1984. 

(xvi) The Customs Valuation (Determination of Price of 
Imported Goods) Amendment Rules, 1991 published in 
Notification No. G.S.R. 612(E) in Gazette of India 
dated the lst October, 1991 together with an explanat-
ory memorandum. 

(xvii) S.O. 327(E) published in Gazette of India dated the 3rd 
July, 1991 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
one Russian Rouble into Indian Currency or vic~-v~rsa. 

(xviii) S.O. 336(E) published in Gazette of India dated the 
10th July, 1991 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of One Russian Rouble into Indian currency or vice-
versa. 

(xix) S.O. 443(E) published in Gazette of India dated the 2nd 
July, 1991 together with an explanatory memorandum 
regarding rates of exchange for conversion of certain 
foreign currencies into Indian currency or vic~-v~rsa. 

(xx) S.O. 446(E) published in Gazette of India dated the 3rd 
July, 1991 together with an explanatory memorandum 
regarding revised rates of exchange !or conversion of 
certain foreign currencies into Indian currency or via-vrrsa. 

(xxi) S.0.487(E) published in Gazette of India dated the 29th 
July, 1991 together with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-~rsa. 
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(xxii) S.0.556(E) published in Gazette of India dated the 28th 
August. 1991 together with an explanatory memoran-
dum regarding rates of exchange for conversion of 
cenain foreign currencies into Indian currency or viet-vtl'S'. 

(xxiii) S.0.651(E) published in Gazette of India dated the 27th 
September. 1991 to,ether with an explanatory 
memorandum re,arding rates of exchange for conver-
sion of certain foreign currencies into Indian currency or 
vict'-vt'rsa. 

(xxiv) ~.0.731(E) published in Gazette of India dated the 28th 
October. 1991 to,ether with' an explanatory memoran-
dum regarding rates of exchange for conversion of 
certain foreign currencies into Indian currency or vict-
versa. 

(xxv) G.S.R.671(E) to G.S.R.676(E) published in Gazette of 
India dated the 8th November. 1991 together with an 
explanatory memorandum allowin, duty free clearance 
of gold when imported by the Minerals and Metals 
Trading Corporation of India Limited for supply to the 
units in the Export Processing Zones/Free Trade 
Zones and 100 per cent Export Oriented Units in the 
Special Export Oriented Complexes. 

(12) A copy each of the following Notifications (Hindi and English 
versions under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S.R.553(E) published in Gazette of India dated the 
30th August. 1991 together with an explanatory 
memorandum seeking to provide full exemption from 
excise duty to polyamide chips used in the manufacture 
of nylon filament yarn (including Nylon monofilament 
yarn). 

(ii) G.S.R.562(E) published in Qazettc of India dated the 
11th September, 1991 to,ether with an explanatory 
memorandum rcgardin, exemption to all loads falling 
under sub-headin, No.2104.10 of the Schedule to the 
Central Excise Tariff Act. 1985 from the whole of the 
excise duty leviable thereon. 
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(iii) G.S.R.S63(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum regarding exemption to powders of fruits 

• and vegetable from the whole of the duty of excise 
leviable thereon. 

(iv) G.S.R.S64(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum regarding exemption to fruit pulp based 
drinks from the whole of the duty of excise leviable 
thereon. 

(v) G.S.R.S6S(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum regarding exemption to plasters of gyp-
sum (including plaster of Paris) from the whole of the 
duty of excise leviable thereon. 

(vi) G.S.R.S66(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.36/91-CE, dated the 25th July. 1991. 

(vii) G.S.R.S67(E) published in Gazette of India dated the 
11th September. 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.39/87-CE. dated the lst March. 1987. 

(viii) G.S.R.S68(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.53 /88-CE. dated the 1st March, 1988. 

(ix) G.S.R.S69(E) published in Gazette of India dated the 
11th September, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.121/89-CE, dated the 27th April, 1989. 

(x) G.S.R.S70(E) published in Gazette of India dated the 
11th Septt:mber, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.87 /89-CE. dated the lst March, 1989. 
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(xi) G.S.R.S71(E) published in Gazetle of India dated the 
1lth September. 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.373 I 86-CE. dated the 29th July. 1986. 

(xii) G.S.R.S72(E) published in Gazette of India dated the 
1lth September. 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.4SAJ9-CE, dated the lst October, 1989. 

(xiii) G.S.R.S88(E) published in Gazette of India dated the 
16th September, 1991 together with an explanatory 
memorandum regarding exemption to motor vehicles 
fitted with diesel generating sets intending for supply to 
the Ministry of Defence from so much of the duty of 
excise leviable thereon as is in excess of duty payable on 
the diesel generating sets fitted' on the said motor 
vehicles. 

(xiv) G.S.R.S89(E) published in Gazette of India dated the 
16th September, 1991 together with an explanatory 
memorandum regarding exemption to trailers fitted with 
diesel generating sets intended for supply to the Minis-
try of Defence from 50 much of duty of excise leviable 
thereon as is in excess of the duty payable on the diesel 
generating sets fitted on the said trailers. 

(xv) G.S.R.61l(E) published in Gazette of India dated the 
1st October. 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.231187-CE, dated the lst October, 1987. 

(xvi) G.S.R.616(E) published in Gazette of India dated the 
7th October, 1991 together with an explanatory 
memorandum seeking to provide that the concessional 
duty of excise on goods cleared from 100 per cent 
EOus I FrZs equivalent to 50 per cent of the customs 
duty leviable on like goods produced or manufactured 
outside: India if imported and sold into India under and 
in accordance with the provisions of the Import and 
Export Policy 1990-93. 

(xvii) G.S.R.618(E) publisbed in Gazette of Indi. dated the 
9th October9 1991 together with .n explanatory 
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memorandum making certain amendments to Notifica-
tion No. 10189-CE, dated the 1st March, 1989. 

(xviii) G.S.R.637(E) published in Gazette of India dated the 
22nd October, 1991 together with an explanatory 
memorandum providing that in accordance with a gen-
eral practice that was prevalent at the relevant time, the 
excise duty which was not being levied on monofilament 
and captively consumed in manufacture of ropes shall 
not be required to be paid from the lst March, 1987 to 
31st ~ay, 1989. 

(xix) G.S.R.659(E) published in Gazette of India dated the 
lst November, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.4()/SS-CE, dated the 17th March, 1985. 

(xx) G.S.R.660(E) published in Gazette of India dated the 
lst November, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.49/86-CE, dated the 10th February, 1986. 

(xxi) G.S.R.687(E) published in Gazette of India dated the 
15th November, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.I77/86-CE, dated the 1st ~arch, 1986. 

(xxii) G.S.R.688(E) published in Gazette of India dated the 
15th November, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No.53 /88-CE, dated the lst ~arch, 1988. 

(xxiii) G.S.R.701(E) published in Gazette of India dated the 
27th November, 1991 together with an explanatory 
memorandum waiving the duty liability from 1st ~arch, 
1986 to 30th November, 1988 on food preparation 
intended for free distribution 10 eccnomieally weaker 
sections ~f the sOciety under a programme duly 
approved by the Central Government or any State 
Government. 

(13) A statement (Hindi and English versipns) correcting the reply 
givcn on the 6tb Dcc:cmbcr. 1991 to Starred Ouestion No. 237 
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by Shri Ram Badan, M.P. regarding smuggling on Indo-Nepal 
Border. 

(14) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 19 of 
the Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1970/1980:-

(i) Amendments to Bank of Baroda (Officers') Service 
Regulations, 1979 published in Notification No. 
HO:STF/A-I0/15-792 in Gazette of India dated the 
16th June, 1990. 

(ii) The Indian Bank Officers' Service (Amendment) Regu-
lations, 1991 published in Notification NO.SRC/2231 
114 in Gazette of India dated the 18th May, 1991. 

(iii) The Andhra Bank (Officers') Service Amendment 
Regulations, 1991 published in Notification 
No. 666/31 A- 1 292 in Gazette of India dated the 
21st August, 1991. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (i) of item No. (14) 
above. 

(16) A copy of the Post Office Time Deposit (Third Amendment) 
Rules, 1991 (Hindi and English versions) published in Notifi-
cation No. G.S.R.727(E) in Gazette of India dated the 6th 
December, 1991 under sub-section (3) of section 15 of the 
Government Savings Bank Act, 1973. 

(17) A copy of the Kisan Vikas Patra (Amendment) Rules, 1991 
(Hindi and English versions) published in Notification No. 
G.S.R.728(E) .in Gazette of India dated the 6th December, 
1991 under sub-section (3) of section 12 of the Government 
Savings CertirlCates Act, 1959. 

(18) A copy of the National Housing Bank (Voluntary Deposits) 
Scheme, 1991 (Hindi and English versions) published in 
Notification No.NHB.VDS.1/91 in Gazette of India dated 
the 27th September, 1991 under lub-scction (5) of section 55 
of the National Housing Bank Act, 1987. 
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(19) A copy each of the following Annual Reports (Hindi and 
English versions):-

(i) Report of the Rayalaseema Grameena Bank, Cud· 
dapah, for the year 1990-91 together with the Accounts 
and Auditor's Report thereon. 

(ii) Report of the Fatehpur Kshetriya Oramin Bank, 
Fatehpur, for the year 1990-91 together with the 
Accounts and Auditor's Report thereon. 

(iii) Report of the Parvatiya Gramin Bank, Chamba, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(iv) Report of the Malwa Oramin Bank, Sangrur, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(v) R-cport of the Santhal Parganas Gramin Bank, Dumka, 
for the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(vi) Report of the Puri Gramya Bank, Pipli, for the year 
1990-91 together with the Accounts and Auditor's 
Report thereon. 

(vii) Report of the Chikmagalur Kodagu Grameena Bank 
Chikmagalur. for the year 1990-91 together with the 
Accounts and Auditor's Report thereon. 

(viii) Report of the Nadia Gramin Bank, Krishnagar, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(ix) Report of the Faridkot-Bathinda Kshetriya Gramin 
Bank, Bathinda, for the year 1990-91 together with the 
Accounts and Auditor's Report thereon. 

(x) Report of the Adhiyaman Grama Bank, Dharampuri, 
for the year 1990-91 together with the Accounts and 
Auditor's Report thereon. . 

(xi) Report of the Venkateswara Orameena Bank. Chittoor. 
for the year 1990-91 together 'Nith the Accounts and 
Auditor's Report thereon. 
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(xii) Report of the Chitradurga Gramin Bank, Chitradurp, 
for the year 1989-90 together with Accounts and 
Auditor's Report thereon. 

(20) A copy each of the following Notifications (Hindi and En,lish 
versions) issued under section 3 of the Imports and Exports 
(Control) Act, 1947:-

(i) S.O.S79(E) published in Gazette of India dated the 6th 
September. 1991 making certain amendments in the 
Import Trade Control Order No.1SI96-93, dated the 
30th March. 1990. 

(ii) S.O.583(E) published in Gazette of India dated the 10th 
September. 1991 making certain amendments in the 
Import Trade Control Order No.16/90-93, dated the 
30th March. 1990. 

(iii) S.0.744(E) published in Gazette of India dated the 31st 
October. 1991 making certain amendments in the 
Import Trade Control Order No.61/90-93. dated the 
4th July, 1991. 

(iv) S.0.745(E) published in Gazette of India dated the 31st 
October. 1991 making certain amendments in the 
Import Trade Control Order No.1 190-93. dated the 
30th March. 1990. 

(v) S.0.746(E) published in Gazette.of India dated the 31st 
October. 1991 making certain amendments in the 
Import Control Order No.2190-93, dated the 30th 
March. 1990. 

(21) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act. 1963:-

(i) The I;xport Inspection Council (Recruitment) Rules. 
1991 published in Notification No.G.S.R.S77 in Gazette 
of India dated the 12th October, 1991. 

(ii) The Export of Beltings (Quality Control and Inspection) 
Rules, 1991 published in Notification No.S.O.2609 in 
Gazette of India dated the 19th October, 1991. 
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4. Messa&e from RaJya Sabha 
Secretary-General reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Water (Prevention and Control of Pollution) Cess (Amendment) 
Bill, 1991, passed by Lok Sabha on the 28th November, 1991. 

5. Assent to Bill 
Secretary-General laid on the Table the Indian Succession (Amend-

ment) Bill, 1991 passed by the Houses of Parliament during the 
current session and assented to by the President. 

6. Report and Minutes of the Estimates Committee 
Shri Manoranjan Bhakta presented the First Report (Hindi and 

English versions) of the Estimates Committee on the Ministry of 
Personnel, Public Grievances and Pensions - System of Redressal of 
Grievances and Minutes of the sittings of the Committee relating 
thereto. 

7. Report of Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the Third Report (Hindi and 

English versions) of the Public Accounts Committee on Non· 
matcrialisation of the scheme for construction of staff quarters. 

8. Statements by Ministers 
(1) The Minister of State in the Ministry of Parliamentary Affairs 

made a statement regarding Government Business for the week 
commencing the 16th December, 1991. 

·(2) The Minister of State in the Ministry of Coal made a 
statement regarding 'The Times of India' Group of Newspapers. 

9. Supplementary Demands for Grants (Ge,!'eral) - 1991-92 
Shri Shantaram Potdukhe presented a statement (Hindi and 

English versions) showing the Supplementary Demands for Grants in 
respect of the Budget (General) for 1991·92. 

10. DlKusslons under Rule 193 
(1) Shri S.B. Chavan replied to the discussion regarding general 

deterioration in law and order situation in various parts of the 

"AI 3.22 P.M. 



country with reference to recent spurt in incidents of terrorism, 
secessionism and kidnappings, raised by Shri Indrajit Gupta on the 
10th December, 1991. 

The discussion was concluded. 

(2) Shri V. Dhananjaya Kumar raised a discussion on the statement 
. made by the Minister of Water Resources in the House on the 11th 

December, 1991 regarding Cauvery Water Dispute. 
The following members took part in the debate:-
(1) Smt. Basavarajeswari 

(Lok Sabha ajourned at 1.38 P.M. and r~-assembled at 2.20 P.M.) 
(2) Smt. Chandra Prabha Urs 
(3) Prof. K. Venkatagiri Gowda 
(4) Shri G. Madegowda 
(5) Shri P.G. Narayanan 
(6) Shri M.V. Chandrasekhar Murthy 
(Discussion was held over and resumed vide para 12 below) 

11. Private Member'S Resolution-Under Conslderallon 
Further discussion on the following Resolution moved by 

Dr. K.V.R. Chowdary on the 29th November. 1991. continued:-
"This House expresscs its concern over the caste struggle going on 

in different parts of the country and urges upon the Govern-
mqllt to take urgent steps for rooting it out." 

The following Members took part in the dcbate:-
(1) Shri Palai K.M. Mathew 
(2) Shri Asht Bhuja Prasad Shukla 
(3) Shri Manjay Lal 
(4) Shri Tej Narayan Singh 
(5) Shri Vadde Sobhanadreswara Rao 
(6) Shri Sriballav Panigrahi 
(7) Shri K.P. Reddaiah Yadav 
(8) Prof. Prcm Kumar Dhumal 
(9) Shri Vishwa ~ath Shastri 

(10) Kum. FaridaTopno· 
(11) Shri Nitish Kumar 
(12) Shri Prcmchand Ram 



(13) Shri Madan Lal Khurana 
(14) Shri Sitaram Kesri 
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The discussion was not concluded. 
12. DlICuuloD uDder Rule 193 [vide para 10(2) aboYe] l'tIumed 

The following members took part in the debate:-
(7) Shri P.V. Narasimha Rao 
(8) Shri H.D. Dcvcgowda 
(9) Shri A. Asokraj 

(10) Shri K.V. Thangka Balu 
(11) Shri S. Mallikarjunaiah 
(12) Shri Mani Shankar Aiyar 
(13) Shri V. Krishna Rao 
(14) Shri V. Srccnivasa Prasad 
(15) Shri Chinnasamy Srinivasan 
(16) Shri O.K. Naikar 
(17) Shri Era Anbarasu 
(18) Shri S.B. Sidnal 
(19) Shri K.H. Muniyappa 
(20) Shri C.P. Mudalagiriyappa 
(21) Shri D. Pan dian 
Shri V.C. Shukla replied to the dicsussion. 
The discussion was concluded. 

9.41 P.M. 

(Lak Subhu adjourned till 11 A.M. on Monday, the 16th December, 
1991J 

MGIP(PLU)MRND-27i5L&-13-12-1.1. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinp) 

Monday, December 16, 19911Aphayana 25, 1913 (Saka) 

No. ,., 
11 A.M. 
1. Stirred QuestlODI 

Starred Question Nos. 34S-347 were onUy lDIWered. Repliel to 
Starred Question Nos. 348-364 were laid oa the Table. 
2. Uastarnd Questlou 

Replies to Uastaned Question Nos. 3829-3891, 3893-3954, 
39~3998, 4000-4016, 4018--40S8 and 4OS8A were laid on the 
Table. 
3. Pa,... laid oa the Table 

The followin, papers were laid on the Table:-
(1) (I) A copy of the Tenth Annual Report (Hindi and EnJlisb 

versioDl) of tbe Minorities Commission for the period 
from the lst April, 1987 to the 311t March, 1988. 

(ii) A copy of aa Explanatory Note (Hiadi and EaJlisb 
versions) iD reprd to tbe above report. 

(iii) A copy of the Memoraadum (Hindi and EaJlish versioas) 
of the Action takea on tbe above report. 

(2) A statement (Hindi aad EDJlisb versions) Ibowi.., reuoas for 
delay in layin, the papers meationed at (1) above. 

(3) A copy of tbe Annual Report (HiDdi and EaJlisb versions) of 
the Film and Tclevisioa Institute of India, PUDe, for the year 
1990-91. 

1 



2 

(4) A copy of the Revie_ (Hindi ad Enaliab versions) bJ the 
Government on the .orkin, of the Film and Television 
IlIItitute of India. Pune. for the year 1990-91. 

(5) A copy of the Annual Accounts (Hiadi and English velllou) 
of the Film and Television Institute of India. Pune. for the year 
1990-91 toJCther with Audit Report thereon. 

(6) (i) 
A copy of the Annual Report (Hiadi and EnaJish 
versions) of the Children's Film Society. India. New 
Delhi. for the 'fear 1990-91 alan, witb Audited Accounts. 

(0) A statement (Hindi and En,lisb versions) reprding 
Review by the Government on the working of tbe 
Children's Film Society. India. New Delhi. for the year 
1990-91. 

(7) A copy of the Annual Report (Hindi and Enaliab versions) of 
the Centre for Development of Telematics for the year 1989-90 
along with Audited Accounts. 

(8) A copy each of tho following papers (Hindi and En,lish 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(I) (i) Review by the Government on the workina of the North 
Eastern Electric Power Corporation Limited. Shillon,. 
for the year 1990-91. 

(0) Annual Report of the North Eutern Electric Power 
Corporation Limited, ShUlon,. for the year 1990-91 
alon, with Audited Accounts and comments of tbe 
Comptroller and Auditor General' thereon. 

(II) (i) Review by the Government on the workin, of the 
National Hydroelectric Power Corporation Limited. New 
Delhi, for the year 1990-91. 

(ii) Annual Report of the National Hydroelectric Power 
Corporation Limited, New Delbi. for the year 1990-91 
a1on, with Audited Accounts ad comments of the 
Comptroller ad Auditor General thereon. 

(III) (i) Review by the Govornment OD the workiq of the Power 
Finance Corporation Limited, New Delhi, for tbe year 
1990-91. 
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(ii) Annual Repon of the Power Finance Corporation 
Limited, New Delhi, for thc year 1990-91 alon, witb 
Audited Accounts and comments of tilc Comptroiler and 
Auditor General thereon. 

(IV) (i) Review by tbe Govemment on tbe workiaa of tbc Tebri 
Hydro Development Corporation Limited, Tcbri Garb-
wal, for tbe year 1990-91. 

(ii) Annual Rcport of tbe Tcbri Hydro Dcvelopmcnt Corpo-
ration Limited, Tcbri Garhwal, for the year 1990-91 
along witb Audited Accounts and commcnts of thc 
Comptroller and Auditor G~neral tbereon. 

M (i) Rcvicw by tbe Governmcnt on thc workinl of thc Indian 
Rencwablc EnellY Development A,eney Limited, New 
Dclbil for tbe year 1990-91. 

(ii) Annual Rcport of tbc Indian Rcncwable EncrlY 
Dcvclopmcnt Aleney Limited, Ncw Dclhi, for the ycar 
1990-91 alon, witb Audited Accounts and comments of 
the Comptroller and Auditor Gencral tbereon. 

(9) A copy cach of thc followin, Notifications (Hindi and Enllish 
vcrsions) undcr sub-section (3) of section 18 of the Central 
R~scrvc Police Force Act, 1949:-

(i) Thc Central Reservc Police Force (MediCal Officers 
Cadrc) (Amcndmcnt) Rulcs, 1991 publishcd in Notifica-
tion No. G .S.R. 163 in Gazettc of India dated the 16th 
March, 1991. 

(ii) The Central Reserve Police Force (Amcndmcnt) Rules, 
1991 published in Notification No. G.S.R. 388 in Gazettc 
of India dated tbe 6th July, 1991. 

(10) A eopy cach of the followin, papers (Hindi and Enllish 
versions) under sub-section (1) of section 619A of thc Com-
panies Act, 1956:-

(I) (i) Review by the Govcrnment on tbc workins of thc Indian 
Tclepbone Industria Limited, BansaJore, for the year 
1990-91. 

(ii) I\nnual Repon of the Indian Telephone Industrics 
Umited, Banplore, for tbc yea. 1990-91 alons with 
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Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(U) (i) Review by the GOYerDDlent on the workin, of the 
Hindustan Tcleprinten Umited, Madril, for the year 
1990-91. 

(ii) Annual Report of the HindUitan Teleprinten Limited, 
Madru, for the yoU' 1990-91 a1on, with Audited 
Accounts ad commcnts of the Comptroller and Auditor 
Genenl tbereon. 

4. M ..... from RaJya Sabha 
Secretary-Gcncral reported a messaae from Rajya Sabha that at its 

aitlin, held on the 12th December, 1991, aajya Sabha agreed witbout 
any amendment to tbe Banking Regulation (Amendment) Bill, 1991, 
passed by Lot Sabba on the 2nd December, 1991. 
S. Statements by Mlalsten 

-(I) The Minister of Home Affain made a statement clarifyin, the 
reply given by him on 13 December, 1991 to the Discussion under 
Rule 193 reprdinggeneral deterioration in law and order situation in 
various parts of tbe country witb reference to recent spurt in incidents 
of terrorism, secessionism and kidnapping. 

(2) The Minister of Finance made a statement regarding mllnage-
ment of tbe economic crisis. 

The Minister also laid on the Table a copy of the detailed 
statement (Enpisb and Hindi versions) on tbe SUbject. 

(3) The Minister of State in the Ministry of Home Affairs made a 
statement (i) eorrcctina tbe reply given on S Scptember, 1991 to a 
supplemcntl!'y by SbU'ad Dighc on Starred Question No. 694 
reprdina Implementation of Assam Accord; and (ii) the reasons for 
delay in corrcctina tbe reply. 
6. GOYenUDent BllII-lntroduced 

(1) TM Customs (AlMII4ment) Bil" 1991. 
(2) TM MonopoUa GIld Ratrictive Trodt Practica (Amendment) 

BUI, 1991. 

• 0\1 12.40 P.M. 
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7. Statemeat ReprdIq ()rdInew::e ,aid _ 1M T .... 

All explanatory Statement (Hindi ud En"", versions) JiviDJ 
reuou for immediate Icpslation by tile Monopolies and Restrictive 
Tnde Practices (Amcndmeat) Ordinaace, 1991, .u IUd on tbe 
Table. 
S. GoYII'IIIDUt llIJ.-..Ialradac 

(1) 'I'M COIUIiIuIIon (Snaty-/DIUtIa) (o4IMnd"...,) BUl, 1991 
(ItUertiOll o/_w .rtida 239M tINI 23904B). 

(2) The Governme"t 0/ N.tio"aJ CGpitaJ Tmitory Bill, 1991. 
(Lok Sabha adjourncd at LIS P.M. and re-auembled at 2.21 P.M.) 
9. Matten under Rule 377 

(1) Shri Prithviraj D. Chann raised a maner reprdin, need to 
providc a halt for Koyna Express at Takari, Sanali district, 
Maharashtra. 

(2) Shri Sriballav Panip'abi raiscci a matter reprdin, need to brio, 
about dcvclopment in Wcstcra reJion of Orissa by leuina up 
an autonomous re,;onll devclopment council. 

(3) Dr. Vasant Ncwrutti Pawar raised a matter reprdina need to 
check thc acutc power shortalc in Maharalhtra especially in 
Westcrn and Northern parts of tbe State. 

(4) Shri Ram Naik raised a matter relardinl nced to declare policy 
of Governmcnt reprdin, Khadi and Villa,e industries and lift 
ban on fillin, vacanc:ics therein. 

(S) Shri Surya Nanin Yadav raised a matter reprdin, need to let 
up industrial unit in pubUc/joint leCtor in Sahana (Bihar). 

(6) Shri Jitendra Nath Oas railed a matter reprdin, need to 
extend broad ,auJC tine from New AUpurduar to AUpurduar 
junction in Welt Bcqll. 

(7) Smt. Blllvarajcsbwari raised a matter rc,ardin, nced to 
cxpedite construction of proposed new airport at Ban.llorc-
BeDary road. 

(S) Prof. Rill Sinp Rawat raised a maner reprdin, need to 
dcdarc Ajmer district, Rajasthan as an indUltriaUy backward 
area. 
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10. SupplemeDtary DeaaaacII for Gnats (G~U91-n 
Time aUotted : 1 Hr. 30 Mil. 
Time tHea : 2 Hn. 45 Mil. 

DiscUilion on the Supplementary Demands for Granll NOI. 1,5,6, 
IS, 42, 60, 67,82, 83, 85 and 93 in resped of the Budaet (Geaeral) 
for 1991-92, commenced. 

The followin, memben took part in the debate:-
(1) Dr. Ramesh Chand TolDII' 
(2),5hri Sriballav Paaipabi 

.. jj{ Shri Geol1e Femandel 
(4) Shri Sudhir Sawant 
(5) Dr. Gunawant Rambhan, Sarode 
(6) Shri Hannan Mollah 
(7) Shri Ram Saran Yadav 
(8) Shri Girdhari La! Bhar,ava 
(9) Shri Bhubaneshwar Prasad Mehta 

(1(ij Shri Mohan Sin'" 
(11) Shri Y. Yaima Sin", 
(12) Shri Ratilal Kalida Varma 
(13) Shri Vadde Sobhanadreeswara Rao 
(14) Shri Peter G. Marbanian, 

Shri Shantaram Potdukhe replied to the debate. 
All the Supplementary Demands for Grants (both Revenue 

Account and Capital Account) for the amounts shown under column 
3 of the Printed Ust of Supplementary Demands for Grants (Gen-
eral) for 1991-92 were voted in full. 
11. Government BID-Iatroduc:ed 

TIl, Appropriation (No.5) BIU, 1991. 
12. GovernlDeDt BIII-PUIId 

Th, Appropriation (No.5) BIU, 1991. 
Tlie motion for consideration moved by Shri Shantaram Potdukhe 

was adopted and ctause-by-dause consideration of tbe BiU wu taken up. 
aauses 2, 3 and the Schedule were adopted. 
Clause I, the Enactina Formula and the Lon, Title were also 

adopted. 
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The motion that the Bill be pass cd was moved by Shri Shantaram 
Potdukhe. 

The motion was adopted and the Bill was passed. 

13. DlIcaaIon under Rule 1'3 
Shri Girdhari Lal Bhar,ava nised a discussion on the present 

economic situation in the country with reference to the steep rise in 
prices of essential commodities in recent months. deficit financin,. 
the foreip elchanae crisis and the coaditionalities soupt to be 
imposed by the International Monetary Fund. 

The followin, memben took part in the debate:-

(1) Shri Jaswant Singh 
(2) Dr. Debi Prosad Pal (S~ech IUlfinishtd) 

The discussion was not concluded. 

-14. Report of Busiaell AdYIIorJ CommIttee 

Sbri P.R. KumaramaDlalam presented tbe Tenth Repon of Busi-
ness Advisory Committee. 

6 P.M. 

(Lot StlbluJ fIIljoUTned till 11 A.M. 011 T&lGdllY. the 17th December, 
1991) 

• AI S.55 '.M. 

MGI~1~1.1.1". 

K. C. RASTOGI, 
Secnlllry-GtlleI'Gl. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. December 17, 19911Agrahayana 26, 1913 (Saka) 

No. 61 
11 A.M. 
1. Starred Quesllons 

Starred Question Nos. 365-369 were orally answered. Replies to 
Starred Question Nos. 370-385 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Ouestion Nos. 4059-4064, 4066--4079, 
4081-4271. 4273-4291 and 4291A were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A ea." of the Leaders of Opposition.in Parliament (Allowan· 

ces, Medical aad Otber Facilities) Second Amendment Rules, 
1991 (Hindi and Enalisb versions) published in Notification No. 
O.S.R. 656(E) ia G ...... of India dated the 31st October, 
1991 under sub n _hnp)., lCCtion 10 of the Salary and 
Allowances of L.., ~~on in Parliament Act, 1977 
alongwith a cor"_m,th~ublislacd in Notification No. 
O.S.R. 719(E) in OIDlllti: of India dated the Stb December, 
1991. 

(2) A statcmcal (Hindi aad Enalish venions) sfIowinl reasons for 
delay in baying the papers mentioned at (I),. above. 

(3) A copy of me ~ Liability Insuranc:c (Amendment) Rules, 



2 

1991 (Hindi and English versions) published in Notification 
No. G.S.R. 596(E) in Gazette of India dated the 20th 
September, 1991 under sub-section (3) of section 23 of the 
PUblic Liability Insurance Act, 1991. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Polkation Control Board, for 
the year 1990-91 under sub-section (1) of section 39 of 
the Water (Prevention and Control Pollution) Act, 
1974. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Pollu-
tion Control Board for the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Pollution Control Board for 
the year 1990-91 together with Audit Report thereon 
under sub-section (6) of section 40 of the Water (Pre-
vention and Control Pollution) Act, 1974. I 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Environment Education, 
Hyderabad, for the year 1990-91 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of thl! Centre 
for Environment Education, Hyderabad, for the 
year 1990-91. 

(6) (i) A copy of the Annual, Report (Hindi and English 
versions) of the" C~P.R. Environmental Education 
Centre, Madras,-lor the year 1990-91 alongwith 
Audited Accounts";'~ " 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the C.P.R. 
Environ~ental Education Cenh'e, Madras, for. the year 
1990-91. 

(7) A copy each of the following papers (Hindi and English 
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vcrsions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Pawan 
Hans Limited, New Delhi, for tbe year 1987-88. 

(ii) Annual Report of the Pawan Hans Limited, New Delhi, 
for the year 1987-88 a10npith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

I 

(9) A copy each of the (ollowing ·papers (Hindi and English 
versions) under sub-rule (5) of rule 3 of the Air Corporations 
Rules. 1954:-

(i) Summary of Budget Estimates for Revenue and Expendi-
ture for the year 1991-92.ot Air India. 

(ii) Summary of the Actuals for the year 1989-90, Budget 
Estimates and Revised Estimates for the year 1990-91 
and Budget·Estimates for the year 1991-92 of Air India. 

(10) \i) A copy of the Annual Report (Hindi and English 
versions) of the Air India, Bombay, for the year 1990-91 
under sub-section (2) of section 37 of the Air Corpora-
tions Act, 1953. 

(11) 

(ii) A copy of the Review (H1ndi and English versions) by 
the Government on the working of the Air India, 
Bombay, for the year 1990-91. 

(iii) A copy 0( the Annl&ll Accounts (Hindi and Enllish 
versions) of tbe Air India, Bombay, for the year 1990-91 
tOlcthcr with Audit Report thereon under lub-section (4) 
of section 15 of the Air Corporations Act, 1953. 

(i) A copy of the Annual Report (Hindi and En,lisb 
versions) of the Institute of Hotel Manalement, Catering 
and Nutrition, Chandi,arh, for the year 1990-91 alon,-
with Audited Accounts. 

(ii) I A ::Opy of the Annual Report (Hindi and Enllish 



YersiolJl) 01 lite lIIItlrutc at HOIel Management and 
c.tcrin, TecbnolOlJ'. 17Jinw.,anthapuram, for the year 

1990-91 aJonpilh Audited Acrounll. 

(iii) A ~py of the ~DDU3J Report (Hindi and English 
versions) o.f the Natwna. Council lor Hotel Managemenl 
and Carenn, Technolol)'. New Delhi, for the year 
1990·91 alongwith Audited Accounts. 

(jv) A copy of the Annual Repon (Hindi and English 
versions) of the Institute 01 Hotel M.n'lCment, Catering 
Technology and Applied Nutrition, Bhopal, for the year 
1990-91 along with Audited Accounts. 

(v) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Jsipur, for the year 
1990-91 ulongwith Audited Accounts. 

(vi) A copy of the Annual Report (Hindi and English 
versions) of the Instit.,tc of Hotel Mana,cmcnt, Catering 
Technology and Applied Nutrition, Bhubaneswar, for the 
yeur 1990·91 alongwith Audited Accounts. 

(vii) A copy of the Annual Report (Hindi and Enalish 
versions) of the Institute of Hotel Manalcment, Catering 
Technology and Applied Nutrition, Hyderabad, for the 
year 1990·91 alongwith Audited Accounts. 

(viii) A copy of the Annual Report (Hindi and English 
versions) of thc Institute of Hotel Management, Catcring 
and Nutrition, Lucknow. for the lC8r 1990-91 alongwith 
Audited Accounts. 

(ix) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Catering 
Technology and Applicd Nutrition, Bangalore, for the 
year 1990·91 alongwith Audited Accounts. 

(x) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Manaaement. Catering 
Technology and Applicd Nutrition. Goa. for the year 
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1990-91 alollJwith Audited Accounts. 

(xi) A copy of the Annual Report (Hindi and Enalish 
Ycrsions) of the Institute of Hotel Manaaement, Caterina 
Technology and Applied Nutrition, Madru, for the year 
1990-91 alonawith Audited Accounts. 

(xii) A copy of the Annual Report (Hindi and EnaJisia 
versions) of the Institute of Hotel Manaaement, Caterina 
TechnololY and Applied Nutrition, Bombay, for the year 
Im91 alon,with Audited Accounts. 

(xiii) A copy of the Annual Rcport (Hindi and Enalish 
vcrsions) of the Institutc of Hotel Manalement, Caterin, 
and Nutrition, New Delhi. for the year 1990-91 alonpith 
Audited Accounts. 

(xiv) A copy of the Annual Rcport (Hindi and En,lish 
versions) of the Food Craft Institute, Faridabad, for the 
year 1990-91. alonpith Auditcd Accounts. 

(xv) A copy of the Annual Report (Hindi and En,lish 
versions) of the Food Cnft Institute, Udaipur, for the 
ycar 1990-91 alonpith Audited Accounts. 

(xvi) A copy of thc Annual Rcport (Hindi Itld En,lish 
vcrsions) of the Food erafr Institute, Gwalior, for the 
year 1990-91 aloopith Audited Accounts. 

(xvii) A copy of the Annual Report (Hindi and En,lish 
versions) of the Food Craft Institute, Visakhapatnam, for 
the year 1990-91 alonawith Audited Accounts. 

(12) A copy of the Review (Hindi and Enpith versions) by the 
Government on the workin, of the Institutes of Hotel 
Mana,cment. Caterina TcchnololY and Appli~ Nutrition at 
New Delhi. Bombay, Madras. Goa, Banplore. Lucknow, 
Hydcnbad, Bhubaneswar. Jaipur, Bhopal, 1biruvanantha-
punm and Chandilarh and Foodcrafts Institutes at 
Vilakhapatnam. Gwalior, Udaipur. Faridabad for !be year 
1990-91. 
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(13) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 37 of 
the International Airports Authority Act, 1971:-
(i) The International Airports Authority of India Employ-

ees (Conduct. Discipline and Appeal) Amendment 
Regulations, 1991 published in Notification No. 
PERS/SCI13/73-Vol. III in Gazette of India 
dated the 2nd July, 1991 together with an explanatory 
Note thereon and a corrigendum thereto published in 
Gazette of Il\dia dated the 29th July. 1991. 

(ii) The International Airports Authority of India 
(Employees Contributory Provident Fund and Family 
Pension Fund) Amendment Regulations. 1990 pub-
lished in Notification No. PERS/1114175-VoI.VII 
359 in Gazette of India dated the 9th July. 1991 
together with an explanatory Note thereon. 

(14) A copy each of the following papers (Hindi Rnd English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-
(a) (i) Review by the Government on the working of the 

Indian Railway Construction Company Limited. 
New Delhi, for the year 1990-91. 

(ii) Annual Report of the Indian Railway Construction 
Company Limited. New Delhi, for the yeclr 1990-91 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Rail India Technical and Economic Services 
Limited, for the year 1990-91. 

(ii) Annual Report of the Rail India Technical and 
Economic Services Limited for the year 1990-91 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
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Container Corporation of India Limited for the year 
1990-91. 

(ii) Annual Report of the Container Corporation of India 
Limited for the year 1990-91 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(15) (i) A copy of the Annual Report (Hindi and ED,lish versions) 
of the Centre for Railway Information Systems for the 
years 1986 to 1990 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by the 
Government on the working of the Centre for Railway 
Informlltion Systems for the years 1986 to 1990. 

(16) (i) A eopy of the Annual Report (Hindi and English versions) 
of the Indian Railway Welfare Organisation, New Delhi, 
for the years 1989-90 and 1990-91 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Railway 
Welfare Organisation, New Delhi, for the years 1989-90 
and 1990-91. 

(17) (i) A copy of the Annual Report (Hindi and En,lish versions) 
of the Railway Sports Control Board for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the workin, of the Railway Sports 
Control Board for the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and Enalish 
versions) of the Railway Spons Control Board for the year 
1990-91 toacther with Audit Report thereon. 

(18) A copy of thc Report (Hindi and Enllisb versions) of the 
Committee on the Financial System. 

(19) (i) A eopy of the Annual Report (Hindi aad Enllilh versions) 
of the Population Research Centre, Ban,alore. for the 
year 1990-91 alongwith Audited Accounts. 
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(ii) A copy of thc Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Bangalore, for the year 1990-91. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre, Vadodara, 
for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Vadodara, for the year 1990-91. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre, Chan-
digarh, for the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre, Chandigarh, for the year 1990·9l. 

(22) (i) A copy of the Annual Report (Hindi and Engli~ 
versions) of the Population Research Centre. Dh!lrwad. 
for the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre Dharwad. for the year 1990-91. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. Delhi. for 
the year 1990·91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Delhi, for tbc year 1990-91. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. Gandhi-
gram. for the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the Population 
Research Centre, Gandhiaram, for the year 1990-91. 

(25) (i) A copy of the Annual Report (Hindi and English 
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vcrsions) of tbe Population Rctcarcb Centre, LuckDow, 
for the year 1990-91 alonpitb Audited Accounts. 

(0) A copy of the Review (Hindi and Enalish versions) by 
the Government on the workin. of the Population 
Research Centre Lucbow. for the year 1990-91. 

(26) (i) A copy of the An.... Report (Hindi and En.lish 
vcrsions) of the Population RClCarcb Centre, Patna, for 
the year 1990-91 alonpith Audited Account •. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the workin. of the Population 
Research Centre, Patna, for tbe year 1990-91. 

(27) (i) A copy of the Annual Report (Hindi and En.lish 
versions) of the Population Research Centre, Pune, for 
the year 1990-91 alonlwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the workinl of the Population 
Research Centre, Pune, for the year 1990-91. 

4. Statement or Estimates Committee 

SHRI SRIBALLA V PANIGRAHI laid on the Table statement 
(Hindi and English versions) sbowinlaction taken by Government on 
the recommendations contained in Chapter I and final replies in 
respect of Chapter V of Seventh Report of Estimates Committee 
(Ninth Lok Sabha) on Action Taken by Government on tbe 
recommendations contained in the Scventy-ei.hth Report of the 
Committee (Eighth Lok Sabha) on Ministry of Labour-Employees' 
Provident Fund Organisation. 

S. Reports or Publk Aa:ouats Coaualltle 
SHRI A TAL BIHARI VUP A YEE preaented the foUowin. reports 

(Hindi ud Enllish Vez:sions) of thc public Accounts Committcc:-
(1) Fourth Report on Doordarsbaa Commercial Service. 

(2) Fifth Report on Customs Receipts-Non-vcriflCation of end usc. 
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6. Report or the Committee on the Welfare of Sebeduled Castes and 
Scheduled Tribes 

SHRI K. PRADHANI presented the First Report (Hindi and 
English Versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on Action Ta~en by Government on the 
recommendations contained in the Fourth Report (Ninth Lot Sabha) 
on the Ministry of Railways (Railway Board)-Reservations for and 
employment of Scheduled Castes and Scheduled Tribes in Indian 
Railway Construction Company Limited. 

7. Motion Recardlnl Tenth Report of BUilness Advisory Committee 

DR. LAXMINARA VAN PANDEY moved the following 
motion:-

"That this House do agree with the Tenth Report of the Business 
Advisory Committee presented to the House on the 16th 
December. 1991." 

The motion was adopted. 
(Lok SaMa adjuurtJed af l.ll P.M. and n-assembled at 2.22 P.M.) 
8. Mallen under Rule 377 

(1) Shri R. leevarathinam raised a matter regarding need to release 
adequate quantities of rice, pulses etc. to Tamil Nadu. 

(2) Shri Vishweshwar Bhagat raised a matter regarding need for 
early conversion of Jabalpur-Chandpur metre guage line into broad 
gDuge line. 

(3) Shri Sai Prathap Annayyagari raised a matter regarding need to 
sct up a new food/fruit canning unit at Rajampet in Andhra Pradesh 
or enhance the capacity of the cxistinl unit there. 

(4) Shri K.V. Thanlta Balu raised a matter reaardina need to 
provide a halt of Kovai Express at Morappur in Dharmapuri district, 
Tamil Nadu. 
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(5) Shri Harin Pathak raised a matter re,ardina need to open a 
new Railway division at Ahmedabad, Oujarat. 

(6) Shri Rajendra Apihotri raised a matter reaardin, need to 
provide more facilities at Jhansi and Lalitpur railway stations of 
Central Railway. 

(7) Shri Bhubaneshwar Prasad Mehta raised a matter reprdina 
need for early completion of incomplete irri,ation projects in Chhota 
Na.pur-Santhal Pargana, Bihar. 
9. Government Bill-Passed 

Time allotted: 1 Hr. 
Time taken: 1 Hr. 19 Mil. 

The Customs (Amendment) Bill, 1991 
The motion for consideration of the Bill was moved by Shri 

Rameshwar Thakur. 

Two amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were moyed by Sarvashri Rajendra 
Agnihotri and Girdhari Lal Bhargaya. 

The foUowin, members took part in the 'debalc:-

(1) Shri Girdhllri Lal Bhargaya 
(2) Shri Sriballav Panigrahi 
(3) Shri Syed Shahabuddin 
(4) Prof. Prem Kumar Dhumal 
(5) Shri Rajendra Agniholri 
(6) Dr. Laxminarayan Pandey 
(7) Shri R. Ramasamy 
(8) Shri Tarachand Khandelwal 
(9) Prof. Susanla Chakraborty 

(10) Sml. Geela Mukherjee 

Shri Rameshwar Thakur replied to the deb.te. 

Both the amendments moved were withdrawn by leave 
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of the House. 
The motion for consideration was adopted and clause by-clause 

consideration of the Bill was taken up. 
Clause 2 to 10 were adopted. 
Clause 1. the Enaetin, Formula and the Lon, Title were also 

adopted. 
The motion that the Bill be passed wu moved by Sbri Rameshwar 

Thakur. 
The following members took part in the debates:-

(1) Shri Nirmal Kanti Chatterjee 
(2) Shri Rameshwar nakur 

The motion was adopted and the Bill was passed. 
°10. Statutory Resolutlon-Uader Conslderatloa 

Time allotted: 4 Hrs. 
TlD'le Taken :- 38 Mts. 

Balance :- 3 Hrs. 22 Mts. 
Shri Chitta Basu moved the followinl Resolution:-

"That this HOUle disapproves the Monopolies and Restrictive 
Trade Practices (Amendment) Ordinance. 1991 (Ordinance 
No. 8 of 1991) promulptcd by the President on the 27th 
September. 1991." 

°11. GOftrnment BUl-Under Consideration 

The Monopolies IUId Restrictive Trade PNcti~$ (Amendment) Bill, 
1991 

Tho Motion for considel'Btion of the BiD was moved by Shri K. 
Vijaya Bhaskar Reddy. 

An amendment for circulation of the Bill for the purpose of 
elicitinl opinion thereon was moved by Shri Girdhari Lal Bharlava. 

° omc-d topdIer. 
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The following members took part in the combined debate OD the 
Resolution (vidt para 10 above) and the motion for consideration of 
the BiII:-

(1) Shri China Basu 
(2) Shri Murli Deora (Spttch unfinishtd) 

The discussion was not concluded. 
'12. Statements by Moister 

The Minister of Home Affairs made statements regardin,:-
(i) a reported scuffle on 11 December, 1991 between a journalist 

and a police officer ind the arrest of some Tibetan girls in 
front of Chinese Embassy in New Delhi on IS December. 
1991; and 

(ii) the arrest of Shri Indrajit Gupta, M.P. and others at Chan-
digarh on 16 December, 1991. 

13. Discussion ullder Rule 193 
Time allotted: 4 Hn. 

Time Taken: 2 Hrs. 59 Mts. 
Balance: 1 Hr. 01 Mtl' 

Discussion on the present economic situation in the country with 
reference to the steep risc in prices of essential commodities in recent 
months. deficit financing, the foreign exchange crisis and tbe con-
ditionalities sought to be imposed by the ~nternational Monetary 
Fund, raised by Shri Girdhari Lal Bhar,ava on the 16th December. 
1991. continued. 

The following members took part in the dcbate:-
(1) Dr. Debi Prosad Pal 
(2) Shri Bhagwan Shankar Rawat 
(3) Shri George Fernandes 
(4) Shri Amal Datta 

The discussion was not concluded. 
7.22 P.M. 
(Lok SlIbhll adjuII"'td till Jl A.M. on Wtdlf'tsdllY, tht 18th 

Dtctmbtr, 1991) 

MGIP(PLU)MRND-2867LS-17-12-91. 

K.C. RASTOGI, 
Stcrtt"ry-GtntlYll. 



LOK SABRA 

BULLETIN - PART I 
[Brief Record of Procccdinp] 

Wednesday, December 18, 1991/Aarahayana 27, 1913 (Saka) 

No. " 
11 A.M. 
1. Starred QUesttoDi 

Starred Question Nos. 386 and 388·391 were orally answered. 
Replies to Starred Question Nos. 392-405 were laid on the Table. 
2. UDltarred QuestioDl 

Replies to Unstarred Question NOI. 4292-4313, 4315·4453, 4455-
452S and 452SA, 4S2SB, 452SC were laid on the Table. 
3. Papen lAid on abe Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and Enpish veRionl) of 

the National Cooperative Housing Federation of India. New 
Delhi, for the year 1990-91. 

(2) A copy of the Review (Hindi and Enpish venions) by the 
Government on the workin. of the National Cooperative 
Housing Federation of India, New Delhi, for the year 1990·91. 

(3) A copy of the Annual Accounts (Hindi and Enalish versions) 
of the National Cooperative Houain, Federation of India, New 
Delhi. for the year I1J9O.91 to.ether with Audit Report 
thereon. 

(4) A copy of the Supr (Price Determination for 1991·92 Produc-
tion) Order. 1991 (Hindi and Enpilh venioDJ) published in 
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Notification No. G.S.R. 667(E) in Gazette of India dated the 
7th November, 1991 under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(5) A statement (Hindi and English versions) correcting the reply 
given on the 20th November, 1991 10 Unstarred Question No. 
16 by Shri K.V. Thanga Balu regarding targets faxed by F.C.I. 
for procurement of foodgrains. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Marine Meat 
and Poultry Industries for the year 1989-90. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Development Council for Marine. Meat and Poultry 
Industries for the year 1989-90. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Marine Meat 
and Poultry Industries for the year 1990-91. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Development Council for Marine. Meat and Poultry 
Industries for the year 1990-91. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Cereal Foods. 
Dairy Products and other Processed Foods for the year 
1989·90. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Development Council for Cereal Foods. Dairy Products 
and other Processed Foods for the year 1989·90. 

(10) A statement (Hindi and English versions) showing [caSons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 



3 

versions) of the Development Council for Cereal 
Foods. Dairy Products and Processed Foods for the 
year 1990-91. 

(ii) A statement (Hindi and English versions) regarding 
review by the Government on the working of tl'Ie 
Development Council for Cereal Foods. Dairy Products 
and other Processed Foods for the year ~91. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Fruits, Vel-
etables. BeveragCl and Plantation Products Industries for 
the year 1989-90. 

(ii) A statement (Hindi and English versions) reprdinl 
Review by the Government on the workinl of the 
Development Council for Fruits, Vegetables, Beverages 
and Plantation Products Industries for the year 1989-90. 

(13) A statement (Hindi and English v~rsions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Fruits, Veg-
etables. Beverages and Plantation Products Industries for 
the year 1990-91. 

(ii) A statement (Hindi and Enllish versions) relardinl 
Review by the Government on the working of the 
Development Council for Fruits. Vegetables, Beveraaes 
and Plantation Products Industries for the year 1990-91. 

(IS) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Paddy Proccssin, Research Centre 

I 
(Tamil Nadu) Society, Thanjavur, for the year 1990-91 
alonl with Audited Accounts. 

(ii) A copy of the Review (Hindi and EngHsh versions) by 
the Government on the ~rting of the Paddy Proceuin. 
Research Centre (Tamil Nadu) Society, Thanjavur, for 
the year 1990-91. 

(16) A copy of the ADnual Rcpon (Hindi and Enalilh versions) of 
the Bureau of Indian Standards for the year 1990-91 alonl 
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with Audited Accounts, under section 23 of the Bureau of the 
Indian Standards Act, 1986. 

(17) A copy of the Review (Hindi and Enalish versions) by the 
Government on the workinl of the Bureau of Indian Stan-
dards for the year 1990-9L 

(18) A copy each of the foUowinl Notifications (Hindi and Enllish 
versions) under sub-section (2) of section 3 of the All India 
Service Act, 1951:-
(i) The Indian Administrative Service (Fixation oC Cadre 

Strength) Second Amendment Relulations, 1991 pub-
lished in Notification No. G.S.R. 620 in Gazette of India 
dated the 26th October, 1991. 

(ii) The Indian Administrative Service (Pay) Second Amend-
ment Rules, 1991 published in Notification No. G.S.R. 
621 in Gazette pf India dated the 26th October, 1991. 

(iii) The Indian Police ~rvice (Fixation of Cadre Strcnlth) 
Sixth Amendment Relulations, 1991 published in Notifi-
cation No. G.S.R. 622 in Gazette of India dated the 26th 
October. 1991: 

(iv) The Indian Police Service (Pay) Seventh Amendment 
Rules, 1991 published in Notification No. G.S.R. 623 in 
Gazette of India dated the 26th October. 1991. 

(19) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) A statement reaardina Review by the Government on the 
workina of the Electronics nade and TechnololY 
Development Corporation Limited, New Delhi. for the 
year 1990-91. 

(ii) Annual Report of the Electronics Trade and Technology 
Development Corporation Limited, New DJehi, for the 
year 1990-91 alonl with Audited Accounts and comments 
of tbe Comptroller and Auditor General thereon. 

(b) (i) A statement regardinl Review by the Government on the 



workina of the CMC Limited. New Delhi, for the 
year 1990-91. 

(ii) Annual Repon of the CMC Limited. New Delhi. for 
the year 1990-91 along with Audited Accounts and 
comments of tbe Comptroller and Auditor General 
thereon. 

(c) (i) A statement regarding Review by the Government on 
the working of the Indian Rare Earths Limited. Bom-
bar. for the year 1990-91. 

(ii) Annual Report of the Indian Rare Eanhs Limited. 
Bombay. for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Desip and 
Technology. Imphal. for the year 1990-91 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versiens) regarding 
Review by the Government on the working of the 
Centre for Electronics Design and Technology. ImphBI. 
for the year 1990-91. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology. Sas Nagar. for the year 1989-90 and 1990-
91. along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Centre for Electronics Design and Technology. Sas 
Nagar. for the year 1989-90 and 1990-91. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Centre for Software Techno-
Joey. Bombay. for the year 1990-91 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) reprdiDI 
Review by the Government on the working of the 
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National Centre for Software Technology, Bombay, for 
the year 1990-91. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Remote Sensing Agency. 
Hyderabad, for the year 1990-91 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Remote Sensing Agency, Hyderabad, for the 
year 1990-91. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Aurangabad, for the year 1990-91 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Electronics Design and Technology, Aurangabad. for 
the year 1990-91. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bose Institute, Calcutta, for the year 
1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Bose 
Institute. Calcutta, for the year 1990-91. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of the Birbal Sahni Institute of Palaeobotany. 
Lucknow. for the year 1990-91 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Birbal 
Sahni Institute of Palaeobotany, Lucknow, for the year 
1990-91. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Geomagnetism, Bom-
bay, for the year 1990-91 along with the Audited Ac-
counts. 
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(ii) A statement (Hindi and Enllish versions) reprdinl 
Review by the Government on the working of the Indian 
Institute of Geomagnetism. Bombay. for the year 1990 
91. 

(28) (i) A copy of the Annual Repon (Hindi and Enllish 
versions) of the Indian Institute of Astrophysics. Banp· 
lore. for the year 1990·91. 

(ii) A statement (Hindi and English versions) regardinl 
Review by the Government on the working of the Indian 
Institute of Astrophysics. Bangalore. for the year 1990· 
91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Astrophysics. Banga· 
lore. for the year 1990·91 together with Audit Repon 
thereon. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of I\strophysics. Banga· 
lore. for the year 1989·90. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Astrophysics. Bangalore. for the 
year 1989·90. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Astrophysics. Banp· 
lore. for the year 1989·90 together with an Audit Report 
thereon. 

(30) A statement (Hindi and English versions) showina reasons for 
delay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Repon (Hindi alld English 
versions) of the Indian Institute of Astrophysics, Banp· 
lore. for the year 1988·89. 

(ii) A statement (Hindi and English versions) regarding 
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Review by the Government on the workina of the Indian 
Institute of Astrophysics. Bangalorc. fOf the year 1988-
89. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Astrophysics. Banga-
lore. for the year 1988-89 together with an Audit Report 
thereon. 

(32) A statement (Hindi and English versions) showing reasons for 
delay in laying the paperi mentioned at (31) above. 

(33) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Development of Advanced 
Computing. Pune, for the year 1990-91 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Development of Advanced Computing, Pune. for the 
year 1990-91. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Srinagar. for the year 1990-91 along With 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Electronics Design and Technology, Srinagar, for the 
year 1990-91. 

(35) (i) A copy of the Annual Report (Hindi and English versions) 
of the Sree Chitra Tirunal Institute for Medical Sciences 
and Technology, Trivandrum, for the year 1989-90. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Sree 
Chitra Tirunal Institute for Medical Sciences and Technol-
ogy. Trivandrum. for the year 1989-90. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Sree Chitra Tirunal Institute for Medical 
Sciences and Technology. Trivandrum. for the year 1989-
90 together with Audit Report thereon. 
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(36) A statement (Hindi and En,lish versions) showin, reasons for 
delay in layin, tbe pipers mentioned at (35) above. 

(37) {i) A copy of the Annual Report (Hindi and En,lish versions) 
of the Institute for Pluma Research for the year 1990-91 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regardinl 
Review by the Government on the working of the Institute 
for Plasma Research for the year 1990·91. 

(38) A copy each of the following papers (Hindi and En,lish 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Rashtriya Chemicals and Fertilizers Limited for the year 
1990,91. 

(ii) Annual Report of the RashtriYi! Chemicals and Fertilizers 
Limited for the year 1990·91 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. ' 

(b) (i) Review by the Government 011 the working of the 
Hindustan Fertilizer Corporation Limited, New Delhi. for 
the year 1990-91. 

.(ii) Annual Report of the Hindustan Fertilizer Corporation 
Limited. New Delhi. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working of the 
Projects and Development India Limited for the year 
1990-91. 

(ii) Annual Report of the Projects and Development India 
Limited for the year 1990-91 along with Audited 
Accounts and com.nents of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the working of the 
Fertilizer Corporation of India Limited. New Delhi. for 
the year 1990-91. 
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(ii) Annual Report of the Fertilizer Corporation of India 
Limited. New Delhi. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Madras Fertilizers Limited. Madras. for the year 1990-91. 

(ii) Annual Report of the Madras Fertilizers Limited. Mad-
ras. for the year 1990-91 along with Audited Accounts 

. and comments of the Comptroller and Auditor General 
thereon. 

(f) (i) Review by the Government on the working of the 
Fertilizers !\nd Chemicals Travancore Limited. Cochin. 
for the yeat· 1990-91. 

(ii) Annual Report of the Fertilizers and Chemicals Travan-
core Limited. Cochin. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(g) (i) Review by the Government on the working of the Bengal 
Chemicals and Pharmaceuticals Limited for the year 
1990-91. 

(ii) Annual Report of the Bengal Chemicals and Pharmaceu-
ticals Limited for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(h) (i) Review by the Government on the working of the 
Hinduslan 6rganic Chemicals Limited for the year 1990-
91. 

(ii) Annual Report of the Hindustan Organic Chemicals 
Limited for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(i) (i) Review by the Government on the working of the 
Hindustan Antibiotics Limited for the year 1990-91. 

(ii) Annual Report of the Hindustan Antibiotics Limited for 
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the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(j) ti) Review by the Government on the working of the 
Smith Stanistreet Pharmaceuticals Limited for the year 
1990-91. 

(ii) Annual Report of the Smith Stanistrect Pharmaceuticals 
Limited for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(39) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Petrofils Cooperative Limited for the year 
1990-91 along with Audited Accounts. 

(ii) AI copy of the Review (Hindi and English versions> by 
the Government on the working of the Pctrofils 
Cooperative Limited for the year 1990-91. 

8. SHRI P.K. THUNGON to lay on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a> (i) A statement regarding Review by the Government on 
the working of the Dharat Heavy Electricals Limited. 
New Delhi. for the year 1990-91. 

(ii)' Annual Report of the Dharat Heavy Electricals 
Limited. New Delhi. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) A statement regarding Review by the Government on 
the working of the National Instruments Limited. Cal-
cutta. for the year 1990-91. 

(ii) Annual Report of the National Instruments Limited. 
Calcutta. for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General tbereoD. 

(c) (i) A statement relarding Review by the Government on 
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the working of the Hindustan Machine Tools Limited 
for the year 1990-91, 

(ii) Annual Report of the Hindustan Machine Tools Limited 
for the year 1990-91 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(d) (i) A statement regardina Review by the Government on 
the working of the Mining and Allied Machinery Corpo-
ration Limited, Dur,apur, for tbe year 1990·91. 

(ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited, Duraapur, for the year 1990·91 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(e) (i) A statement regarding Review by the Government on 
the working of the Hindustan Cables Limited. Calcutta, 
for the year 1990-91. 

(ii) Annual Report of the Hindustan Cables Limited. Cal· 
cutta. for'the year 1990-91 along with Audited Accounts 
and comments of the Comptroller ind Auditor General 
thereon. 

(f) (i) A statement regarding Review by the Government on 
the working of the Instrumentation Limited, Kota. for 
the year 1990·91. 

(ii) Annual Report of the Instrumentation Limited, Kota, 
for the year 1998-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(g) (i) A statement regarding Review by the Government on 
the working of the Nepa Limited, Nepanagar, for the 
year 1990·91. 

(ii) Annual Report of the Nepa Limited, Nepanagar, for the 
year 1990-91 along with Audited Accounts and com· 
ments of the Comptroller and Auditor General thereon. 

(h) (i) A statement re,ardiq Review by tbe Government on 
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the working of the Hindustan Paper Corporation 
Limited, New Delhi, for the year 1990·91. 

(ii) Annual Report of the Hindustan Paper Corporation 
Limited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thercon. 

(i) (i) A statement regarding Review by the Government on the 
working of the National Bicycle Corporation of India 
Limited, Bombay, for the year 1990-91. 

(ii) Annual Report of the National Bicycle Corporation of 
India Limited, Bombay, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(j) (i) A statement regarding Review by the Government on the 
working of the Bharat Dhari Udyog Nigam Limited. 
Calcutta, for the year 1990-91. 

(ii) Annual Repon of the Bharat Bhari Udyog Nigam 
Limited, Calcutta, for the year 1990·91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(k) (i) A statement regarding Review by the Government on the 
workinl of the Heavy Engineering Corporalion Limited. 
Ranchi, for the year 1990-91. 

(ii) Annual Report of the Heavy Engineerinl Corporation 
Limited, Ranchi, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(I) (i) A statement re.arding Review by the Government on the 
workin. of the Tyre Corporation of India Limited for tbe 
year 1990-91. 

(ii) Annual Report of the Tyre Corporation of India Limited 
for the year 1990-91 along wiih Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 
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(m) (i) A statement regarding Review by the Government on 
the working of the Hindustan Photo Films for the year 
1990·91. 

(ii) Annual Report of the Hindustan Photo Films for the 
year 1990·91 along with Audited Accounts and com· 
ments of the Comptroller and Auditor General thereon. 

(n) (i) A statement regarding Review by the Government on 
the working of the Maruti Udyog Limited for the year 
1990·9l. 

(ii) Annual Report of the Maruti Udyog Limited for the 
year 1990-91 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(0) (i) A statement regarding Review by the Government on 
the working of the Bharat Yantra Nigam Limited for the 
year 1990·91. 

(ii) Annual Report of the Bharat Yantra Nigam Limited for 
the year 1990·91 alongwith Audited Accounts and com· 
ments of the Comptroller and Auditor General thereon. 

(p) (i) A statement regarding Review by the Government on 
the working of the Engineering Projects (India) Limited 
for the year 1990·91. 

(ii) Annual Report of the Engineering Projects (India) 
limited for the year 1990·91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(q) (i) A statement regarding Review by the Government on 
the working of the Cement Corporation of India Limited 
for the year 1990·91. 

(ii) Annual Report of the Cement Corporation of India 
Limi~d for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and· Auditor 
General thereon. 

(41) (i) A copy of the Annual Report (Hindi and English vcr· 



15 

sions) of the Auid Control Research Institute. Palghat. 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Fluid 
Control Research Institute. Palghat. for the year 1990-91. 

(42) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 7 of the 
Employees' Provident Funds and Miscellaneous Provisions 
Act. 1952:-

(i) The Employees' Provident Funds (Second Amendment) 
Scheme. 1991 published in Notification No. G.S.R. 521 
in Gazette of India dated the 7th September. 1991. 

(ii) The Employees' Deposit Linked Insurance (Amend-
ment) Scheme. 1991 published in Notification No. 
G.S.R. 522 in Gazette of India dated the 7th Sep-
tember. 1991. 

(iii) The Employees' Family Pension (Amendment) Scheme. 
1991 published in Notification No. G.S.R. 523 in 
Gazette of India dated the 7th September. 191J1. 

(43) A copy of the Employees' State Insurance Corporation 
(Medical Posts) Recruitment (1st Amendment) Regulations. 
1991 (Hindi and English versions) published in Notification 
No. A-12(l1)-3188-DM (HO) in Gazette of India dated the 
11th May. 1991. under sub-section (4) of section 1J7 of the 
Employees' State Insurance Act. I1J48. 

44. A copy of the Annual Assessment Report (Hindi and Engl-
ish versions) on the Programme and its implemcntallon for 
accelerating the sprcad and development of Hindi and its prugrc~­

sive use for the various official purposes of the Union for the ~ear 

1989-90. 

4. Reporl of lhe Commiuee on Prlvale Memben' BIDs and Resolu· 
tions 

Shri Ratilal Kalidas Varma presented the First Report (Hindi 
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and English versions) of the Commitcc on Private Members' Bills and 
Resolutions. 

S. Report of Committee OD Absence of Memben From the SltUDIS or 
tbe House 

Shri Bolla Bulli Ramaiah presented the First Report (Hindi and 
English versions) of the Committee on Absence of Members from the 
Sittings of the House. 
(Lok Sabha adjourned al 1.12 P.M. IUId re-4Ssembled III 2.20 P.M.) 

6. Matters Under Rule 377 
(1) Shri Digvijaya Singh raised a matter reprding need for early 

sanction of Bhopal-Ramganj Mandi railway line, Madhya Pradesh. 
(2) Shri Tej Singh Rao Bhonsle raised a matter relardinl need for 

central survey of drought affected areas in Maharashlra and provide 
compensation to affected people. 

(3) Shri Ashtbhuja Prasad Shukla raised a matter regarding need to 
provide more financial assistance to Slale Government of Uttar 
Pradesh for providing drought relief. 

(4) Shri Ram Badan raised a matter regarding need for early 
completion of Varanasi-Chhapra and Mau-Balia-Shahaanj rail line 
projects. 

(5) Shri Venkateswarlu Ummareddy raised a matter regarding need 
for expansion and modernisation of Tenali raitway station. 

(6) Shri E. Ahmed raised a matter regarding need to consider 
favourably the proposal to develop into an all weather port the 
Beypore sub-port of Calicut. 

(7) Shri Birbal raised a matter regardinl need for early completion 
of portion ,of link channel of Ganga Canal passin, through Punjab. 

(8) Shri Kabindra PurkaY8ltha raised a matter resaidin, need to 
lay a railway line between Miarendisa and Ditokcherra in Badarpur-
Lumding Hill section in North Eastern region. 
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·7. Statutory Resolulloa-Vader CoasIderaUoa 

Time allotted: 4 Hrs. 
Time taken: 2 Hrs. 39 Mts. 

Balance : 1 Hrs. 21 Mrs. 
Discussion on the following Resolution moved by Shri Chitta Basu 

on the 17th Decembr, 1991, continued:-
"That this House disapproves of the Monopolies and Restrictive 

Trade Practices (Amendment) Ordinance, 1991 (Ordinance 
No.8 of 1991) promulgated by the Prcaidcnt on the 27th 
September, 1991." 

·S. Government BIU-Vnder C .......... Uoa 
Th~ Monopoli~s lind R~strict;ve T,tMl~ Pl'llct;ces (Am~ndm~nt) Bill. 
1991. 
Combined discussion on the motion for consideration of the Bill 

moved by Shri K. Vijaya Bhastara Reddy and an amendment thereto 
moved on the 17th December, 1991 and Resolution (vide) para 7 
above), continued. 

The following members took pan in the debate:-
(1) Shri Murli Deora 
(2) Dr. Laxminarain Pandey 
(3) Shri Amal Datla 
(4) Shri Digvijaya Sin,h 
(S) Shri Geor,e Fernandes 
(6) Shri Sharad Dighe 
(7) Shri P.R. Kumaramanplam 

The discussion was not concluded. 
9. Dlscualoa Under Rule 193 

Time allotted : 4 Hrs. 
TIme talten : 7 Hrs. 57 Mts. 

Discussion on the present ecoaOlllic situation in the country with 
reference to the steep rise in pricca of CllCntial commodities in recent 
months, deficit financin,. the foreip uch .... e crisis and the con· 
ditionalities sousht 10 be imposed by the International Monetary 
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Fund. raised by Shri Girdhari Lal Bharpya on the 16th Occ:embcr. 
1991. continued. 

The following membcn took part in the dcbatc:-

(1) Shri PrilhYiraj D. CIt.YIIn 
(2) Sbri Bhogcndra Jha 
(3) Shri Mani Shankar Aiyar 
(4) Shri Nitish Kum;.r 
(5) Shri Anna Joshi 
(6) Shri Vadde Sobhanadreeswara Rao 
(7) Prof. Susanta Chakraborty 
(8) Shri Gopi Nath Gajapathi 
(9) Shri Mohan Rawale 

(10) Shri Binode Bibari Mahato 
(11) Shri Kadambur M.R. Janardhanan 
(12) Shri Ramesh Chcnnithala 
(13) Shri Rajendra Agnihotri 
(14) Shri Dcvendra Prasad Vadav 
(15) Shri E. Ahmed 
(16) Shri Chandulal Chandr.kar 
(17) Shri Atal Behari Vajpayee 
(18) Shri Ramuhray Pruad Singh 
(19) Shri Nirmal Kanti Challcrjcc 

Shri Manmohan Singh rcplied to the discussion. 
The discussion was concluded. 

9. 33 P.M. 
(Lok Stlbha adjourned till II A.M. on Thursday, the 19th 

December, 1991) 

MGlp(PW)MRND-2IIOOLS-,8-,Z-,.,. 

K.C. RASTOGI. 
Secretary-Gener"l. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. December 19. 1991/Agrahayana 28. 1913 (Saka) 

No. 70 
11 A.M. 

Oblluary Rererenc:e 
The Deputy Speaker informed ,he House about the death of 

Shri Binode Bihari Mahato. a sitting member of Lok Sabha at 
New Delhi. 

Thereafter. Sarvashri P.V. Narasimha Rao. Atal Bihari 
Vajpayee. Ram Vilas Paswan. Basudeb Acharia. Smt. Gccta 
Mukherjee. Sarvashri Venkateswarlu Ummarcddy. P.G. Nara-
yanan. Chitta Basu. P.C. Thomas. Ebrahim Sulaiman Sait, 
Moreshwar Save and the Deputy Speaker made references to the 
pas.'1ing away of Shri Binodc Dihari Mahato. 

Members stood in silence for a short while as a mark of respect 
to the memory of the deceased and thereafter the Housc was 
adjourned for the day. 

11.20 P.M. 
(Lok Sabha adjourned till II A..M. on Friday. the 20th December. 

1991) 

1 

MGIP(PLU)MRND-29211LS-19-12-1191. 

K.C. RASTOGI. 
Secretary-General. 



LOIt SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedinp) 

Friday, December 20, 1991/Agrahayana 29, ~913 (Saka) 

No. 71 
11 A.M. 

l -----1. Obituary References 
The Speaker made references to the passing away of Shri Ram-

singh Bhai Varma, a Member of St-cond and Fifth Lok Sabha; Shri 
H.C. Linga Reddy, a Member of Third Lok Sabha aad Shri 
Kunjambu, a Member of Sixth, Seventh and Eighth Lok Sabha:-- ... 

Thereafter. Members stood in silence for a short while as a mark of 
respect to the deceased. 
2. Starred Quatlo .. 

Starred Question Nos. 427-430 were orally answered. Replies to 
Starred Question Nos. 431--447 were laid on the Table. 

Replies to Starred Question Nos. 406--426 and 306 listed for the 
19th December, 1991 were also laid on the Table today, Lok Sabha 
having adjourned after obituary references on the 19th December, 
1991. 

3. Uastarred Questions 
Replies to Unstarred Question Nos. 4759--4994 were laid on the 

Table. 
Replies to Unstarred Question Nos. 4526-4661 and 4663-4758 

listed for the 19th December, 1991 were also laid on the Table. 

1 
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~"emmeDt BIU-P1lIIed 

The Constitution (Seventy-fourth Amendment) (insertion of new 
articles 239AA' and 239AB) Bill, 1991. 

The motion for consideration of the Bill was moved by Shri S.B. 
Chavan. 

On the motion for consideration of the Bill, the House divided; 
Ayes "289; Noes 1. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members present and voting. 

Clause-by-c1ause consideration of the Bill was taken up. 

On the motion for adoption of clause 2, as amended. the House 
divided; Ayes ·307; and Noes 1. 

Clause 2, as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than two-

• thirds of the Members prescnt and voting. 

On the motion for adoption of clause I, as amended, the House 
divided; Ayes ·319; Noes "1. 

Clause I, as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the Members present and voting. 

The Enacting Formula and th~ Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri S.B. Chavan. 

On motion the House divided; Ayes "349; Noes ·Nil. 

The motion was adopted by a majority .of the total membership of 
the House and by a majority of not less than two-thirds of the 
members present and voting. The Bill, as amended, was passed by 
requisite majority in accordance with the provisions of art_cle 368 of 
the Constitution. 

• Subject to correction. 
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As'~teme8t by MlDlster 
The Prime Minister made a statement on the Commonwealth Summit 

in Harare, the G-1S Summit in Caracas and the visits of the Prime 
Ministers of Nepal and People's Republic of China. 
6. Papen LaId 08 the Table 

The following papes were laid on the. Table :-
(1) A copy of the Annual Administration Reports (Hindi and ijnglish 

versions) of Caatonment Boards for the year 1990-91. 
(2) A copy each of the following papers (Hindi and English versions) 

under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Bharat 
Electronics for the year 1990-91. 

(ii) Annual Report of the Dharat Electronics for the year 1990-
91 along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(3) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 1956 :-

(i) Review by the Government on the working of the Housing and 
Urban Development Corporation Limited for the year 1990-91. 

(ii) Annual Report of the Housing and Urban Development 
Corporation Limited for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor General 
thereon. 

(4) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(a) (i) Review by the Government on the working of the India Tea 
and Restaurants Limited for the year 1990-91. 

(ii) Annual Report of the India Tea and Restaurants Limited 
for the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the State 
Tradilll Corporation of India Limited for the year 1990-91. 

(ii) Annual Report of the State Trading Corporation of India 
Limited for the year 1990-91 along with Audited Accounts 
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and comments of the Comptroller and Auditor General 
thereon. 

(e) (i) Review by the Government on the working of the Spices 
Trading Corporation Limited for the year 1990-91. 

(ii) Annual Report of the Spices Trading Corporation for the 
year 1990-91 along with Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Projects and Equipment Corporation of India Limited for 
the year 1990-91. 

(ii) Annual Report of the Projects and Equipment Corpora-
tion of India Limited for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Minerals and Metals Trading Corporation of India 
Limited for the year 1990-91. 

(ii) Annual Report of the 'Minerals and Metals Trading 
Corporation of India Limited for the year 1990-91 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rubber Board, Kottayam, for the year 
1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Rubber Board, 
Kottayam, for the year 1990-91. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Arbitration, New 
Delhi, for the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Council of 
Arbitration, New Delhi, for the year 1990-91. 

(7) A copy each of the following papen (Hindi and English 

" 
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versions) under sub-section (1) of section 619A of the Com-
panies Act, .1956:-

(a) (i) Review by the Government on the working of tbe 
Sponge Iron India Limited, Hyderabad, for the year 
1990-91. 

(ii) Annual Report of the Sponge Iron India Liamited, 
Hyderabad, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the 
Rashtriya Ispat Nigam Limited, Visakhapatnam, for the 
year 1990-91. 

(ii) Annual Report of the Rashtriya Ispat Nigam Limited, 
Hyderabad, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the 
National Mineral Development Corporation Limited for 
the year 1990-91. 

(ii) Annual Report of the National Mineral Development 
Corporation Limited. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Metallurgical and Engineering Consultants (India) 
Limited for the year 1990-91. 

(ii) Annual Report of the Metallurgical and Engineering 
Consultants (India) Limited for the year 1990-91 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(e) (i) Review by tbe Government on the working of the 
Manganese Ore (India) Umited for tbe year 1990-91. 

(ii) Annual Report of tbe Manlanese Ore (India) Limited for 
tb~ year 1990-91 alan, with Audited Accounts aDd 
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comments of the Comptroller and Auditor General 
thereon. 

(f) (i) Review by the Government on the working of the 
Vijayanagar Steel Limited for the year 1990-91. 

(ii) Annual Report of the Vijayanagar Steel Limited for the 
year 1990-91 along with Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(g) (i) Review by the Government on the working of the 
Neelachal lspat Nigam Limited for the year 1990-91. 

(ii) Annual Report of the Ncelachal Ispat Nigam Limited for 
the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Synthetic and Rayon Textiles Export 
Promotion Council, Bombay, for the year 1990-91, along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Synthetic and 
Rayon Textiles Promotion Council, Bombay, for the year 
1990-91. 

(9) (i) A copy of the Annual report (Hindi and English ver-
sions) of the Northern India Textile Research Associa-
tion, Ghaziabad, for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Ahmedabad Textiles Industry's Research 
Association for the year 1990-91 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the South India Textile Research Associa-
tion, Coimbatore, for the ycar 1990-91 along with 
Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
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versions) of the Bombay Textile Research Association. 
Bombay, for the year 1990-91 lion, with Audited Ac-
counts. 

(10) A copy of the Review (Hindi Ind Enllish versions) by the 
Government on the working of the Ahmedabld Textile 
Industry's Rcacarch AIIociation, Bombay Textile Rcacarch 
AlIOCiltion, Bombay. South India Textile Research AIaocia-
tion, Coimbatore and Northern India Textile Research Associ-
ation, Ghaziabad for the year 1990-91. 

(11) (i) AI copy of the Annual Report (Hindi and English 
versions) of the Cotton Textilei Export Promotion Coun-
cil, Bombay, for the year 1990-91 along with Audited 
Accounts. 

(12) 

(13) 

(1") 

(ii) A copy of the Review (Hindi and EnaJish versions) by 
the Government on the working of the Cotton Textiles 
Export Promotion Council. Bombay, for the year 
1990-91. 

(i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Jute Industries' Research Auocil-
tion, Calcuttl, for the year 1990-91 a1on, with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
tbe Government on tbe workin, of tbe Indian Jute 
Industries' Rcacarch Auociation, Calcutta, for the year 
1990-91. 

(i) A copy of the Annual Report (Hindi and En,lish 
versions) of the Carpet Export Promotion Council for the 
year 1990-91 lion, with Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Govcrnment on the working of the Carpet Export 
Promotion Council for the year 1990-91. 

(i) A copy of the Annual Report (Hindi Ind EnaJish 
versions) of the Export Promotion Council of Handicrafts 
for the year 1990-91 aloo, with Audited Accounts. 

(ii) A copy of the Review (Hindi Ind EnJlish vcrsions) by 
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the Government on tbe workin, of the Export Promotion 
Council of J:landicrafts for the year 1990-91. 

(15) A copy each of the foUowing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956 :-
(i) Review by the Government on the working of the 

National Film Development Corporation India for the 
year 1990-91. 

(ii) Annual Report of the National Film Development Cor-
poration India for the year 1990-91 along with Audited 
Accounts and comments of Comptroller and Auditor 
General thereon. 

(16) A statement (Hindi and English versions) (i) correcting the 
reply given on the 25th November. 1991 to Unstarred Ques-
tion No. 555 by Sbri Arjun Singh Yadav and Shri Kashiram 
Rana, regarding Schemes for All India Radio and °Doordar-
shan in Uttar Pradesh and Gujarat, and (ii) the reasons for 
delay in correcting .the reply. 

(17) A copy each of the following Notification (Hindi and English 
versions) under sub-section (4) of section 124 of the Major 
Port Trusts Act, 1963:-

(i) G.S.R. 349(E) published in Gazette of India dated the 
24th July. 1991 approving the Calcutta Port Trust 
Employees (Haldia Dock Complex) (Recruitment, 
Seniority and Promotion) First Amendment Regulations, 
1991. 

(ii) G.S.R. 549(E) published in Gazette of India dated the 
28th August, 1991 approving the Calcutta Port Trust 
Employees' (Other than Haldia Dock Complex) (Recruit-
ment, Seniority and Promotion) Sixth Amendment Relu-
lation, 1991. 

(iii) G.S.R. 645(E) published in Gazette of India dated the 
24th October, 1991 approvill8 the MormuglO Port 
Employees (Contributory befefi .. after Retirement) (First 
Amendment) Replation. 1991. 
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(iv) G.S.R. 200(E) published in Gazette of India dated the 
3rd April, 1991 approvin, the Cochin Port Trust 
(Recruitment of Heads of Department) Regulations, 
1991. 

(v) G.S.R. 312(E) published in Gazette of India dated the 
21st June, 1991 approving the New MaD,alore Port Trust 
Employees (Contributory Outdoors and indoor Medical 
benefit after retirement) Regulations, 1991. 

(vi) G.S.R. 313(E) published in Gazette of India dated th,. 
21st June, 1991 approving the Cochin Port Employ~ 
(Contributory Outdoor and Indoor Medical Benefit after 
Retirement) Relulations. 1991. 

(vii) G.S.R. 593(E) published in Gazette of India dated the 
18th September, 1991 approving the Bombay Port Trust 
Employees Rules for Reimbursement of Tuition Fees 
Allowances (Amendment). 1991. 

(18) A copy of the Rent-a-Cab (Amendment) Scheme. 1991 (Hindi 
and English versions) published in Notification No. S.O. 
808(E) in Gazette of India dated the 28th November. 1991 
under sub-section (4) of section 212 of the Motor Vehicles 
Act, 1988. 

(19) A copy of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act. 
1956:-

(a) (i) Review by the Government on the working of the Cochin 
Shipyard Limited for the year 1990-91. 

(ii) Annual Report of the Cochin Shipyard Limited for the 
year 1990-91 along with Audited A~unts and comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the workinl of the 
Shipping Corporation of India Limited for the year 1989-
90. 

(ii) Annual Report of tbe Shippi... Corporation of India 
Limited for the year 1989·90 alon. with Audited 
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Accounts and comments of tbe Comptroller and Auditor 
General thereon. 

(e) (i) Review by tbe Government on the working of the 
Hindustan Shipyard Limited, Visakhapatnam, for the 
year 1990-91. 

(ii) Annual Report of the Hindutan Shipyard Limited, 
Visakhapatnam, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(20) A statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (b) of item No. (19) 
above. 

(21) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Bombay Port Trust for the year 
1990-91. 

(ii) 0\ copy of the Review (Hindi and English versions) by 
the Government on the working of the Bombay Port 
Trust for the year 1990-91. 

(22) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Madra Port Trust for the year 
1990-91. 

(ii) A copy of tbe Review (Hindi and Enllish versions) by 
the Government on the working of the Madra Port Trust 
for the year 1990-91. 

(23) (i) A copy of the. ~nlJual Report (Hindi and English 
versions) of the Cochin Dock Labour Boud, Kochi, for 
the year 1990-91 a1oDp'ith Audited Accounu. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the worltinl of the Cochin Dock 
Labour Boud, Kocbi, for the year 1990-91. 

(24) (i) A copy of the Anaual Report (Hindi and' English 
versions) of the Visakbapatnam Dock Labour Board for 
the yeu 1990-91 a10nJwith Audited Accounts. 

(n) A copy of the Review (H"andi ad Enpb versions) by 
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the Government on the .orkin, of the Vilakhapatnam 
Dock Labour Board for the year 1990-91. 

(25) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of tbe lawabarlal Nehru Port Trust for the year 
1990-91. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the workin, of the lawaharlal Nehru 
Port Trust for the year 1990-91. 

(26) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Paradip Port Trusts for the year 
1990-91. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Paradip Port 
Trust, for the year 1990-91. 

(27) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Mormugao Port Trust for the 
year 1990-91. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the workin, of the Monnu,BO Port 
Trust for the year 1990-91. 

(28) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Tuticorin Port Trust for the year 
1990-91. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the workin, of the Tuticorin Port 
Trust for the year 1990-91. 

(29) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Kandla Port Trust for tbe year 
1990-91. 

(il) A copy of the Review (Hindi and EnaHsh versions) by 
. the Government on the workiD, of dle Kandla Port Trust 

for the year 1990-91. 
(30) A statement (Hindi and EnaIisb versions) explainin, reasons 

for not layina the ADaual Report ad Audited Aecounu of 
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the Hooghly Dock and Port Engineers Limited, Calcutta, 
for the year 1990-91 within the stipulated period of nine 
months after the close of the Accounting year. 

(31) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by tbe Government on the working of the 
Bharat Gold Mines Limited for the year 1990-91. 

(ii) Annual Report of the Bharat Gold Mines Limited for 
the year 1990-91 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the 
National Aluminium· Company Limited, Bhubaneswar, 
for the year 1990-91. 

(ii) Annual Report of the National Aluminium Company 
Limited, Bhubaneswar, for the year 1990-91 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Mineral Exploration Corporation Limited. N agpur. for 
the year 1990-91. 

(ii) Annual Report of the Mineral Exploration Corporation 
Limited. Nagpur. for the year 1990-91 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Hindustan Copper Limited for the year' 1990-91. 

(ii) Annual Report of the Hindustan Copper Limited. for 
the year 1990-91 alongwith Audited Accounts and 
comments of the Comptroller and Auditor. General 
thereon. 

(e) (i) Review by the Government on the working of the 
Hindustan Zine Limited for the year 1990-91. 
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(ii) Annual Report of the Hindustan Zinc Limited for the 
year 1990-91 alongwith Audited Accounts and comments 
of Comptroller and Auditor General thereon. 

(32) A copy of the Annual Report (Hindi and English versions) of 
the Indian Airlines for the year 1990-91 under sub-section (2) 
of section 37 of the Air Corporations Act, 1953. 

(33) A copy of the Annual Accounts (Hindi and English versions) 
of the Indian Airlines for the year 1990-91 together with 
Audit Report thereon under sub-section (4) of section 15 of 
the Air Corporations Act, 1953. 

(34) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the Indian Airlines for 
the year 1990-91. 

(35) (i) A copy of the Annual Report (Hindi and EnlgJish 
versions) of the International Airports Authority of India 
for the year 1990-91 alongwith Audited Accounts under 
sub-section (4) of section 24 and sub-section (2) of 
section 25 of the International Airports Authority Act, 
1971. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
International Airports Authority of India for the year 
1990-91. 

(36) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and Audited Accounts of 
the National Airports Authority for the year 1987-88 within 
the stipulated period of nine months after the close of the 
Accounting year. 

(37) A copy each of the foUowing Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 538(E) published in Gazette of India dated the 

20th August, 1991 together with an explanatory 
memorandum regarding revised rate of elchange for 
conversion of Russian Rouble into Indian curren\:y or 
vice-verso. 
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(ii) The Customs and Central Excise Duties· Drawback 
(Amendment) Rules, 1991 published in Notification No. 
G.5.R. 646(E) in Gazette of Indi. dated the 24th 
October, 1991 together with an explanatory 
memorandum. 

(38) A copy of the Wealth-tu (Ame"dment) Rules, 1991 (Hindi 
and English venions) published in Notification No. 5.0. 
550(E) in Gazette of India dated the 26th August, 1991 under 
lub-section (4) of section 46 of the Wealth-tax Act, 1957. 

(39) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-
(i) The Income-tax (Twelfth Amendment) Rules, 1991 pub-

lished in Notification No. 5.0. 782 in Gazette of India 
dated the 15th November, 1991. 

(ii) 5.0.1910 published in Gazette of India dated the 28th 
July, 1990 regarding exemption to 'Vivekananda Rock 
Memorial and Vivekananda Kendra, Madras' under sec· 
tion 10(23C) of tbe Income Tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992·93. 

(iii) S.0.1911 published in Gazette of India dated the 28th 
July, 1990 regarding exemption to 'All India Pingalwara 
Society (Reg.)', Amritsar under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(iv) S.0.1912 published in Gazette of India dated the 28th 
July, 1990 regarding exemption to 'Bureau of Indian 
Standards, New Delhi, under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year, 1989-90. 

(v) 5.0.1913 published in Gazette of India dated the 28th 
July, 1990 regarding exemption to 'Cry-Child Relief and 
You, Bombay, under section 10(23C) of the Income-tax 
Act, 1961 fo· the period covered by the uscl'sment year 
1989-90. 

(vi) S.0.1914 published in Gazette of India dated the 28th 
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July, 1990 reprcliq ezemption to 'Madhya Pndesb 
Council for Child Welfare, BbopaI' under section 10(23C) 
of the Income-to Act, .1961 for the period covered by 
the UIeIIment yean 1982-~ to 1989-90. 

(vii) 5.0.1915 publilbcd in Gazette of India dated the 28tb 
July, 1990 reprdin. ezemptioa to Krilhnamuni Founda-
tion India, Madru, under aection 10(23C) of the Income-
ta Act, 1961 for the period covered by the _ment 
year 1989-90. 

(viii) 5.0.1916 published in Gazette of India dated the 28th 
July, 1991 reprdinl exemption to Sevagram Ashram 
Pratisbthan, Sevagram, Wardha, under section 10(23C) of 
the Income-to Act, 1961 for the period covered by the 
assessment year 1989-90. 

(ill) S.0.1917 published in Gazette of India dated the 28th 
July. 1991 relarding exemption to Myrada (Mysore 
Resettlement and Development A,ency, Ban,alore. 
under section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment year 1989-90. 

(x) S.0.1918 published in Gazette of India dated the 28th 
July. 1991 re,ardin, exemption to 'Dharampuri District 
Development Corporation Limited. Dharampuri', under 
section 10(23C) of the Income-tu Act, 1961 for the 
period covered by the UICII~ent year 1977-78 to 
1981-82. 

(xi) S.0.1919 published in Gazette of India dated the 28th 
July. 1991 re,ardin, exemption to Commonwealth Par-
liamentary Association, Mabaruhtra Branch, Bombay, 
under section 10(23C) of the Income-to Act, 1961 for 
tbe period covered by the assessment year 1982-83 to 
1989-90. 

(xii) S.O.I920 published in Gazette of India dated the 28th 
July. 1991 reprdinl exemption to Exhibition Society, 
Hyderabad, under section 10(23C) of the Income-to 
Act, 1961 for the period covered by the aaeument year 
1989-90. 
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(xiii) S.0.1921 published in Gazette of India dated the 28th 
July, 1991 reprdin, exemption to the National Associa-
1Ion for the Blind, Kamataka Branch, Banpiore, under 
section 10023C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1990-91 to 1991-92. 

(xiv) S.0.1922 published in Gazette of India dated the 28th 
July, 1991 re,ardin, exemption to Jnana Prabodhini 
Samshodhan Sanstha, Pune, under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1987-88 to 1989-90. 

(xv) S.0.1923 published in Gazette of India dated the 28th 
July, 1991 regarding exemption to Institute of Rural 
Management, Anand, under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assc::sment year 1989-90. 

(xvi) S.O.I924 published in Gazette of India dated the 28th 
July,-1991 regarding exemption to Harijan Sevak Sangb, 
Kingsway, Delhi, under section 10(23C) of the Income-tax 
Act, 1961 for the period covered by the assessment year 
1989-90. 

(xvii) S.0.1925 published in Gazette of India dated the 17th 
April, 1990 regarding exemption to Swami Ramananda 
Tirth Memorial Committee, Hyderabad, under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1989-90. 

(xviii) S.0.1926 published-in Gazette of India dated the 25th 
April, 1990 regarding exemption to Gurudev Siddha 
Peeth, Ganeshpuri District, Thana, under section 10(23C) 
of the Income-tax Act, 1961 for the period covered by the 
assessment year 1987-88 to 1989-90. 

(xix) S.0.1927 published in Gazette of India dated the 26th 
April, 1990 regardin, exemption to Kasturba Gandhi 
Kanya Gurukulam, Vedaraniam, Thanjavur District, 
under section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment 'year 1989-90. 
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(0) 8.0.1928 published in Gazette of India dated the 26tb 
April, 1990 reprdin. exemption to Ap Du Pounda-
tion. New Delhi. under section 10(23C) of the Income-
tu Act. 1961 for tbe period covered by the _t 
year 1985-86 to 1989-90. 

(oi) S.O.I93S published in Gazette of India dated the 28th 
July. 1990 reprdin. exemption to "The Bbqavltula 
Charitable Trust. Yellamancbili (Vilathapataam)' under 
section 10(23C) of the Income-tu Act. 1961 for the 
period covered by the assessment year 1989-90. 

j 

(xxii) S.0.1936 published in Gazette of India dated the 28tb 
July. 1990 regarding exemption to 'The lnatitute of the 
Franciscan Missionaries of Mary Society No.8. 
Immaculate Conception Convent. Coimbltore' under 
section 10(23C) of the Income-tu Act. 1961 for the 
period covered by the assessment year 1985-86 to 1989-
90. 

(xxiii) S.0.2523 publiabed in Gazette of India dated tbe 29tb 
September. 1990 regarding exemption to 'Servantl of 
India Society, Pune' under section 10(23C) of the 
Income-to Act. 1961 for the period covered by the 
assessment year 1988-89 and 1989-90. 

(xxiv) S.O.3009 published in Gazette of India dated the 17tb 
November. 1991 regarding exemption to 'Jnanl 
Prabodhini, Pune' under section 10(23C) of the Income-
tax Act. 1961 for the period covered by tbe IIICIIIDeIIt 
year 1989-90. 

(XX'i) S.0.3010 published in Gazetle of India dated the 17tb 
November. 1990 regarding exemption to 'German Lep-
rosy Relief Association Rehabilitation Fund. Madra' 
under section 10(23C) of the Income-tax Act, 1961 for 
the period covcred by the assessment year 1989-90. 

(xxvi) S.O.3011 published in Gazette of India dated tbe 17th 
November. 1990 regarding exemption to 'Bharat Sevl 
Sanstban. Lucknow' under section 10(23C) of the 
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Income-tax Act, 1961 for the period covered by the 
assessment year 1988-89 and 1989-90. 

, (xxvii) S.O.3012 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Skills for Prog-
ress, BangBlore' under section 10(23C) of the Income-tax 
Act, 1961 for the period covered by the assessment year 
1988-89 and 1989-90. 

(xxviii) S.O.3013 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Institute of 
Animal Health and Veterinary Biological. Hebbal. Ban-
galore' under section 10(23C) of the Income-tax Act, 
1961 for the period covered by the assessment year 1989-
90. 

(xxix) S.O.3014 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'The Congrega-
tion of Christian Brothers in India, Calcutta' under 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the BSseument year 1988-89 and 1989-
90. 

(xxx) S.O.301S published in Gazette ot India dated the 17th 
November, 1990 regarding exemption to 'India Interna-
tional Centre, New Delhi' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(xxxi) S.O.3016 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Little Sisters of 
the Poor, Calcutta' under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assessment 
years 1990-91 to 1992-93. 

(xxxii) S.O.3017 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'The Rama-
krishna Mission, P.O. Belur Math. Howrah. West Ben-
gal' under· section 10(23C) of the Income-tax Act. 1961 
for the period· covered by the assessment year '1991-92 to 
1993-94. 
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(xxxiii) S.0.3018 published in Gazette of India dated the 17th 
November, 1990 relardinl exemption to 'Kerala Fisher. 
men's Welfare Fund Board' under section 10(23C) of the 
Income·tax Act, 1961 for the period covered by the 
assessment year 1988·89 and 1989·90. 

(xxxiv) S.0.3019 published in Gazette of India dated the 17th 
November, 1990 relarding exemption to 'Society for 
Promotion of Wastelands Development. New Delhi' 
under section 10(23C) of the Income·tax Act. 1961 for 
\he period covered by the assessment years 1990·91 to 
1992·93. 

(xxxv) S.0.3020 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Thc Tribune 
Trust, Chandilarh' under section lO(23C) of the Income· 
tax Act, 1961 for the period covered by the assessment 
years 1990-91 to 1992·93. 

(xxxvi) S.0.3021 published in Gazette of India dated the 17th 
November, 1990 relarding exemption to 'Missionaries of 
Charitary, Caleutta' under section 10(23C) of the Income· 
tax Act, 1961 for the period covered by the assessment 
years 1990-91 to 1992·93. 

(xxxvii) S.0.3022 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Jawaharlal 
Nehru Memorial Fund, New Delhi' under section 
10(23C) of the Income·tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93. 

(xxxviii) S.0.3023 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'The Annie 

. Deasant Trust, Madras' under section 10(23C) of the 
Income·tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992·93. 

(xxxix) S.0.3024 published in Gazette of India dated the 17th 
November, 1990 reprding exemption to 'The Theosophi· 
cal Society, Adyar, Madras' under section 10(23C) of the 
'ncome.tax Act, 1961· for the period covered by the 
asscssmont years 1990-91 to 1992·93. 
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(xl) S.0.3025 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Natural Associ-
ation for the Blind, Bombay' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 

(xli) S.0.3026 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'The Bombay 
Humanitarian League, Bombay' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(xlii) S.0.3027 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Motilal Memo-
rial Society, Lucknow' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(xliii) S.0.3028 published in Gazette of India dated the 17th 
November, 1990 regarding exemption to 'Family Planning 
Association of India, Bombay' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. . 

(xliv) S.0.3122 published in Gazette of India dated the 24th 
November, 1991 regarding exemption to 'Sri Sathya Sai 
Central Trust, Bangalore' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 

(xlv) S.0.3124 published in Gazette of India dated the 24th 
November, 1990 regarding exemption to 'Maratha Man-
dir, Bombay' under section 10(23C) of the Income-tax 
Act, 1961 for the period covered by the assessment year 
1989-90. 

(xlvi) S.0.3276 published in Gazette of India dated the 8th 
December, 1990 regarding exemption to . 'Gandhigram 
Trust, Gandhigram' under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assessment 
year 1989-90. 
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(xlvii) S.0.3277 published in Gazette of India dated the 8th 
December, 1990 regarding exemption to 'South Central 
Zone Cultural Centre, Nagpur' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(xlviii) S.0.3321 published in Gazette of India dated the ISth 
December, 1990 re,ardin, exemption to 'Kasturba Gan-
dhi National Memorial Trust, Indore' under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93. 

(xlix) S.0.3322 published in Gazette of India datcd the ISth 
December, 1990 regarding exemption to 'Balamandir 
Kamaraj Trust, Madras' under ~ction 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 

(I) S.0.2 published in Gazette of India datcd the Sth 
January, 1991 regarding exemption to 'Indira Gandhi 
National Centre for the Arts, New Delhi' under section 
W(23C) of the Income-tax Act, 1961 for the period 
covered bt the assessment years 1990-91 to 1992-93. 

(Ii) S.O.72 published in Gazette of Irdia dated the 12th 
January, 1991 regarding exemption to 'Lal Bahadur 
Shastri National Memorial Trust, New Delhi' under 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the aSSC5.4Iment year 1989-90. 

(Iii) S.0.7S published in Gazette of India dated the 12th 
January, 1991 regarding exemption to 'Family Planning 
Foundation, New Delhi' under section lO(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 

(liii) S.0.79 published in Gazette of India dated the 12th 
January, 1991 regarding exemption to 'Indira Gandhi 
Memorial Trust, New Delhi' under section lO(23C) o~ the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 
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(liv) S.0.195 published in Gazette of India dated the 26th 
January, 1991 re,udin, exemption to 'Scafarers' Welfare 
Fund Society, Bombay' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(Iv) S.O. 198 published in Gazette of India dated the 26th 
January, 1991 relardinl exemption to 'Ramana Maharshi 
Centre for Lcaminl, Banlalore' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 

(lvi) S.O. 199 published in Gazette of India dated the 26th 
January, 1991 relardina exemption to 'People's Action 
for Development (Maharuhtra), Bombay' under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93. 

(Ivii) S.O. 200 published in Gazette of India dated the 26th 
January, 1991 relardina exemption to 'Bombay 
Humanitarian League, Bombay' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93. 

(Iviii) S.0.239 published in Gazette of India dated the 2nd 
February, 1991 reaardina exemption to 'Delhi Society for 
Welfare of Mentally Retarded Children, New Delhi' 
under section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1988-89 and 
1989-90. 

(lix) .S.O. 240 published in Gazette of India dated the 2nd 
February, 1991 reaardina exemption to the Indian Sec-
tion, The Theosophical Society. Var.nasi under section 
10(23C) of the Income-tax Act. 1961 for the period 
covered by the assessment years 1918-89 and 1989-90. 

(Ix) S.O. 465 published in Gazette of India dated the 16th 
February, 1991 reaardina exemption to the Kerala 
Labour Welfare Fund Board, Trivendrum under section 
10(23C) for the period covered by the assessment year 
1989-90. 
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(00) 8.0. 522 published in Gazette of India dated the 23rd 
Febr:uary, 1991 regarding exemption to the 'Bengal Social 
Semce League, Calcutta' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1989-90 to 1991-92. 

(lxii) 8.0. S23 publisbed in Gazette of India dated the 23rd 
February, 1991 regarding exemption to the 'Chief ~inil­
ter's Rdief Fund, Maharashtra. Bombay1 under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93. 

(lxiii) 8.0. 524 published in Gazette of India dated the 23rd 
February. 1991 regarding exemption to the 'India Council 
for Research on International Economic Relations. New 
Delhi' under section 10(23C) of the Income-tax Act. 1961 
for the period covered by the assessment years 1988-89 
and 1989-90. 

(lxiv) S.O. 527 published in Gazette of India dated the 23rd 
February, 1991 regarding exemption to the 'Gujarat 
Ecological Education and Research Foundation. Gandhi 
Nagar' under section 10(23C) of the Income·tax Act, 
1961 for the period covered by the assessment year 
1989·90. 

(Ixv) S.O. 945 published in Gazette of India dated the 6th 
April, 1991 regarding exemption to the 'Sanjivani Trult, 
'Everest', Bombay' under section 10(23C) of the Income· 
tax Act, 1961 for the period covered by the assessment 
year 1989-90. 

(lxvi) 8.0. 946 published in Gazette of India dated the 6th 
April, 1991 regarding exemption to the 'Arya Vaidyasala, 
Kottakkal' under section lO(23C) of the Income-tax Act. 
1961 for the period covered by the assessment year 
1989·90. 

(Ixvii) 8.0. 947 published in Gazette of India dated the 6th 
April, 1991 regarding exemption to the 'Divim. Lighl 
Trust for the Blind, Bangalore' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992·93. 



(lxviii) S.O. 1032 publilbcd in Gazette of India dated the 13th 
April, 1991 reprdina exemption to the Institute of Rail 
Transport, New Delhi under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1989-90. 

(lxiz) S.O. 1035 published in Gazette of India dated the 13th 
April, 1991 relardina exemption to the 'Calcutta Zoroat-
rian Stree Mandai' under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assessment 
year 1989-90. 

(Iu) S.O. 1037 published in Gazette of India dated tht 13th 
April, 1991 relardinl exemption to the Bharatiya Bhasha 
Parishad, Calcutta under section 10(23C) of the Income-
tax Act, 1961 for tbe period covered by the assessment 
years 1990-91 to 1992-93. 

(lui) S.O. 1038 published in Gazette of India dated the 13th 
April, 1991 regarding exemption to the 'Chief Minister's 
Distress ReHef Fund, Kerala' under section 10(23C) of 
the Income-tax i\ct, 1961 for the period covered by the 
assessment years 1988-89 and 1989-90. 

(luii) S.O. 1125 published in Gazette of India dated the 20th 
April, 1991 relardiq exemption to 'Population Services 
International, New Delhi' under section 10(23C) for the 
period covered by the assessment years 1~9-90 to 
1991-92. 

(lxxiii) S.O. 1127 published in Gazette of India dated the 20th 
April, 1991 relarding exemption to 'Yusuf Meharally 
Centre, Bombay' under section 10(23C) for the period 
covered by the assessment years 1988-89 and 1989-90. 

(luiv) S.O. 1128 published in Gazette of India dated the 20th 
April, 1991 relardinl exemption to 'TaaolC Society for 
Rural Development, Calcutta' under section 10(23C) for 
the period covered by the usessment years 1991-92 to 
1993-94. 

(luv) S.O. 1299 published in Gazette of India dated the 11th 
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May, 1991 regarding exemption to 'Sri Ramkrishna 
Ashram, Nimpith, West Bengal' under section 10(23C) for 
the periorl covered by the assessment years 1989-90 to 1991-
92. 

(lxxvi) S.O. 1300 published in Gazette of India dated the 11th 
May, 1991 regarding exemption to 'Indian People's Natural 
Calamities Trust, New Delhi' under section 10(23C) for the 
period covered by the assessment years 1990-91 to 1992-93. 

(bexvii) S.O. 1343 published in Gazette of India dated the 18th 
May, 1991 regarding exemption to 'Rashtrotthana Parishat, 
Bangalore' under section 10(23C) for the period covered by 
the assessment years 1989-90 to 1991-92. 

(lxxviii) S.O. 1344 published in Gazene of India dated the 18th 
May, 1991 regarding exemption to 'Wildlife Association of 
South India. Bangalore' under section 10(23C) for the 
period covered by the assessment years 1989-90 to 1991-92. 

(lxxa) S.O. 1420 published in Gazette of India dated the 25th 
May, 1991 regarding exemption to the 'Bharat Sevashram 
Sangha, Calcutta' under section 1O(23C) for the period 
covered by the assessment years 1990-91 to 1992·93. 

(bexx) S.O. 1421 published in Gazette of India dated the 25th 
May, 1991 regarding exemption to 'Gujarat Chief Minis-
ter's Relief Fund, Gandhinagar' under section 10(23C) for 
the period covered by the assessment years 1989-90 to 1991-
92. 

(Ixxxi) S.O. 1423 published in Gazene of India dated the 25th 
May. 1991 regarding exemption to the 'Music Academy, 
Madras' under section lO(23C) for the period covered by 
the assessment years 1990-91 to 1992·93. 

(bexxii) S.O. 2022 published in Gazette of India dated the 27th July, 
1991 regarding exemption to the Swami Ramananda TIrtha 
Memorial Committee, Hyderabad' under section 10(23C) 
for the period covered by the assessment yean 1990-91 to 
1992-93. 

(1xxxiii) S.O. 2053 published in Gazette of India dated the 3rd 
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August, 1991 relardin, exemption to the the 'Joint 
Plant Committee' under sec::tion 10(23C) for the 
period covered by the ISSeSIIDent year 1989-90. 

(lxxxiv) S.O. 2054 published in Gazette of India dated the 
3rd August, 1991 re,ardin, exemption to the the 
'Institute for Financial Management and Research, 
Madras' under sec::tion 10(23C) for the period covered 
by the assessment years 1990-91 to 1992-93. 

(lxxxv) S.O. 2057 published in Gazette of India dated the 
3rd August, 1991 regarding exemption to 'Cathedral 
Relief Service, Calcutta' under section 10(23C) for the 
period covered by the assessment years 1990-91 to 
1992-93. 

(Ixxxvi) S.O. 2059 published in Gazette of India dated the 
3rd August, 1991 regarding exemption to 'Salesian 
Province of Calcutta' under section 10(23C) for the 
period covered by the assessment years 1989-90 to 
1991-92. 

(lxxxvii) S.O. 2061 published in Gazette of India dated the 
3rd August, 1991 regarding exemption to 'Jahanair 
Art Gallery, Bombay' under section 10(23C) for the 
period covered by the assessment years 1990-91 to 
1992-93. 

(4) A statement (Hindi and English versions) showine reasons 
for delay in laying the papers mentioned at (3) above. 

(40) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) A statement regarding Review by the Government on 
the working of the General Insurance Corporation of 
India for the year 1990-91. 

(ii) Annual Report of the General In!urance Corporation 
of India for the year 1990-91 along with· Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(41) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the National Institute of Public Finance and 
Policy, New Delhi, for the year 1990-91 alon, with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on lhe working of the National Institute 
of Public Finance and Policy, New Delhi, for the year 
1990-91 

(42) A copy each of the fo~lowinl statements (Hindi and En,lish 
versions) showing action taken by the Government on various 
assurances, promises and undertaking~ liven by the Ministen 
during the various sessions of Eighth, Ninth and Tenth Lok 
Sabha:-

(I) (i) Statement No. XXX - Eighth Session, 1987 
(ii) Statement No. XXVII- II Part of Eighth Ses-

sion, 1987 
(iii) Statement No. XXV - Tenth Session, 1988 
(iv) Statement No. XXI - Eleventh Session. 19 
(v) Statement No. XVIII- Twelfth Session. 1988 
(vi) Statement No. XVII -Thirteenth Session, 198 
(vii) Statement No. XIV - Fourteenth Session, 

1989 

(II) (i) Statement No. XI 
(ii) Statement No. XI 
(iii) Statement No. VII 
(iv) Statement No. V 
(v) Statement No. IV 

- Second Session, 1990 Ninth 
- Fint Session, 1989) 

- Third Session. 1990 Lok Sabha 
- Sixth Session, 1991 
- Seventh Session, 1991 

(III) Statement No. III - First Session, 1991 Tenth 
Lok Sabha 

(43) A copy of the Oil Industry Development Board Employees 
(Medical Attendance) Amendment Rules, 1991 (Hindi and 
English versions) published in NotifJC:ation No. G.S.R. S82(E) 
in Gazette of India dated the 12th September, 1991 under 
sub-section (3) of section 31 of the Oil Industry (Develop-
ment) Act, 1974. 
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(44) A copy each of the following papers (Hindi and English 
versions) undcr-sub-sedion (1) of sedion 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Hindu.tan Petroleum Corporation Limited for the year 
1990-91. 

(ii) Annual Report of the Hindustan Petroleum Corporation 
Limited for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the Biecco 
Lawrie Limited, Calcutta, for the year 1990-91. 

(ii) Annual Report of the Biecco Lawrie Limited, Calcutta. 
for the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of the 
Madras Refineries Limited for the year 1990-91. 

(ii) Annual Report of the Madras Refineries Limited for t"e 
year 1990-91 along with Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Bongaigaon Refinery and Petrochemicals Limited for the 
year 1990-91. 

(ii) Annual Report ot the Bongaigaon Refinery and Pet-
rochemicals Limited for the year 1990-91 along with 
Audited Accounts and Comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of the Bharat 
Petroleum Corporation Limited for the year 1990-91. 

(ii) Annual Report of the Bhuat Petroleum Corporation 
Limited for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 
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(1) (i) Review by the Government on the workin, of the Indian 
Oil Corporation Limited for the year 1990-91. 

(ii) Annual Report of the Indian Oil Corporation Limited for 
the year 1990-91 aloDg with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(g) (i) Review by tbe Government on the workina of the IBP 
Company Limited for the year 1990-91. 

(ii) Annual Report of the IBP Company Limited for the year 
1990-91 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(h) (i) Review by tbe Government on the workina of the Cochin 
Refineries Limited for the year 1990-91. 

• 
(ii) Annual Report of the Cochin Refineries Limited for the 

year 1990-91 along with Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(i) (i) Review by the Government on the working of the 
Lubrizol India Limited for the year 1990-91. 

(ii) Annual Report of the Lubrizol India Limited for the year 
1990-91 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(j) (i) Review by the Government on the working of the Gu 
Authority of India Limited for the year 1990-91. 

(ii) Annual Report of the Gas Authority of India Limited for 
the year 1990-91 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(k) (i) Review by the Government on the workin, of the 
Engineers India Limited for the year 1990-91. 

(ii) Annual Report of the Engineers India Limited for the 
year 1990-91 along with Audited Accounts and comments 
of the Comptroller and Auditor General ther~l!. 

(45) (i) A copy of the Annual Report (Hindi and EnJfiah 
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versions) of the Central Tool Room, Ludhiana. for the 
year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) rcgarding 
Review by the Government on the working of the 
Central Tool Room, Ludhiana, for the year 1990-91. 

(46) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room and Training Centrc. 
Calcutta, for the year 1990-91 along with Audited Ac-
counts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tool Room and Training Centre, Calcutta. for 
the year 1990-91. 

(47) (i) A copy of the Annual Report (Hindi and ,English 
versions) of the Central Institute of Tool Design. 
Hyderabad, for the year 1990-91 along with A~dit~d 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Inltitute of Tool Design, Hyderabad. for the year 
1990-91. 

(48) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Hand Tools, Jalan-
dhar, for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi' and English versions) regarding 
Review by the Government on the working of the 
Central institute of Hand Tools, Jalandhar, for the year 
1990-91. 

(49) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tool Room and Train:ng Centre. Delhi, 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Tool 
Room and Training Centre. DeUti. for the year 1990-91. 
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(SO) (i) A copy of the Annual Report (Hindi and English 
versions) of the Process and Product Development 
Centre, Agra, for the year 1990-91 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Process and Product Development Centre, Agra, for the 
year 1990-91. 

(51) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for Entrepreneurship 
and Small Business Development, New Delhi, for the 
year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute for Entrepreneurship and Small Busi-
ness Development, New Delhi, for the year 1990-91. 

(52) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Service and Training Centre, 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regardin, 
Review by the Government on the working of the 
Electronics Service and Training Centre, for the year 
1990-91. 

(5&) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Co-operative .o\griculture and 
Rural Development Banks' Federation Limited, Bombay, 
for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Cooperative Agriculture and Rural Development Banks' 
Federation Limited, Bombay, for the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Agriculture and 
Rural Development Banks' Federation Limited, Bombay, 
for the year 1990-91 together with Audit Report thereon. 
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(54) (i) A copy of the Annual Report (Hindi and EasJish 
versions) of the National Federation of State Cooperative 
Banks Limited, Bombay, for the year 1990-91. 

(ii) A copy of the Review (Hindi and Eapah versions) by 
the. Government on tire workinl of tbe National Federa-
tion of State Cooperative Banks Limited, Bombay, for 
the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Federation of State Cooperative 
Banks Limited, Bombay, for the year 1990-91 together 
with Audit Report thereon. 

(55) (i) A copy of the Annual Report (Hindi and English 
versions) of the· National Heavy Engineering Cooperative 
Limited, Pune, for the year 1990-91 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Heavy 
Engineering Cooperative Limited, Pune, for the year 
1990-91. 

(56) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Union of India for 
the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Cooperative Union of India for the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Union of India for 
the year 1990-91 together with an Audit Report thereon. 

(57) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Cooperative 
Sugar Factories Limited for the year 1990-91 along with 
Audited Accounts. . 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Federa-
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tion of Cooperative Sugar Factories Limited for the year 
1990-91. 

(58) A statement (Hindi and English versions) explaining reasons 
for not laying tbe Annual Repon and Audited Accounts of 
the State Farms Corporation of India for the year 1990-91 
within the stipulated period of nine months after the close of 
the Accounting year. 

(59) A statement (Hindi and English versions) explaining reasons 
for not laying the ,Annual Repon .and Audited Accounts of 
the National Seed's Corporation, New Delhi, for the year 
1990-91 within the stipulated period of nine months after the 
close of the Accounting year. 

(60) A copy of the ·Coinage (Standard Weight and Remedy of 
Commemorative Coins of Ten Rupees. Five Rupees and One 
Rupee Containing Copper 75 percent and Nickel 25 percent 
coined in commemoration of Commonwealth Parliamentary 
Conference, 1991) Rules. 1991 (Hindi and English versions) 
published in Notification No. S.O. 597(E) in Gazelle of India 
dated the 16th September, 1991 under sub-section (3) of 
section 21 of the Coinage Act, 1906. 

(61) A copy each of the following rapers (Hindi and English 
versions) under sub-section (1) 0 section 619A of the Com-
panies Act, 1956:-

(a) (i) A statement regarding Review by the Government on the 
working of the United India Insurance Company Limited 
for the year 1990-91. 

(ii) Annual Report of the United India Insurance Company 
Limited for the year 1990-91 along with Audited 
Aceounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) A statement regarding Review by the Governm~n~ on the 
working of the National Insurance Company Limited for 
the year 1990-91. 

(ii) Annual Report of the National Insurance Company 
Limited for the year 1990-91 alon& with Audited 
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Accounts and comments of the Comptroller and Auditor 
General tbereon. 

(c) (i) A statement regarding Review by tbe Government on tbe 
working of tbe Oriental Insurance Company Limited for 
the year 1990-91. 

(ii) Annual Report of tbe Oriental Insurance Company 
Limited for the year 1990·91 along with Audited 
Accounts and comments of tbe Comptroller and Auditor 
General tbereon. 

(d) (i) A statement regarding Review by tbe Government on tbe 
working of tbe New India Assurance Company Limited 
for tbe year 1990-91. 

(ii) Annual Report of the India Assurance Company Limited 
for the year 1990-91 along with Audited Accounts and 
comments of tbe Comptroller and Auditor General 
thereon. 

(62) A statement (Hindi and English versions) sbowing the results 
of market loans floated in September, October and 
December, 1991. 

(63) A copy each of the foUowing Notifications (Hiadi and English 
versions) issued under section 3 of tbe Imports and Exports 
(Control) Act, 1947:-

(i) The Imports (Control) (2nd Amendment) Order. 1991 
published in Notification No. S.O. S92(E) in Gazette of 
India dated tbe 13th September, 1991. 

(ii) S.0.S93(E) published in Gazette of India dated the 13th 
September, 1991 making certain amendments to the 
Import Trade Control Order No. 25190-93, dated the 
30th March, 1990. 

(iii) S.O. S94(E) publisbed in Gazette of India dated the 13th 
September, 1991 making certain amendments to the 
Import Trade Control Order No. ~93, dated the 
30th Marcb, 1990. 

(64) (i) A copy of the Annual Report (Hindi and English 
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veniona) of the Cashew Expon Promotion Council of 
India. Cocbin, for the year 1990-91 alon, with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enalilh versiona) by 
tbe Government on tbe working of tbe Cashew Expon 
Promotion Council of India, Cochin, for the year 
1990-91. 

(65) (i) A copy of the Annual Report (Hindi and Ea,lisb 
versions) of tbe Trade Development Authority for the 
year 1990-91 alonl with Audited Accounts. , 

(ii) A copy of the Review (Hiddi and English versions) by 
the Government on the working of the Trade Develop-
ment Authority for the year 1990-91. 

(66) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Indian Institute of Packing for the year 
199(}-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute of 
Packaging for the year 1990-91. 

(67) (i) A copy of the Annual Report (Hindi and English 
versions) of the Engineering Expon Promotion Council 
for the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Enginecrinl 
Export Promotion Council for the year 1990-91. 

(68) (i) A copy of the Annual Report (Hindi and EaJlisb 
versions) of tbe Export Inspection Council and Export 
Inspection Aacncics for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export Inspection 
Council and Export Inspection AJCncica for the year 
1990-91. 

(69) (j) A copy of the Annual Report (Hindi and Enp.b 
versions) of the Chemicals and Allied Products Exporb 
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Promotion Council. Calcutta. for the year 1990-91 along ~ 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
GQvernment on the working of the Chemicals and Allied 
Products Export Promotion Council, Calcutta. for the year 
1990-91. 

(70) (i) A eopy of the Annual Report (Hindi and English versions) 
of the Shellac Export Promotion Council for the year 
1990-91. 

(ii) A copy of the .Review (Hindi and English versions) by the 
Government on the working of the Shellae Export 
Promotion Council for the year 1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) by the Shellac Export Promotion Council for the 
year 1990-91 together with Audit Report thereon. 

(71) (i) A copy of the Annual Report (Hindi and English versions) 
of the Plastics and Linoleums Export Promotion Council. 
Bombay, for the year' 1990-91 along with Audited Ac-
counts. 

(ii) A eopy of the Review (Hindi and English versions) by the 
Government on the working of the Plastics and Linoleums 
Export Promotion Council. Bombay. for the year 1990-91. 

A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act. 1956:-

(i) Review by the Government on the working of the Vidcsh 
Sanehar Nigam Limited, Bombay. for the year 1990-91. 

(ii) Annual Report of the Vidcsh Sanchar Nigam Limited. Bombay, 
for the year 1990-91 along with Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

7. Messa. from RaJya Sabba 
Secrctary-Oeneral reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to the 
Customs (Amendment) Bill, 1991, passed by Lok Sabha on the 17th 
December, 1991. 
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8. ADent to BUis 

Secretary-General I~id on the !able the following two Bills pused 
by the Houses of Parhament dunng the current session and assented 
to by the President:-

(1) The Punjab Appropriation (No.2) Bill, 1991. 
(2) The Water (Prevention and Control of Pollution) Cell 

(Amendment) Bill, 1991. 
9. Leave of Absence 

The following members were granted leave of absence from the 
sittings of the House for the period mentioned against each:-

1. Shri B. Akbar Pasha 9 July to 14 August. 1991 
2. Dr. Krupasindhu Bhoi 13 August to 30 August. 1991 
3. Shri Govindrao Nikam 29 November to 

20 December. 1991 
4. Shri Chhotey Lal 3 December to 

18 December. 1991 
5. Shrimati Dipika 27 November to 

20 December. 1991 
6. Shri Nani Bhattacharya 20 Novemb.er to 

20 Dseember} 199C'--
7. Shri Dhagey Gobardhan 20 November to 

20 December. 1991 
(Lok Sabha adjourned at 1.30 P.M. and "-tlssembled at 2.04 P.M.) 

10. Minutes of Committee on PrIvate Memben' BUI and Resolations 
Shri S. Mallikarjunaiah laid on the Table Minutes (Hindi and 

English version~) of the first sitting of the Committee on Private 
Me~s' Bills and Resolutions held during the current .!ession. 

, y. Reports of PubUc Accounts Committee 
, Shri Atal Bihari Vajpayec presented the following Reports (Hindi 

and English versions) of the Public Aceounts Committcc:-
, (1) Sixth Report on Madras Port Trust. 

(2l Seventh Report on Trade Development Authority. 
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U. Reports of tbe COIIIIIIIttee oa the Welf..-e of Scheduled c..... .... 
Scheduled 1'rIbeI 

v/sbn K. Pradhani presented the Third Report (Hindi and English 
vcnions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on the Ministry of EnerlY (Department of Power) 
- Reservations for and employment of Scheduled Castes and 
Scheduled Tribes in National Thermal Power Corporation. 

13. SHRI K. PRADHANI laid on the Table a copy each (Jlindi 
and English venions) of the following reports of the Committee on 
the Welfare of Scheduled· Castes and Scheduled Tribes:-

(i) Report on the Study Tour of Study Group I of the Committee 
on its visit to Hyderabad, Madras, Tiruchirapalli and Madurai 
during October, 1991; 

(ii) Report on the Study Tour of Study Group II of the Committee 
on its visit to Bombay, Rajkot, Veraval, Ahmedabad, 
Gandhinagar, Jodhpur and Jaipur during October, 1991; 

(iii) Statement showing action .taken by Government on the 
recommendations contained in Chapter I and V of the Thirty-
Ninth Report (Eighth Lok Sabha) on Reservations for and 
employment of Scheduled Castes and Scheduled Tribes in Air 
India; and 

(iv) Statement showing action taken by Government on the 
recommendations contained in Chapter ( and V of the First 
Report (Ninth Lok Sabha) on Reservations for and 
employment of Scheduled Castes and Scheduled Tribes in 
India Tourism Development Corporation. 

14. Report of Joint Committee on 0tIIces of Proftt 

Shri Chiranji Lal Sharma presented the First Report (Hindi and 
English venions) of the Joint Committee on Offices of Profit. 
IS. Report of the Committee on Subordinate Leals"tloa 

Shri Sbarvan Kumar Patel presented the First Report (Hindi and 
English vcnions) of the Committee on Subordinate Legislation. 
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-16. MID .... of Committee OR At.eace 01 Memben tram the SlttIap 
of abe HOUle 

Shri Bolla Bulli Ramaiah laid on the Table Minutes (Hindi and 
Enllish versions) of the Sitting of the Committee on Absence of 
Members from the Sittings of the House held on the 17th Dcc:ember 
1~1. ' 

JY.'Government Bm~IDtrod.ced 
(1) The Betwa River Board (Amendment) Bill, ~~1 

(2) The Constitution (Seventy-fifth Amendment) Bill, 1~1 
(A.mendment of article 332) 

(3) The Supreme Court Judges (Conditions of service) Amendment 
Bill, 1~1. 

18. Matters under Rule 377 
(1) Shri Ankushrao R. Tope raised a matter regardin. need to 

check di.~harge of effluents by Aurangabad Paper Mills and Nath 
Paper Mills situated at Paithan in Aurangabad district, 
Maharashtra into Godavari river. 
4> Dr. Kartikeshwar Patra raised a matter regarding need to 
construct bridge across river Subamarckha at Khalebadia Ghat in '\ 
Orissa. 

(3) Shri Nawal Kishore Rai raised a matter regarding need to 
declare Patna-Sitamarhi Sonvarsa road as National Highway. 

(4) Shri Uddhab Barman raised a matter regarding need to 
expedite the setting up of Gas cracker complex in Allam. 

(5) Shri Madan Lal Khurana raised a matter regarding need to 
look into the growing trend of lcab,e of question papen .. 
various competitive examinations. 

(6) Shri C. Srinivasan raised a matter reprding need to 
construct broad-puge line between Madum and TuticoriD. 

(7) Shri SantOlh Gangwar railed a matter reprdiD, aced to 
review tbe proposal of decentralisation 01 powers 01 DGS4D. 

(8) Shri K.D. Sultanpuri raised a matter rcprdillJ need to 

eAt 2.5' P.M. 
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appoint senior advocates from Himachal Pradesh as judges in • 
Supreme Court. 

(9) Prof. Prem Kumar Dhumal raised a matter regarding need to 
provide financial assistance to Himachal Pradesh Government for 
raising more battalions of Police and for modernisation of the police 
force to cope up with terrorist menace. 

(10) Shri Sant Kumar Mandai raised a matter regarding need to 
save Sunderbans area in West Bengal from the threat posed to its 
existence by green house effect. 

(11) Shri Anna Joshi raised a matter regarding need to review the 
notification issued by Ministry of Environment and Forests 
prohibiting location of industries on Konkan coast ill Maharashtra. 
19. Motion Recareli.. Fint Report of the Committee on Private 

Memben' BiUs and Resolutions 

Shri Ratilal Kalidas Varma moved the following Motion:-
"That this House do agree with the First report of the Committee 

on Private Members' Bills and Resolutions presented to the House on 
the 18th December. 1991." 

The motion was adopted. 

~. Private Members' BWs - Introduced 
J\ ~. / (1) The Criminal Laws (Amendment) Bill. 1991, ~ 

Fernandes. ' 
"-,,,)2) The Widows' Welfare Bill. 1991. by Shrimati Basavarajeswari. 
~~ The Providing of Free Medical and Technical Education Bill, 
,~1. by Shrimati Basavarajeswari. 
\",\),,~ The Representation of the People ~Amendment) Bill. 1991 
~mendment of section 29A, etc.), by Shn Shravan Kumar Patel . 
.).~) The Payment of Gratuity (Amendment) Bill, 1991 (Amendment 
"/f,:ections 2 IJnd 4), by Shri Ram Naik. 
:,.~) The Constitution (Amendment) Bill. 1991 (Amentllnmt of 
~:r;,1e 30), by Shri Chokka Rao Juvvadi. 
'V-~~) The Con~titution (Amendment) Bill, 1991 (Amendment of 
~ ,:;6rtlcle 101, etc.), by Dr. Luminarain Pandey . 
./ 



/ r,'~'J ", ' 41 r. ., 

«.' Prlgle . M:"';""I •• - W1tbdnwa 

"" Employment GIUlTflntee Bill, 1991, by Shri Bhogendra Jha 
Further discussion on the mot!9n for consideration of the Bill 

mov~ by Shri Bhogendra JlIf on the 13th September, 1991. 
continued. -

The following membcrs~took part in the debate:-
(1) Kum. Fride Topno 
(2) Shri Rabi Ray . / 
(3) Shri Satyanarayan Jatiya /' 
(4) Shri Peter G. Marbaniang '/ / 
(5) Shri Surya Narayan yadav y' 
(6) Dr. Lal Bahadur Rawal ./ / 
(7) Shri Vadde Sobhanadreeswara Rao V 
(8) Shri Sarat Chandra Pattanayak ./ 
(9) Shri Nitish Kumar ~ / 

(10) Prof. Prem Kumar Dhumal / 
(11) Shri Gopi .Nath Gajapathi Y d(, 

(12) Shri Paban Ghatowar V .ffl 
Shri Bhogendra Jha replied to the debate. 

The Bill was withdrawn by leave of the House. 

~vale Member'. BW - Under Consideration 
The Constitution (Amendment) Bill, 1991 

(Ament:ment 0/ article 356) by Shri Sudhir Giri 

The motion for consideration of the Bill was moved by Shri Sudhir 
Giri. His speech was not concluded. 

The discussion was not concluded . 

.$. StalemeD~ !J, MlaJIten 
(1) ~~ of State in the Ministry of Home Affairs made a 

stiltiment ,regarding communal disturbances in Palaghat in Kenla on 
13-15 Dcccmbcr. 1991. 

·(2) The Minister of Human RelOurce Development made a 
\ . 

• At 6.;S;.~) > .. ,~ 
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statement regarding inclusion of the History of post independent 
India in Academic Curriculam. 

The Minister of State in the Ministry of Finance made a statement 
regarding verification and evaluation of customs duty to a 
Multinational Company by the Government. 

~overDment BOIs - Motions for Reference to JoiDt Committees -
Adopted 

~1) The CoastltutlOD (SeveDtY-IIeCODd Amendment) Bm, 1991 
(l'IS~rtion of new pGrt IX and addition !If Elev~nth Schedule). 

The motion for reference of the Bill to a Joint Committee of the 
Houses was moved by Shri G. Venkat Swamy. 

The motion was adopted as follows:-
"That the Bill further to amend the Constitution of India viz., the 
Constitution (Seventy-second Amendment) Bill, 1991 (Insertion of 
new part IX and addition of Eleventh Schedule) be referred to a 
Joint Committee of the Houses consisting of 30 members, 20 from 
this House, namely:-

1. Shri Mani Shankar Aiyar 
2. Shri Lal Jan S.M. Basha 
3. Shri H.D. Devegowda 
4. Shri Digvijaya Singh 
S. Shri Bhogendra Jha 
6. Shri D.O. Khanoria 
7. Shri M. Krishnaswamy 

~Shri Nathuram Mirdha 
9. Shri Nitish Kumar 

10. Shri Rameshwar Patidar 
11. Smt. Suryakanta Patil 
12. Shri R. Ramasamy 
13. Dr. Sudbir Ray 
14. Dr. Sakshiji Maharaj Swami 
IS. Shri P.M. Sayeed 
16. Shri Rampal Singh 
17. Shri Satya Deo SinJh 
18. Shri Shiv Sharan Sinha 
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19. Prof. K.V. Thomas 
20. Shri Mukul Balkrishna Wasnik 

and 10 from Rajya Sabha; 

that in order to constitute a sitting of the Joint Committee; 
the quorum shall be one-third of the total number of memben of 

the Joint Committee; 
that the Committee shall make a report to this House by last day 

of the first week of the Budlet session, 1992; 
that in other respects the Rules of procedure of this House relating 

to parliamentary Committees shall apply with such variations and 
modifications as the Speaker may make; and 

that this House do recommend to Rajya Sabha thlll Rajya Sabha 
do join the said Joint Committee and communicate to this House the 
names of 10 members to be appointed by Rajya Sabha to the Joint' 
Committee~~ ~ 
~ COllltltutJoa (SeYenty.tblrd Amendment) BOI, 1991 
(lns~rtion of n~w part IXA. and addition of Tw~/fth Sch~du/~) 

The motion for reference of the Bill to a Joint Committee of the 
Houses was moved by Smt. Sheila Kaul. 

The motion was adopted as follows:-
"That the Bill further to amend the Constitution of India ~iz., the 

Constitution (Seventy-third Amendment) Bill, 1991 (Ins~rtio" of ,,~w 
Part IXA. and addition of Tw~/fth Schedu/~) be referred to a Joint 
Committee of the Houses consisting of 30 members, 20 from this 
House, namely:-

1. Shri Pawan Kumar Bansal 
2. Sbri Chitta Basu 
3. Shri Girdhari Lal Bhargava 
4. Prof. Malini Bhattadlarya 
S. Shri Probin Deka 
6. Shri K.P. Singh Dca 
7. Prof. Ashokno Anandrao Dcshmukh 
8. Shri Dau Dayal Joshi 
9. Shri Sbankarrao D. Kale 
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10. Shri Tarachand Khandelwal 
11. Kum. Padmasree Kudumula 
12. Smt. Sumitra Mahajan 
13. Shri Suraj Mandai 
14. Shri Yelliah Nandi 
15. Dr. Debi Prosad Pal 
16. Shri Hari Kewal Prasad 
17. Shri Ebrahim Sulaiman Sait 
18. Kumari Selja 
19. Shri Hari Kishore Singh 
20. Shri P .C. Thomas 

and 10 from Rajya Sabha; 
that in order to constitUte a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members of the 
Joint Committee; 

that the C;ommittee shall make a report to this House by the last 
. day of the first week of the Budget Session, 1992; 

that in other respectli the Rules of Procedure of this House relating 
to Parliamentary Committees shall apply with such variations and 
modifications as the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and communicate to this House the 
names of 10 members to be appointed by Rajya Sabha to the Joint 
Committee." 
25. Motion Regarding Joint Committee 

Smt. O.K. Tharadevi Siddhartha moved the following motion:-
"That this House do appoint Dr. Smt. Padma to the Joint 

Committee on the Bill to provide for the regulation of the use 
. of pre-natal diagnostic techniques for the purpose of detecting 
genetic or metabolic disorders or chromosomal abnormalities or 
certain congenital malformations or sex-linked disorders and for 
the prevention of the mis1lse of such techniquelli for the purpose 
of pre-natal sex determination leading to female foeticide'; and 
for matters connected therewith or incidental thereto, vict Shri 
K.R. Narayanan resigned." 

The motion was adopted 
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·26. ~Ulory Resolulioa - Nflalived 
(' 

Time allotted: 4 Hrs. 
Time taken: 3 Hrs. 26 Mts. 

Discussion on the following Resolution moved by Shri Chitta Basu 
on the 17th December. 1991. continued:-

"That this House disapproves of the Monopolies and Restrictive 
Trade Practices (Amendment) Ordinance. 1991 (Ordinance No. 
8 of 1991) promulgated by the President on the 27th September. 
1991." 

After discussion as indicated in para 27 below. on the Resolution 
the House divided: Ayes ··17; Noes ··85. 
ye Resolution was accordingly negatived. 

y/'27. Government Bill - Passed 

The Monopolies and Restrictive Trade Practius (Amendment) Bill. 
1991. 

Combined discussion on the motion for consideration of the Bill 
moved by Shri K. Vijaya Bhaskara Reddy and an amendment thereto 
moved on the 17th December. 1991 and Resolution (vide para 26. 
above) continued. 

the following members tovart in the debate:-
(1) Shri R. Ramasamy 
(2) Shri Bhogendra lha .../ 
(3) Shri Chitta Basu / 

Shri P.R. Kumaramangalan1 replied to the debate Shri Chitta Basu 
spoke (by way of reply to his Statutory Resolution). 

The amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon was withdrawn by leave of the House. 

The motion for consideration was adopted and elause-by-clausc 
consideration of th'e Bill was taken up. 

Clauses 2 to 30 were adopted, 

• Discussed together. 
•• Subject 10 correction. 



Cause 1, tbe Enacting Formula and the Long Title were also 
adopted. 

The motion tbat tbe Bill be passed was moved by Shri 
Kumaramangalam. 

(J The motion was adopted and the Bill was passed. 
7° 28. Modoa Under Rale 311 
/' Shri S.B. Cbavan moved the followinc motion:-

P.R. 

"That tbis House do suspend the proviso to Rule 66 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in its 
appli~ation to the motion for taking into consideration and 
passing of the Government of National Capital Territory Bill, 
1991, inasmuch as ~t is dependent upon the Constitution 
(Seventy-fourth Amendment) Bill, 1991." 

The motion was adopted. 
/29. Government BIOI - Pased 

Time allotted : 4 Hrs. 
Time taken : 3 Hrs. 21 Mts. 

(1) The Government of National Capital Territory Bill. 1991 
The motion for consideration of the Bill was moved by Shri S. B. 

Chavan. 
An amendment for reference of the Bill to a Joint Committee of 

the Houses was moved by Shri Manoranjan Bhakta. 
The following members took part in the debate:-

(1) Shri Madan Lal. Khurana 
(2) Shri Sajjan Kumar 
(3) Shri Tarachand Khandelwal 
(4) Shri Jagdish Tytler 
(5) Shri Cbinnasamy Srinivasan 
(6) Shri E. Ahmed 
(7) Shri Lal Krisbna Advani 
(8) Shri Manoranjan Bhakta 
(9) Shri B.L. Sbarma Prem 

(10) Shri Frank Anthony 



(11) Shri Ram Naik 
(12) Shri P.M. Sayced 
(13) Shri p.e. Thomas 
(14) Shri Era Anbarasu 
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Shri S.B. Chavan replied to the debate. 

The amendment moved was withdrawn by leave of the House. 
The motion for consideration was adopted and clause by clause 

consideration of the Bill was taken up. 

Clause 2 was adopted as amended. 
Clauses 3 to 45 were adopted. 
Clauses 46 and 47 were adopted as amended. 
Clauses 48 and 49 were adopted. 
An amendment No. 27 for insertion of New Clause 49A was 

adopted. 
New Clause 49A was aJso adopted. 
Clauses 50 to 53 were adopted. 
Clause 54 was adopted, as amended. 
Clause 55 was adopted. 
The Schedule was adopted. 
Clause 1 was adopted as amended. 
The Enacting Formula was adopted. 
The Long Title was also adopted, as amended. 
The motion, that the Bill, as amended be passsed was moved 

by Shri S.B. Chavan. 
The following members took part in the debate:-

(1) Shri Lal Krishna Advani 
(2) Shri ChandulaJ Chandrakar 
(3) Shri S.B. Chavan 

The motion was adopted and the Bill, as amended, was 
passed. 

vA2>' The FamDy Courts (Amendment) BID, 1991 
Time aJlotted : 2 Hrs, 30 Mts. 

Time taken : 1 Hr. 2S Mts. 

Discussion on the motion for consideration of the Bill moved 
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by Shri K. Vijaya Bhaskara Reddy on t'he 6th December. 1991. 
continued. 

Shri P.R. Kumaramanlalam replied to the debate. 
The motion for consideration wu adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2. 3 and the Schedule were adoptcd. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri P.R. 

Kumarainangalam. ' 

~ motion was adopted and the Bill wu passed. 
~3) The Delhi Ullh Court (Amendment) BID, 1991, a. passed by 

RaJya Sabha 
Time allotted : 2 Hrs. 
Time taken : 15 Mts. 

l~ • 

The motion for i consideration moved by Shri P.R. 
Kumaramangalam was 8Qopted and c1ause-by-c1ause consideration of 
the Bill was taken up. ' 

Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri P.R. 

Kumaramangalam. 
T~otion was adopted and the Bill was passed. 

~. Relinquishment 01 Oftke by Sec:relary-Genenl (Shrl K.C. 
Rastogi) and his appointment as Hononry OfIlcer 01 house 

The Speaker informed the House that Shri K.C. Rastogi. 
Secretary-General. Lok Sabha would be relinquishing his office on 
retirement from service with effect from the 31st December. 1991. 

Sarvashri Lal Krishna Advani. P.R. Kumaramanlalam lind the 
Speaker paid tributes to the services rendered by Shri Rastogi. 

The Speaker further informed that in appreciation of the long and 
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distinguished record of service rendered by Shri Rutoai. he hid 
appointed him as Honoory Officer of the House. 

~. Appointment or Seaet.ry-Genenl, Lok Sabba 
The Speaker announced that Shri C.K. Jain. Additional Scc:rctary 

would be carrying on the duties of the Secretary-General from I.t 
January. 1992. Necessary formal legal orders would be issued in due 
COUTSC. 

32. Valedictory Reference 
Sarvashri Lal Krishna Advani and P.R. Kumaramangalam and the 

Speakcr madc valedictory reference on the conclusion of the Second 
Session of Tenth Lok Sabha. 

(Lok Sabha adjourned sine die at 11.02 P.M.) 

K. C. RASTOGI. 
Secrettlry-Genertll. . 


